
LOKSABHA 

BULLETIN-PART I 
[Brief Record of ProceecUnp] 

W.clMldall, N01Iember 3, IG65/Karti1ca 12, 1887 (S.) 

No. U3 
1. Starred QueatioDi 

Starred Questions Nos. 1-4 were orally answered. RepUes to 
remaining questions were laid on the Table. 
2. VDltarred QuestiODa 

Replies to Unstarred Question Nos. 1-19, 21, ~, 50-62 and 
6t-75 were laid on the Table. 

A st.tement by the Minister in the Ministry. of Home Matra 
correcting the reply given to Unstarred Question No. 687 on the 25th 
August, 1965 regarding Ex-Ministers appointed as Chairmen of 
Public Undertakings, wu also laid on the Table. 

3. Papen laid on the Tabl. 
The following papers were laid on the Table:-

(1) A Summary of the Report of the Governor of Kerala 
dated the 17th October, 1965, to the Union Home 
Minilter. 

(2) A copy of the Explanatory Statement giving reasons for 
immediate legislation by the Railways (Employment of 
Members of the Armed Forces) Ordinance, 1965, under 
Rule 71 (2) ot the Rules of· Procedure and Concluct of 
Busineas in Lok Sabha. 

(3) A statement correcting the answers given on, the 14th 
September, 1965 to certain supplementarles by Shri Shree 
Narayan Das on Starred Question No. 599 regardiDg 
Financing Agencia. 

,) , !... • 
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·(4) A copy of Notification S.R.O. No. 265/64, published in 
Kerala Gazette dated the 1st September, 1964, contain-
ing Kerala Hillman Rules, 1964, under section 77 of the 
Kerala Forest Act, 1961, read with clause (c) (iv) of the 
Proclamation dated the 24th 'March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to- the State of Kerala. 

(6) A copy each of the following Ordinances under provisions 
of article 123(2) (il) of the Constitution:-

, '0)" The Railways (Employment of Members of the Armed 
Forces) Ordinance-, 1965 (No.4 of 1965) promulgated 
by the President, on. the 29th September .. 1965. 

(iI) The Taxation Laws (Amendment ad Miaoellaneous 
Provisions) Ordinance, 1965 (No.5 of 1.965) lP=OIDul. 
gated' bY',ttie President on the 19th October, 1965. 

(ill) The Metal Corporation of India (Aaqtisition: of Under-
taking) Ordinance, 1965 (No.6 of 1965) promulgated 
• tlie ~deut en the 22nd October; l~. 

(6) A copy of the Indian Telegraph (~econd Amendment) 
Raiew, 1965, published in. Notification No. G.S.R. 1364. in 
t:t1e GazetUr of' India dated the 18th September,. 1965, 
'under sub-section (CS) of section 7 of the Inclian. Tele-
graph' A:ct; 1885. 

·(7) A copy of the Merchant Shipping (prevention of Conlsions 
" at Sea) Amendment: Regulations, 1965, pubUshed' in 

Notification No. G.S.R. 1169 in Gazette of India dated 
the 21'81: Augun, 1965~ under sub-section (3) of section 
458 of the' Merchant Shipping Act, 1958. 

(8) A copy of Notification S.R.O. No. 68/65 published. in Kerala 
Gazette dated the 23rd February, 1.9S5, making an 
amendment. to the Kerala Motor Vehicles. (State Trans-
ROrt U"'ndertakings) Rules"1960, under sub.section (3) of 
sectibn 133' of the Motor Vehicles Act, 1939, read with 
clause (c) (tv) of the Proclamation dated the 24th March, 
1&; issuedJby·the Vice-President., disehargmg the func-
tiaa..of tbe Pteaicient, in relation· to· the State of Kerala. 

tIThe notification was previously laid on the Table on the 14th ==, 1965 and was re-laid under Rule 234(2) of the Rules. of 
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(9) A cqpy each of the ,followiDg.NotiftaatioDlaaldq,eet'llin 
,amendments to the Kerala .Motor ~ehicles'RuleBt 1961, 
under sub-section (3) of se.ction 133 of ,the Motor Vehi-
Cles Act, 1939,Jread with clause .(.::) (iv~ nf.:the Proclama-
tion d~ted the 24th Marcn, .1965, Jasued .\y the Vice:. 
President, discharging the .fu.ncti0D8 af ithe President, 
in relation to the State of Xera1a:-

(i) S;R:O. No. 281/65 pubUshedin 'Kerala Gazette dated the 
13th July, '1965 . 

. 'ifil)S.BoO. 'No. 285/66 publhihed in 'Kentla Qazette mated the 
20th July, 1965. 

(iii) S.R.O. No. 335/65 published in Kerala Gazette dated the 
24th Auguat, 1965. 

(iv) B..:R.O. No. 338/65 published.in KaAlB ·Guette dated the 
'31st August, 1965. 

(v) S.R.O. No. 341/65 published ,in Kerala Gazeu,.dated the 
':nst August, ,t965. 

,(10) ·A.;COW .of the Delhi Motor Vehlclea :tI'ourth Amendment) 
Rules, 1964, published in Notification No. F.20(2)/63-
:FR(T) 'in Delhi Gazette dated the 8th ~obert 1964, 
lIBcier'Bub-section '(3) ,of 'section 't39 of'ftle Motor Vehi-

.'cles ,Act, 1939. 

*,(11) A C0.RY each of the following ,Rules WIder .ub-laation (2) 
,of .section 3 of the All India Services Act, 1951:-

(i) ~ 'All 'India 'Services 'EProVident Fund) Second 
(Amendment) Rules, 1005, published.in .HoWlcatioD 
'No. 'G.S.R. 1115 in Gazette of 'India dated the 21st 
August, 1965. 

(ii) The All India Services (lPeathd£mffilatirement Beneflt.l) 
Fifth (Amendment) Rules, 1965, published in Notifica-
tion 'No. 'G;S:R. \11'76 ·tn'Gazette til India·dated,tbe 21st 
August, 1965. 

(iii) The All India Services (Deatll-eumJRetirement Bene-
'ftts) Sixth Amendment Rules, 1965 'pUblished in Noti-
fication No. G.8;R. 1306 in ::Gazette of 'India dated the 
11th September, 1966 . 

• The Rules were previously laid on the Table aD "the JIIth 
Septem'ber, 1965, and 'were r.e-:leid under 'RUle .23f,(2) df 'the!\ulea 
ot"daaun. " 
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£ £ (12) A copy of Notification No. G.O. (P) No. a8S published ift 
Kerala Gazette dated the 17th August, 1965, making 
certain amendments to the Kerala Public Service Com-
mission (Consultation) Regulations, 1957, under clause 
(5) of article 320 of the Constitution read with clause 
(c) (iv) of the Proclamation dated the 24th March, 1966, 
issued by the Vice-President discharging the functiona 
of the President, in relation to the State of Kerala, 
together with an explanatory memorandum thereon. 

(13) A copy each of the following Notifications under sub-
section (2) of section 3 of the AU India Services Act, 
1951:-

(i) Notification No. G.S.R. 1303 published in Gazette of X India dated the 11th September, 1965, making an 
"' amendment to Schedule In to the Indian Admini'" 

trative Service (Pay) Rules, 19M. 

(il) The Indian Administrative Service (Cadre) Amendment 
Rules, 1965, published in Notiftcation No. G.S.R. 1365 
in Gazette of India dated the 18th September, 1965. 

(iii) The Indian Police Service (Cadre) Amendment Rulea, 
1965, published in Notification No .. G.S.R. 1386 in 
Gazette of India dated the 18th September, 1965. 

(iv) The Indian Police Service (Pay) Amendment Rules, 

v\ 
\ 

, 1965, published in Notification No. G.S.R. 1474 in 
Gazette of India dated the 9th October, 1985. 

(v) Notiftcation No. G.S.R. 1475 published in Gazette of India 
dated the 9th October, 1965, making, certain amend-
ments to Schedule III to the Indian Police Service 
(Pay) Rules, 1954. 

(14) A co?y each of the following Notiftcations:-
(i) The Ministers' (Allowances, Medical Treatment and other 

'privileges) Amendment Rules, 1965, published in Noti-
fication No. G.S.R. 1395 in Gazette of India dated the 
17th September, 1965, under sub-secqon (2) of section 
11 of the Salaries and Allowances of Ministers Act, 
1952. 

,£ £ Thenotiftcation was previously laid on the Table on the 
24th September, 1965 and was re-laid under Rule 23'(2) of the Rwoa 
of Procedure. 
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. (Ii) The Arms (Amendment) Rules, 1965, published in Noti-
)( ftcation No. G.S.R. 1418 in Gazette of India dated the 

. 25th September, 1965, under sub-section (3) of section 
44 of the Arms Act, 1959. 

(ill) S.R.O. No. 98/64 dated the 1st April, 1964, making an 
amendment to the KeraIa Hereditary Village Oftlces 
. (Abolition) Rules, 1961, under sub-section (3) of sec-
tion 8 of the Kerala Hereditary Village Oftlces (Aboli-
tion) Act, 1961, read with clause (c) (iv) of the Pro-
clamation dated the 24th March, 1965, issued by the 
. Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala. 

(15) A copy each of the following Notifications under sub-sec-
tion (3) of section 62 of the Kerala Prohibition Act, 1950, 
read with clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President, discharg-
ing the functions of the President, in relation to the 
State of KeraIa:-

(i) S.R.O. No. 258/65 published in Keraia Gazette dated the 
22nd June, 1965, making certain amendments to:.he 
Rules for the prevention of mi<;use and for the im'Port, 
export and transport of Medicinal and Toilet Prepara-
tions including Asavas and Aristas containing alcohol 
and Intoxicating Drugs . 

....... -:-:_ ~ ..... ~. ,... ...... ••• ._._ 0' ____ ·, .. __ • __ ._. _ 

(Ii) S.B.O. No. 278/65 pUblished in Kerala Gazette dated the 
13th July, 1965. 

(ill) S.R.O. No. 300/65 published in Keraia Gazette d.,ted the 
27th July, 1965, making an amendment to the·Rules for 
the prevention of misuse and for the import, export and 
transport of Medicinal and Toilet Preparations includ-
ing Asavas and Aristas containing alcohol and Intoxi-
cating Drugs. 

(Iv) S.B.O. No. 313/65 published in Kerala Gazette dated the 
10th August, 1965, making certain amendments to the 
Kerala Spirituous Culinary Aerated Water and other 
Flavouring Essences, Extracts, Perfumes and Colouring 
Rules, 1962 . 

. (v) S.R.O. No. 330/65 published in Kerala Gazette dated the. 
24th August, 1965. 

(vi) S.R.O. No. 331/65 published in Kerala Gazette dated the 
24th August, 1965. 

[p.T.O. 
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, .• @.(U» .A.copy.of NaWicatJon No. G;S.B.,.W23 IPublilhed la' Gazette 
. ..of lndia dated ·the,28th :A.~, 1986, eonteming Corrigen-' 

dum to the Life Ipaurace COlp)raUol1 '(Amendment), 
Rules, 1965, published, in .Q.S.R. 4094 ~iD ,Gazette of India 
dated the 31st July, 1965, ~der su~ses:tion (~) of sec-

r' .. ' . "!iOn '1{8 cif 'the Life IDSUnmce 'Corpor~ionAct, le6. 

~Summary of BeeommeDdatlons:oftl.d~:~mittee on Top 
.P.osts in ·Public Sector U~s' as lapproved by, 
Government. 

'~) . A -uep.y:each df the 'following 'ReportS:~ . 
'(I) Annu8l ~ort Of the lndian Central.Jute .committee for 

the year 1963-64 together with the Annual Accounts 
. . and the Audit Report thereon. 

'(ti) ·A:nnwil"Report of the Indian'Lac'Cess'Comnrlttee for the 
'year 'lt63-fM 'together with the Annji~l Al:counts and 
the Audit Report thereon. ' 

(iii) Annual Report of the Indian Central Oillleeds Committee 
for the year 1963-64 together with the Annual Accounts 
'and'the Audit Report tbel1eO!l. . . ' 

"@(19) A copy of Notification :No. J2563f.~fMI/RD published in 
, . Ker81aGazette dated the 19th'May, 1964, making certain 

amendment to the Kenlla 'Weights and Measures (En-
forcement) 'Rules, '1958, under sub-section (5) of section 
43 of the Kerala Weights and'Measures (Enforcement) 
.,Act, ,1958, nedYiith clause (c)(lv)af the:Prael8mation 
dated the 24th March, 1965, .iDUledrby' ,the 'Vice-President, 
discharging the functions of the President, in relation to 
1he State afKerala. 

(20) ,A cqpy of the Ant Silk Textiles .(:Production and Distribu-

./
' tion) Conkol Qrder,1962, ~uhlished in Notification No. 

s.D. 2883 in Gazette of .India dated ,the .!Bih September, 
1965, under sub-section (6) of .£ecticm 30f the Essential 
Commodities Act, 1955. 

'(21) A cqpy;~ach of'the'followingNotiftcations under sub-section 
'(3) 01 section'30 of the Kerala Pandtayats,Act, 1960, read 
with clause (c::) (iv) of the 'Proelamation ,dated the 24th 
March, 1'985, issued by the Vlce-'Presitlent, discharging 

I@;~ notiftca1iQIl 'Was ,pre.viouaiv laid on the Table '011 the 9th 
September, 1965 and was re-Iaid unQar ,Rule .234,(2) of the Rules of 
Procedure. 

'@O 'The 'notfftcltton 'Was previ~us1,y hiidon '~ Tlble 'on the 
17th September, 1985 and was re-Iaid under 1luJIe ,234(2) of the Rules 
ef Pr.ocadure. 

17< •. 



" , , tba: fg~ .• of; tile' 1P.udimt'~ in, _lat.la. to .tbe State of 
J[el'JIi.m;-

(i) The K"erala Panchayats (Election of Members by the 
Panchayats) Rules, 1963~ published in Notification 
S.R.O: No. 752/63 ih Kerala Gazette dated the 19th 
November, 1963 . 

. "(ttl 'S:R:O~ No. 239"/65 publiShed in Kerala GaZette dated the 
8th J'une, 1965, making certain amendments to the 
Kerala Pimcliayats(Payment of Travelling expense. 
from Panchayat FUnd} RWes, 1963. 

(~)" S:ltO. No. Hl/65" published" in Kerala Gazette dated the 
8th June, t96S, making certain amendments to the 
KeraIa Panchayats (Licensing of Dangfft'ous and Offen-

. slve Trades and Factories). Rules, 1983. 

(iv) The Kerala Panchayats (Resignation by Presidents, Vice-
Presidents and members) Rufes, 1965", publiShed in 
Noti.8cation 8.B;.O. 50. .,,85 in KAtrala Gar.ette dated 
the. 8th. Jumt, 1965. 

(v): The K'eraliL Panchayats (Prohibition against obstructiona 
in or over P'ublic RoadS) Rures, 1965, pubUshed in 
Notification S.R.O. No. 276/65 in ICerala Gazette dated 
the 6,th~ July; I&. 

(vi)' 'me Kerala Pimcbayats (Duty on Transfer of Property) 
Rules, 1965, publiShed in Notification S.R.O. No. 318/65 
in lterala Gaiette dated the 17th Auaust, 1965-

(vii) S.R.O. No. 339/65 published in Kerala Gazette dated the 
31t1t Augut-;HJ66; maiting certain amendmeats to the 
Keraf.. PBllchayear (~uthortablg' of Expenditure) 
Rules,l9M. 

(22')" A copy each of the folloWing Orders under sub-section (3) 
of'section 10" of the Del1initation. CommiSSion Act, 1962:-

(i) Order No. 12 of the Delimitation Commission determin-
. ing the parliamentary .. d assembli- COll8titII.eDaiaB In 

the State of Orissa published in Notification No. S.O. 
29lIlire ~Of'Iildia·dated the· 18th" september, 
1~ '. 

; ~(tij·'Ord~r-Nb. !fof'the ~Iimitat1on COmmission detetmfnlDg 
the parliamentary and assembly constituencies in the 

... " . Swte10f Madru pqbliIbed ia. NoUftadlOD;. Ifo •. so. 2917 
"".... ui Gazette of India dated the 16th Septaimber, 1961. 

[p.T.O. 



(ill) ,,~der No. lA,of the Delimitation CommiufoD amencUn, 
its Order No. I dated the 20th l\4ar.ch, 1963, published 
in Notification No. S.O. 2918 in Gazette of India dated 
the 18th September, 1965, as corrected by Notiflcation 
No. S.O. 3157 published in Gazette of India dated the 
7th October, 1965. 

(iv) Order No. 2A of the Delimitation Commission amending 
its Order No.2 dated the 24th August, 1963, published 
in Notification No. S.O. 2919 in Gazette of India dated 
the 1~th September, 1~. 

" . : 

~:.i (23) .•. copy. of the Reserve and Auxiliary Air Force Act (Amend-
-, .' . ,men~) Rules, 1965, published in Notiftcatlon No. SAO. 

31., in Gazette of India dated the 18th September, IIN15, 
und~r sub-section (4) of section 34 of the Reserve and 
~uxiliB:l"Y Air Forces Act, 1952. '.... ~ ~ 

(24) A copy each of the following Rules:-

(i) a'he Indian Wireless Telegraphy (Possession) Rules, 1965, 
published in Notification No. G.S.R. 1318 in Gazette of 
India dated. the 11th September, 1965, under sub-section 
(4) of section 10 of the Indian Wireless Telegraphy Act, 
1933. 

, 
(11) The Licensing of Wireless Receiving Apparatus Rule.. 

1965, published in Notification No. G.SA 1319 ~ 
Qazette of India dated th~ 11th September, 1965, under 
:sub-section (ij) 9fSectioll 7 of the Indian Telearaph Act, 
1885. 

(iii), ~'tb.e CQJnmercial Broadcast· Receiver Licensing (Dealers) 
Rules, 1965, published in Notification No. G.S.R. 1320 

'in Gazette of India dated the 11th September, 1865, 
under sub-section (5) of section 7 of the Indian Tele-

gaph Act, 1885 and sub-section (4) of section 10 of the 
Indian Wireless Telegraphy Act, 1933. 

01. ''Piftttleafl'' Adeiit:to . SlIIS 
(i) Secretary laid ~ t1:1e Tabl,fol1owmg ,eight Bills paSHd by 

the Houses of Parliament during the last Session and assented to 
bJ, the' PresideDt. siIIce a report 'W8I lut made to the HoUle on the 
21th September, 1965:-

, (1) "The Employees· Provident FUnds (Amendment) Bill, ',: ," ", l865. " ' ., 

'. I 17115 
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'. (2) The Kerala Appropriation (No.3) Bill, 11MS6. 
(3) The Kerala Appropriation (No.4) Bill, 1_~ 
(~) The Appropriation (No.3) Bill, 1965 . 
. (5)· The Appropriation (No.4) Bill, 1965. 
(6) The Appropriation (Railways) No. 3 Bill, l00s. 
(7) The Appropriation (Railways) No. 4 Bill, 1965. 
(8) The Goa, Daman and Diu (Extension of the Code of CtvJl 

Procedure and the Arbitration Act) Bill, 1965. 

(ii) Secretary also laid on the Table copies, duly authenticated 
by the Secretary of Rajya Sabha, of the following six Bills paned 
by the Houses of Parliament during the last Session and Ulented 
to by the President since a report was last made to the HOUle on 
the 24th September, 1965:-

(1) The Aligarh Muslim University (Amendment) Bill, 1985. 
(2) The Payment of Bonus Bill, 1966. 
(3) The Banking Laws (Application to Co-operattve Bode-

ties) Bill, 1985. 
(4) The Companies (Amendment) Bill, 1965. 
(5) The Insurance (Amendment) Bill, IM5. 
(6) The Life Insurance Corpor,tion (Amendment) Bill, 1985 . 

. ;5. B~ of Jolnt Committee J" 
Shrl Amar Nath Vidyalankar laid on the Table a eopy of the 

Report of the Joint Committee of the Houses aD the BtU to estlb-
lish and Incorporate a University in Delhi. 
6. EvideDee Wore Jalat Cenubitte.-Lald _ the IJIahle, 

8hri Amar Nath Vidyalankar laid on the Table a COpy of the evi-
dence given before the Joint Committee of theHoUlel on the Btll 

. toestabliBh and Incorporate a University in DelhI. 

1. GOVerameDt SiD-lBtI'odaeed 
The Taxation Law. (AmeDdment and M1scelllneoUl Provillonl) 

Bill, 1985. 

8. Statement Be: OrdinaDee-Lald 011 the Table 
A copy of the explanatory statement giving realODS for 1m. 

mediate legislation by the Taxation Laws (Amendment anct MiI-
cellaneous Provisions) Ordinance, 1965, was laid on the Table under 
Rule 71(1) of the Rules of Procedure and Conduct of Business In 
Lok Sabha. 

[P.T.O. 
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9.'·~ermnea. B~Puled 

Vi The Pres~ Cou"cil Bill, 1965, a.s pas.ed by Ra,!ja Siif>ha. 
Discussion on the motion for consideration of the !iil, as passed 

by Rajya Sabha, moved on the 23rd September, 1965, contfnued. 

The following members took part in the debate:-
(1) Partdit Jwala Prasad Jyotishi 
(2) Shii Peter Alval'~S 
(3) Shri Diwan Chand Sharma 

'(4) 'Dr. :Rain 'Manonar Lohia 
(5) Shri P. Miitlliah 
('6) Shri Qnkarlal Berwa 
(7) Shri 1?urushottamdas R. Patel 

, ShriC. R. Plittabhl Raman replfed to the 'deblite. 
The motion for coriSfaer~tfcin wu adopteaand c18use~1:;y-clause 

con:Sideratien 'was taken up, 

Clauses 2 to 23 were adopted. 
Clause I, the 'Enacting Formula and t~e Long Title were also 

.aqopted. ' 
'."~ .~. ~ ~" .. ~ \' .. 

The motion that ,the Bill be passed was moved by Shri C. R. 
Pattabhi Raman." ~;,",:' . " 

The' ~mot1on~sadbpted mid 'fli~ ,lim -Wb PIlI~. 
10. Re&olutioa 

Shri Jal rStikh Lal H.tlti moved the folloWiag1Wsolutiotl:~ 

'cntat ,this, HoUse approves the ·continuaDce infdree tdf the 
ProClauiaUon ,dated 2'lth Mareh, 1865 'dn ·~t "of 
Kerala 1S1R1ed under 'article, 86Q ·ef 'the . ~onatitution .. by 
the Vice-President, discha,r~..& tbll!! functions of t,he 
PreSident, for a furtlier "lfirl6a lIf ;.'ildt' ;t:trl6tibi.' with 
effect from 11th NovembH. '1985.": 

His speech was not concluded. 
(Lok Sabha adjourhed tmil A.M. oil1'h~ay,me/4ih'*OVfmber, 

1965). 

1727 
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LOKSABBA 

BULLETIN-p~r I 
[Brief Record of Proceedings] 

1",,"dczy, NoosmbeT 4, 1965/KaTtiJca 13, 1887 (8ab) 

I. StarredQUfttiolUl 

Starred Questions Nos. 31, 32, 34-38, 40. 53 and 54 were orally 
anawered. Replies to remaining questions were laid on the Table. 
2. U~ed .Questions 

Replies to Unstarred Questions Nos. 76-142 were laid on the 
"able. 

a. P,prs ·lald on the Table 
The following papers were laid on the Table:-

(1) A copy of S.O. 2960 published in Gazette of India dated 
the 26th September, 1965, under sub-section (2) of 
section 17 of the Requisitioning and Acquisition of 
Immovable Property Act, 1952. 

(2) A copy of the Ministers' Residences (Amendment) Rules, 
1965, published in Notification No. . G.S.R. 1446 in 
Gazette of India dated the 2nd October, 1965, under 
sub-section (2) of section 11 of the Salaries and Allow-
ances of Ministers Act, 1952. 

(3) A copy each of the following Notifications under sub-
sectiCUl (3) of section 642 of the Compantea .~c:t, 1956:-

(I) The Trustees (Dec1aratioJ)8of holdingl of shares and 
debentures) (Amepdment) lWles, 1965. p~hed ill 
Notification No. G.S.R. 1618 in Gazette of India dated 
the 16th October, 1965. 

(Ii) The Company Law Board (Procedure) (Amendment) 
R., 1866, published ill NotJAcation No., G.s~ 11540 
in Gazette of India dautd· the UJh Qct,ber, 196G. 

[P.T.O. 



(4) A copy each of the following Notifications under BUb-
lection (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Roller Mills Wheat Products (Price Control) 
Fourth Amendment Order. 1965, published in Noti-
fication No. G.S.R. 1440 in Gazette of India dated the 
2nd October, 1965. 

(ii) The West Bengal Essential Commodities (Restrictions 
o~ MovemeJ)t) Control Amendment Order, 1965, pub-

. lished in 'Notification: No. G.S.R. 1'559 In Gazette of 
India dated the 20th October, 1965. 

(5) A copy each of 'the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-third Amendment Rules. 
1965, published in Notification No. G.S.R. 919 in 
Gazette of India dated the 3rd July, 1965, as corrected 
by Notification No. G.S.R. 1229 published in Gazette 
of India dated the 28th August, 1965, and Notification 
No. G.S.R. 1406 published in Gazette of India dated 
the 2{)~ Sep~mber, 1965. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Sixty-ninth Amendment Rules, 1965, 
published in Notification No. G.S.R. 1405 in Gazette 
of India dated the 25th September, 1965. 

(iii) Notification No. G.S.R.,1407 published in Gazette of 
India dated the 25th September, 1965, containing 
Corrigendum to Notification No. G.S.R. 1021 published 
in Gazette of India dated the 24th J:uly, 1965. 

(6) A copy each of the following Notifications ~nder section 
lSI, of theCultoms Act, 1962:-

(i) G.S.R. 1378 published in Gazette of India dated the 18th 
September, 1965. 

(ii)' G.S.ft. 1390 pUblished in Gazette of India dated the 16th 
September, 1985'. " , " ': " 

(iii) G.S.R. 1392 published in Gazette of India dated the 18th 
" "',' SeptembeJ'j '1965.·j ,.j ,', 

, (tv) : G.S.H.' i483 , publis\lrecHn Gazette '<:if India'dated the 24th 
J Septeniber, 1965. 



(v) G.S.R. 1470 published in Gazette of India daW,d, th,~2Jth 
September, 1965. i ' '. "" •• 

• ' • • • . . • j • " .;.: .' ~ I .~. . •• i' , 

(vi) G.S..R.· 1479. publiahed in Gazette of 'India .c1atedtbe ~. 
October. 1965. ; • . . .. , : 

I 

(vii) G.S.R. '1497 published in G~tte of India dated the 1st 
Oetob,r. 1965. . 

v, . 

(viii) G.S.R. 1498 published in Gazette of India dated the 1st 
; October. 1965. 

(ix) 5.0. 3183 published in Gazette of India dated the 16th 
October. 1965. I' 

(x) G.S.R. 1586 published in Gazette of India dated the 27th 
October, 1965. 

(7) A copy each of the following Notifications issued under 
sub-rule (1) of rule 8 of the Central Excise . Rules, 
1944:- ' 

(i) G.S.R. 1495 published in Gazette of India dated the 1st 
October. 1965. 

(ii) G.S.R. 1496 published in Gazette of India dated the 1st 
October. 1965. 

(8) A copy of Notification No. G.S.R. 1391 published"in Gazette 
of India dated the 16th September,. 1965, 'under' sub-
section (5) of section 77 of the Finance Act, 1965. 

(9) A copy of Notification No. G.s.it. 1335 published in 
Gazette of India dated the 11th September, 1985, under 
sub-section (4) of section 280ZE of the InCODJe .. tax Act, 

,1861. 

(10) A copy of Notification No. G.S.R. 1376 published in 
Gazette of India dated the 18th September, 1965, making 
certain further amendrnent to the 'Central ·,Sal. ,.''IaX 
(Regis:tration and Turnover) .Rul~s, )957, ~der .sub-
section (2) of section 13 Qf the Central Sales Ta~ Act. 
1956. j . . ." i 

, I 

4. Statement Be: Supplementary nemaad. for Grants (General)_ 
1 .... 

'Ishti Bili Ram Bhagat presented a Statement showing Supplemen-
tary Demands for Grants in respect of Budget (General) for 1965-66. 

[P.T.O. 
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.j 

.. .s~ Jal SUb La1 aaW concluded his speech on thefoUowiDl 
R.esolUtion moved by him on the 3rc! November, 1_:-

"That this House approves the continuance in force of the 
Proclamation dated 24th Marcil. 1185 In NIpeet of 
Kerala issued under article 3M of the COnstitution by 
·the Vic~, .cliacbargi.Q.g ~e ~UoOI qf the 
President, for a further pen04. ,of • rmoatha with effect 
from .nth November, 1965." 

The following members took part in ~ ,de.bate:-
(.1.) Sbri N. G. Ranga. 
(2) Shri H. N. Mukerjee. 
(3) Shri CherianJ. Ka'ppen. 
(4) Sbri Mathew Maniyanpdan. 
(5) Shri N. C. Chatterjee. 
:.6)aGriDiaen Bhattacharya. 
(7) Shri G. N. Dixit . 
. (8, 'Siui C. H. MGbammad Koya. 
(9) Shri P. R. Chakraverti. 

{lO)Sbri RamchaDdra Vithal Bade. 
(11) Shrill K. KAldUkar. 
(12) 'Shri'Hari VishDu. Kemath. 

'(13) Sbri Gawi Shanker Kakkar. 
'(14) 'Shri KK. Wari~r. 
(II) 8hri V.C. Par.aahar. 
(16) Shri P. K. Vasudevan Nair (Speech uftl1MiJied). 

The diaeussioil was not concluded. 

8. -&eperi ·af ...... Advisol'y ColDlJllttee 

SIariShi~ Buaro'RaDe presented the Fortieth 'Report of the 
BuiineiS Ad~ry Committee. 

(Lok Sebha adjourned till 11 A.M. on Friday, the 5th November, 
l1li5): ". .1 : • 

I S. L SHAdJJiE, 

1'781 
GMGIPND-LS 1-1572 (D) L~11.fJ6-800. 
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LOK-SABHA 

BULLETIN~PART .1 
[Brief RecQ.!'d of ProC!e8ding.] 

Fricia.y, Nev~mb~r 5, 19651KaWfka 14, 1887 (!4kll) 
., ~;.:,. : 

No. "' 
1. Starred Que.tions 

. S~ Questions Nos. 8O-e6 were orally an.wwec:t. BepUel 
to remaininc questions were laid on the Table. 

2. Unstarred Questions 
Replies to UAStarred Question NOl. 143-214 anel 2UJ".~.226 were 

laid on the Table. 

~. 3. CaIIbaa Atteation t. Matter of Urpat Public Im"..,traaee 
Shri Yashpal Singh 'called the attention of the Mini,ter of Trans-

port to the impounding of Indian ships and conftacation _ of. pearly 
Rs. S..35trores worth of Indian jute, tea etc., by Pakistan and the 
reactiOh of -the Governtnent of rndi~ thereto. 

- , 
The 'Minister of Transport laid on the Table a stalelnent in re-

gard thereto. 

4. Papa laid on the Table 
The follOwing papers were laid on the Table:- , 

-(1) A copy each of the following Notifications under sub-
section (1) of section 28 o~ the ~ .and MinerJls 
(Regulation and Development) Act, 1957:-

.: '(i) S.O. 1258 published in 'Ga~ette of India dated the 24th 
April, 1965. 

(ii) S.O. 1656 published in Gazette of IQdi,a Cjia~ed the 29th 
-:May, 1965. 

(iiI) The Mineral ConcesSion (Second Amendment) Rules, 15HI5 
published in Notification No. G.S.R. 793 in G~tte of 
India dated the 5th June, 1965. 

(iv) G.S.B. 794 published in Guette of India dated the 5th 
June, 1965. 

---~~ n~~bI!I-;;;; "previouslY laid on the 'table 011. "the 27th Augu.t. 
1965 and 'wert' re-Illd tmder Rule 231(2) of the Rulee of Procedure. 

[P.T.O. 
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(v) S.O. 1861 published in Gazette of India dated the 12th 
June, 1965. ., , . 

(vi) The Mineral Concession (Third Amendment) Rules, 
1965, published in Notification No. G.S.R. 1011 in 
Gazette of India dated the 24th July, 1965. 

(2) A copy of the Mineral Concession (Fourth Amendment) 
Rules, 1965, published in Notification No. G.S.R. 1398 in 
Gazette of India dated t}le 25th September, 1965, under 
sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(3) A copy of the Iron and Steel (Control) Amendnlent Order, 
~9.6,~, pu}:)lished in Notifioa~ion No. S.O. 3147 in Gazette 

. , ': ',,' of India dated the 9th October, 1965, under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

(4) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963:-

(i) The Export of Mica (Inspection) Rules, 1964,' published 
in Notification No. S.O. 2658 in Gazette of India dated 
the 30th July, 1964. 

(ii) 'I'he Export of Jute Hessian and Jute Sacking (Inspec-
tion) Rules, 1964, published in Notification No. S.o. 
4097 in Gazette of India dated the 24th November, 
1984. 

(iii) The Export of Fish and Fish Products (Inspection) 
Rules,' 1964, published in Notification No. S.O. 4398 in 
Gazette of India dated the 29th December, 1964 . 

• J\, (iv) The Export of, Fish and Fish Products (Inspection) 
Amendment RUles, 1965, published in Notification No. 
S.O. 772 in Gazette of India dated the 6th March, 1965. 

,~" (v) The Export of P.V.C.Leather Cloth (Inspeotion) Rules, 
, . 1965, published in Notification No. S.O. 1325 in Gazette 

of India dated the 26th April, J965, 
(vi) The Export of Mica (Inspection) Amendment Rules. 

1965, published in Notification No. S.9. 1346 in Gazette 
, of India dated the 30th April, 1965. 

, (vii) The Export of Jute Hessian and Jute Sacking (Inspec-
tion) Amendment Rules, 1965, published in Notifica-
tion No. S.O. 1424 in Gazette of InClia dated the 27th 
April, 1965. ." 

\ ,., (viii) Th~ Export of Coir Products (Inspection) Rules, 1965, 
, ,published in Notification No. S.O. 1892 in Gazette of 

India dated the 15th June, 1965. 
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(ix) The Export of Mica (Inspection) Second Amendment 
Rules, 1965, published in Notification No. 8.0. 2140 
in Gazette of India dated the 30th June, ·1965. 

(x) The Export of Flash Lights (Inspection) 'Rules, 1965, 
published in Notification No. S.O. 2345 in Gazette of 
India dated the 26th July; 1965. 

(5) A copy e$Ch of the following papers under, sub-section (2) .. 
of section 16 of the ,Tariff Commission Act, 1951:- " ' 

(i) Report (1963) of the Tariff Cominission "on' 'the contf: 
nuance of protection to the Safety Ma~ch Industry. 

(U) Governme'nt Resolution No. 16(1)-Tar/64 dated the l'th" 
September, 1965. I 

(iii) Statement explaining the reasons why a copy each of ' 
the documents at (i) and (li) above could not be laid 
on the Table. within the period prescribed in the said 
sub-section.' , 

5. Statement Be: Government Business 
The Minister of Parliamentary Affairs made a statement regard-

ing Government business for the week commencing the 8th Novem-
ber. 1985. 

k 
6. Statement by Minister ,f. 

The Minister of Planning made a statement on the' re-appraisal 
of Plan in the light of the present emergency. He also laid on the 
Table a copy of the Resolution adopted by the National Development 
Council at its meeting held on the 5th and 6th September, 1965. 

7. Motion Be: Fortieth Report of Business Advisory Comndttee 
Shri Shivram ,Rango Rane moved the followingmotion:-

"That this House agrees with the Fortieth Report of ·the 
Business Advisory ~mmittee presented, to the House 
on the 4th November, 1965." 

The motion was adopted. 
8. Resolution 

Discussion on the following Resolution moVed by Shri Jai Sukh 
Lal Hathi on the 3rd November, 1965, continued:-

"That this 'House approves the continuance in force of the Pro-
clamation dated 24th March, 1965 in 'respect of Iterals 
issued under article 356 of the Constitution by the Vice- . 
President. discharging the functions of the President. 
for. a further period of six months with effect from 11th 
November, 1965." 

[P.T.O. 
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The following me~bers took part .in the debate ....... · 

',. (1) ilhri P. K. Vasudevan NaIr" , 
(2) Dr,· Sarojini Mahishi 

~,.'13) ~ri Era 'iezltlJan 
.(~.shri,PanampilU GGYinda Menon 
(5) Dr. Ram Manohu' Lohia '. 

sm; ,lei ~ukh 141: Hathi 4KImDl~cea . his spee!A inr.1 to the 
debate: 'ttl, ~ech was not conch.ttled. 

9. ~e', .elDen '.U--Ilttredueed 
TheIHdtart r~legraph (Amendment) Bill, 1965 (Ameftd~t of 

,eette",; ,,: 'bj'Bhri ··'tashpa} Singh. 

10. Private Member's Bill-withdrawn , -

The C'dnaUtut1otl. (A7ne1Ul1Rent) Bill. 1964 (Am«mdfl\e'nt of articles 
1. 2+ 3; 4 etc.) by Sh'ri P1'aJcclsh Vit -Shastri. 

Discussion on the motion for consideratioll of the Bill JW)ve4 P.Y 
Shri Prakash Vir Shastri on the 3rd September! 1965, continued. 

1b.e:·fopoWiri~.l11embers took pa~t in ·~he debate:-
(I) Shri Sinhasan Singh 
(2) Sardar Kapur Singh 
(3) Shri Harish Chandra Mathur 

',(4)-,Shti, Kashi Ram Gupta 
.. '(J) $hrt G., N. Dixit 

. (~8titi U. M. Trivedi 
(7) Dr. Sarojifd Milhishi 
(8) Dr. 1.. N. Singhv$ 
(9) .Shri Sham La} Saraf 

(10)' shti P.x. 'Vasudevan Nair 
(11) Shtl Japnatii 1tao 

$hr! Prakash Vir Shastri replied. to the debate. 
The Bill was withdrawn by leave of the Ho,",se. " 
(Lok Sabha adjourned at 4.10 P.M. and re-assembled at 4.20 p.M.h 

11. S ......... t .b, Prime MiDistar 
• ~.. l . . 

The Prime Minister made a statement· regarding Inllo~Pakis'tan 
relatloas .. 

(~-Sabha adjourD8\li tm 11 A.M. on Monday, .the 8th November, 
1985). 
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LOK SABRA 

BULLETIN-PART I 
[ijrief Record of Proceedings] 

Monday, November 8, 1965/Kartika 17, 1887 (Saka) 

No. 43G 
1. Starred Questions 

Starred Questions Nos. 90-93 and 102 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 227-317, 319-323 and 325 
were laid on the Table. 

3. Callin&" Attention to Matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of Food 
and Agriculture to the situation arising out of scarcity and rise in 
prices of foodgrains. 

The Minister of Food and Agriculture made a statement in 
regard thereto. 

4. Papers laid 00 the Table 
The following papers were la!d on the Table:-

*(1) A copy of Notification No. S.R.O. 181/64 published in 
Kerala Gazette dated the ·16th June, 1964, making 
certain amendments to the Kerala Shops and Commercial 
Establishments Rules, 1961, under sub-section (5) of 
section 34 of the Kerala Shops and Commercial Estab-
lishments Act, 1960, read with clause (c) (iv) of the 
Proclamation dated the 24th March, 1965, issued by the 
Vice-President discharging the functions of the 
President, in relation to the State of Kerala. 

*The notification was previously laid on the Table on the 22nd 
September, 1965 and was re-laid under Rule 234(2) of the Rules of 
Procedure. 

[P.T.O. 
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(2) A copy of the Personal Injuries (Emergency) Amendment 
..A1J(. Regulations, 1965, published in Notification No. S.O. 3085 
~ ... I " in Gazette of India dated the 2nd October, 1965, under 

sub-section (7) of section 3 of the Personal Injuries 
(Emergency Pr.oy.wons) Act, 1962. 

(3) A copy of Notification No. 37563/H2/65/HLD published in )'O""I'J- Kerala Gazette dated the 6tbJuly, 1965, adding Ferti-
lisers ~ndustry to the First Sch~ule to the Industrial 
Disputes Act, 1947, under sub-section (3) of section 40 
of the said Act. 

~/'" (4) A copy of Report of the Chief l~tor of" MiMs on the 
fatal accident in Ene Colliery, Dhanbad, on the 24th 
July, 1965. 

5. Resolution-Adopted 

san Jai .~u.Jh La! Ha~i cOD-:luded his spe~cll in reply to _ the 
debate on tl}e following ~80lu~ion moved by him on -the ~:rd 
November, 1965:-

"That \his House approves the continuance in force of the 
Proclamation dated 24th March, 1965 in respect of 
Kerala issued under article 356 of the Constttution by 
the Vice-Preside~:t, discharging the functio~li of the 
President, for a further period of six months with effect 
from 11th November, 1965." 

On a motion moved by Shri H. N. Mukerjee, Utat further disc:us-
sion on this Resolution be held over, the House divided, Ayes 31; 
Noes 76. The motion was accordin-gly negatived. 

On the Resolution the Houses divided, Ayes 89; Noes 30. The 
Resolution was accordingly adopted. 

6. Government Bin-Under consideratioD 

Th:e RailwBtlB (Employment of M~mbeTS of the Arme~ Forces) Bill, 
1965. 

The motion for" consideration of the Bin was moved by 
Dr. D. S. R.ju. 

The following mem~rs took part' in the d~bate:­
(1) Sardar -Buta Singh. 
(2) Shri Raghunath Singh. 
(3) Shri Indrajit Gupta. 
(4) Shri R. S. Pandey. 

The discussion was not concluded. 

\ 



7. Motion 
Discussion on the following motion moved by Shri Yashpal 

Singh on the 3rd October, 1964, continued:-

"That this House takes note of the Report of the Backward 
Classes Comm;ssion (Vols I-III) together with the 
memorandum explaining the action taken thereon, laid 
on the Table of the House on the 3rd September, 1956," 

The following members took part in the debate:-
(1) Shri M. P. Swamy. 
(2) Shri Hari Charan Soy. 
(3) Shri Madhu Limaye. 
(4) Shri Sonubhau Dagadu Baswant. 
(5) Shri K. L. Balmiki. 
(6) Shri Kure Mate. 
(7) Dr. Sarojini Mahishi. 
(8) Shri Hukam Chand Kachwai (Speech unjlniahed). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 10th Nov-

ember, 1965). 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 10, 1965/Kartika 19, 1887 (Saka) 

No. 437 
1. Starred Questions 

Starred Question Nos. 120-125 were orally answered. Replies to 
remaining questions were laid on the Table. 
2. Un starred Questions 

Replies to Unstarred Question Nos. 327--359, 361-372, 374-378 
and 380-393 were laid on .the Table. 
3. Sbort Notice Question 

One Short Notice Question addressed to the Minister of Petroleum 
and Chemicals regarding the Supply of Crude oil to Agriculturists 
in Gujarat was orally answered and supplementary questions were 
answered thereon. 
4. CalUn, attention to matter of Urgent Public Importance 

Shri Rameshwar Tantia called the attention of the Minister of 
External Affairs to the postponement of the Afro-Asian Conference 
in Algiers and the reaction of the Government of India thereto. 

The Minist~ of External Affairs laid on the Table a statement in 
regard thereto. 
5. Papers laid on tbe Table 

• ~e following papers were laid on the Table:-
~ ,,~ ,P) A copy each of the follOWing statemenis' showing action 

taken by the Government on various assurances, pro-
mises and undertakings given by Ministers during the 
various sessions of Third Lok Sabha:-

(i) Supplementary State- Twelfth Session, 1986. 
ment No. I 

(ii) Supplementary State- Eleventh Session, 1_. 
ment No. V 

[P.T.a. 
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(iii) Supplementary Stat~- Tenth Seslion, 1964. 
ment No. IX 

(iv) Supplementary State- Ninth Session, 1964. 
ment No. XI 

(v) Supplementary State- Eighth Session, 1964. 
ment No. VI 

(vi) Supplementary state- seventh Session, 1964. 
ment No. XVI 

(vii) Supplementary State- Fourth Seuion, 1963. 
ment No. XIX 

I (2) A copy of Annual Report of the National Council of Edu-
3 ~ cationa! Research and Tr,ining, New Delhi, for the year 

1963-64, along with the Annual Accounts and the Audit 
Report thereon. 

'(3) A cbpy'each of the following Rules under iUb-section (3) 
of section 37 of the Apprentices Act, 1981:-

.. '1/ ji) The Apprenticeshi~ (Fourth Amendment) , Rules, 1964, 
» ,., (I» published in Nofl'ficatlon No. G.S.H. 1'55 in Gllzette of 

India dated the 23rd J'anuary, 196:5. 
(U) The Apprenticeship (Amendment) Rules, 1985, pu'blished 

• Q, r/«- in Noti~ation No. G.S.B. 1242 in Gazelte t1f India 
o , dated the 28th August, 1965. 

(4) A copy each of the following Notifications uader sub-lec-
.-fa '/

' 
~-- tion (3) of section 3,5 of the l{erala Fire Force ,Act, 1962, 

1J 10 0 rt:illd 'With e1ause (c) (iv) of the t»roelarn1rtionCfated the 
mh March, 1965, issued by the Vite-Preelient dis-L chargihg the fUnctions of the President, in relatiOn to 
the State of Ke!rala :-

(i) No~tton S~R.O. No. i5'164publlmed in Kerala 'Gazette 
o.~1 ,. dated the 19th May, 1964, containing ruleS' in tetrpect of 

;) ,\.I ,~ the members of the Kerala Fire Service. 
(U) NotiftC"Mton G.O. (P) No. 181'p1.Ibltshedin 'Kerala Gazette 

1.21/ -- dated the 23rd FebNary, 1966, contain.ing 'rules in res-
~ 1> -. ,,~ pect of the members of 'the KeralaFire Subordinate 

Se"tce. 

(5) A coPy of N~tiftc~tion No. G.;S.R. 1553,publ~~hed in Gazette 
of'Iildla dated the 23rd' O(!tober ,.19tl5 makihg a certain 
amendment to Schedule III to the Indian Administrative 
serVice (Pay) 'Rules; 1954, und~· sub-se~tion '(2) of sec-
tion 3 of the All India Services Act, 1951. 
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(8) A:. ciopy each of the foliowing Notiftcatians under IUHee-
tien (6) of section 5 of the Emergency Rilks (Geods) 
Insurance Act, 1962:-

(i) The Emergency Risks (Goods) Insuran.ce (Third Amend-
ment) Scheme, 1965, published in Notification No. S.O. 
2913 in the o..ette of India dated the 15th Septaitt>er, 
1965. 

(li) The Eme!'pncy Ib_ (Gooat) laauraace (B'ounbMllend-
• ment) Scheme, 1965, published in Notification ),'lo. S.O. 

3093 in 'the Gazette of India dated' the 28th September, 
19es. 

(iti), The· ~ lWilts (Goods) Insurance (Fifth Am_-
ment) Scheme, 1965, published in NotiftcatiOQ No. 
S.O. 3158 in the Gazette of India dated the 7th Octo-
ber, 1965. 

.. ('7) A copy each of the follOWing nott1i'eatiGns uneier sub-see-
tion (7) -of section: 3 of the Emergency Risks (Factories) 
Insurance Act, 1962:--

'(i) The Emergerrey Risks (Factories) InwrmC'e (Third 
Amettdment) ·Scheme, If85, published in Notifleat:ion 
No. S.O, 2914 in the Gazette ·of India dated the IMh 
Septetn.ber, 1915. 

(ii) The Emerg~ncy Risks (Factories) mStl'l'arIce (Fourth 
Amendment) Scltetne, 1'M5, published in Notiftcation 
No. S.O. 3094 in the Gazette of India dlrt'ed the 28th 
September, 1965. 

(iii) The Emergency Risks (}I1~ries)'lnml'tance (Fifth 
Amendment) Scheme, 1965, published:in Nc.'iftcation 
No. S.O. 3159 in the Gllrlette of Irndia ·dated the 7th 
October, 1965. 

6. Message from ~a Sabia a 

Secretary reported a mesuge ilrom RaiYa SaaRa· that.at •• sitting 
held on the 3rd November, 1965, Rajya Sabha passed the Advocates 
(Amendment) Bill, 1965. 

7. Bill passed by Rajya Sabha-Iaid on the Table 

Secretary laid on the Table a copy of the Advocates (An1elrd~) 
Bill, 1965, as passed by Rajya Sabha. 

[P.T.O. 
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8. Report of Committee on Private Members' Billa aDd Resolutions 

.shri S. V. Krishnamoorthy Rao presented the Seventy-second 
Report of the Committee on Private Members' Bills and Resolutions . 

. .. . 
9: G'overnment Bill-introdu~ed 

The Metal Corporation of India (Acquisition of Undertaking) Bill, 
1965. 

10.· Statement re: Ordinanee-Iaid 011 the Table 

. ~ copy of the explanatory statement giving reasons for immediate 
legislation by the Metal Corporation of India (Acquisition of Under-
takinB') Ordinance, 1965, was laid on the Table under Rule 71 (1) of 
the Rules of Procedure and Conduct of Business in Lok Sabha. 

11. Motion 

Dr. K. L. Rao moved the following motion:-
"That the payment of Sixth annual instalment to the World 

Bank and releases of water, under the Indus Waters 
Treaty, 1960, be taken into consideration." 

Five substitute motions were moved by Sarvashri Madhu Limaye, 
Yashpal Singh, Tridib Kumar Chaudhuri, Prakash Vir Shastri and 
Hukam Chand Kachwai. . 

The following members took part in the debate:-
(1) Sardar Kapur Singh 
(2) H.H. Maharaja Bhanu Prakash Singh of Narsinahgarh 
(3) Shri Indrajit Gupta 
(4) Shri M. L. Dwivedi 
(5) Swami Rameshwaranand 
(6) Shri Shyam Dhar Misra 
(7) Shri Nath Pai 

. (8) Sardar Iqbal Singh 
(9) Dr. Ram Manohar Lohia 

(10) Shri N. C. Chatterjee 
(11) H.H. Maharaja Karni Singhji of Bika~er 
(12) Shri S. N. Chaturvedi 
(13) Shri Amar Nath Vidyalankar 

Shri Lal Bahadur Shastri replied to the debate. 

All the substitute motions were negatived. 
(Lok Sabha adjourned till 11 A.M, on Thursday, the 11th Novem-
ber,1965). 
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BULLETIN-PART I 

tBttef ~ et· ~ 

;l!IiIIa._ 

1. 'tan'" ~""0IlIt 
Starred Questions Nos. 150, 151, 153-155 and 157-159 were orally 

..... 8Nd.. a.pliB9 to reiIlaiaiilg· q1Mstloa war. ~ _ tie Table. 

2. l1a,~ .Qaeatlo ... 

RepUes to Unstarred Questions Nos. 394--4e and '427--441 were 
laUi QI), theT"ble: 

3. Calliag attention to !\fatter of Urgent PubUe Importaace 
.:.w w' - • 

$lad ~ .. R, Chakr4ve;fti called the atteJltiQn .f the Minister of 
Railways to the reported dttat;h· of fouzo persQ.DS 811& injuries to 
others as a reault of being knocked down by a passens.er .train on 
a brtictje cnrft· tie piver Bagm&ti on the 9th November, 1885 . 

• M~_ of ... ~ for Raihrays: DUlCie Ii atatamant in relard 
thereto. 

4 . ..,.. ~.·On til" Ta'" 

. The,' DlloWiB.f' ~It ~re laid on the TatJIe:-

(1) A copy ·of the Certified Auditors' (Amendment) Rules, 
.; :... 1815,: .plibliShedi i])o HodftutiQJ1 No. C:.S,B; l48G, in 

Gazette of Inciia"clated~ the Ith Cktober, 1885, under 
lu~sec:tioJ;l ,(3) qf _tion 642. of the CGJlDpanMs Act, .!t8r. .' . 

[P.T.O. 
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(2) A copy each of -the following Schemes under ,ub-HCtion 
(11) of section 45 of the Banking Companies Act, 
1949:-

(i) Scheme for the amalgamation of the Malnad Bank 
Limited, Tarikere,- with the State Bank of Mysore, 
published in Notification No. 5.0. 3173 in Gazette of 
India dated the 16th October, 1965. 

(ii) Scheme for the amalgamation 'of the Josna Bank 'Limited, 
Coehin, with the Lord Krishna ,Bank Limited, Cranga-
nore, published in Notification No. S.O. 3175 in Gazette 
of Iridia dated the 16th October, 1965. 

(3)' A copy -each of the following Nottftcatlonsmaktng' certain 
, amendments to the Kerala Land Reforms (Tenancy) 

Rules, 1964. under se'ctlon-130 of the Kerala Land Re-
forms Act. 1963, read with clause (c) (iv) of the Pro-
clamation dated the 24th March. 1'965. issued by the 
Vice-President, discharging the functions of tht! Presi-
dent. in relation to the State of Kerala:-

-, (i) Sll.O. No. 298/65 published in Kerala Gazette dated the :, 
27th July, 1965. 

(ii) S.R.O. No. 315/65 published in Kerala Gazette dated the' 
10th August, 1965. 

(iii) S.R.O. No. 334/65 published in lCerala Guette dated the' , 
24th August, 1965. 

(4) A copy each of the following Notificationll under seetion 
159 of the Customs Act, 1962 and section 38 of the Cen-

,_ tral Excises and Salt Act, 1944:-
(i) The Customs and Central Excise Duties ~rt Dtaw:. 

back (General) Sixty-eighth Amendment Rules, 1965. 
published in Notification No. G.S.R. 1466 in, Gazette 
of India dated the 2nd October, 1965. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Seventieth Amendment Rules, 1965, 
published' in Notification No. G.S.B. 1514 in Gazette 
of India dated the 16th October, 1965. 

(5) A copy, each of the following Notifications under section 
159 of the Customs Act. 1962:-

(1) G.S.R. 1515 published in Gazette of rndia dated the 16th 
October, 1965. ' 
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(it) G.s.a 1539 published in Gazette of India dated the 14th 

" ~. OctOber, 1965. 
(iii) G.S.R. 1585 published in Gazette of India dated the 27th 

1< ;.; •. ,:; ,~ber, 1965. 
·(iv) G.S.R. 1669 published in GaRtte of India dated the 30th '. 

October, 1965. 
(6) A copy of the Delhi Sales Tax (Amendment) Rules, 1965, 

published in Notification NC). F.4(98)/64-Ffn(E) in Delhi 
Gazette dated the- 29th July, 1965, under sUb-section (4) 
of section 26 of the Bengal Finlt,nce (Sales Tax) Act, 
1941, as in force·in the Union.Territory of Delhi. 

(7) A copy of Notification No. G.S.R 1491 published in Gazette 
. of India dated the 30th September, 1965, under' sub-
section (4) of section 280ZE of the Income..tax Act, 1981. . -' 

~. GoV8l'lllD8llt Bills-PUled 
(1) TMR4ilw4Y' (Em.ployment of Mem.berll'ol the A1'7'Md rcm:e.) 

Bill, 1965. 
Discuuiol'l 011 -the motion for consideration of- the Bill moved on 

the 8th November, 1965, continued. 

The following members took part in the debate:-:.. 
., (1) Shri Diwan Chand Sharma 

(2) Shri Onltarlal Berwa 
(3) Sliri V. B. Gandhi 
(4) Shri Priya Gupta 
(6)- Sardar Amar Singh SaigaI. 

Dr. D. S. Raju replied to the debate. . 
The motion for consideration. was adoJ)ted and clau .. -by-c1auee 

consideration' was taken up. 
Clauses 2 to 4 were adopted. 
New Clause 5 was also adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula and the Long Title were- ·adopted. 

,. 

The motion that the Bill, as amended, be passed was moved by 
Dr. D. S. Raju . 

. The following members took part in the debate:-
(1) Shri Priya" Gupta 
(2) . Dr. D. S. Raju. 

'The-mOtion was adopted and the Bill, as amended, was passed. 
[P.T.O. 
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(li) The IftdUltrial Dispute. (Amemlm.en,t) .w, lMI, CIa patted by 
.',. 1Il ..... 'lI. c."_J.I.~ ........ ~. 

The motion for consideration of the BiH. as pased by Rajya 
S..... ...·mOved Illy Shri RataD1a1 Ki8builal II.., .. 

TIle fo~owing m~mbers took part ~n the debat~:-
0) ~t ~.j,tt Q",~ 
(~l $.ll~ ~ N"Ul, V~4XJl~ 
(~l $h~,~. G.~ ... 
(4)' ~. ·G. $, ¥.eJ.Ut. 
(ID $hri .J4a~u ~~ 

'(8) ,J)r. ~ffi.H Mahtshf 
, (7) ~ ~ (.fu~ta 

(8) Sbrf Stnhasan Singh 
(9) Shrt Hukam Chand Kachwai 

(10) 8hri K. K. Warior 
.fUk &Mi .. V.·& GQ. .. 
(12) Shri Bishan Chandra s.th 

.. , <~;u. _ShP~G.JI.ri., Sh.~~f ~r .. 
, '(14) Shri Ram Sahai Tiwari 

:",",' ..... 

Shri Ratanlal ~"'bPril,\ M~vjy~ repU,eq to. the deba~ .. , 
The motion for consideration ,.,.: ._ted; .... da~,.-daUJe 

consideration was taken up. 

Clauses 2 to 6 were adopted. 

Clause 1, the· Enacting ForaNla and ~ ~, ~ .. w~ allo 
adopted. 

'The mcMian.' 1hat. tile Bill be palled wu (D01(od lw' ~ .~ 
Kishorilal J4alYiya. 

The following members took part ifl ~~ clelllM:-
(1) Shri K. K. Warior 
(2) Shri Priya Gupta 
(3) '~':iju~. CbaId ~qh.w&i 
(4,), $)lr.i :a~~l~l KishorJlal MalYiy,. 

The motion was adopted and the Bill wu paued. 
(Lok Sabha adj~' till 11 A.M. 'on ni_~ .. ~t6,~. 

19&1.) 
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LOK SABRA 

BULLETIN-PART I 
. [Brief Record of Proceedings] 

Friday. November 12, 1965/Kartika. 21, 1887 (Saka) 

No. 439 
1. Starred Questions 

Starred Questions Nos. 180--186 were orally answered. Replies 
to remaining questions were laid on the Table. 
2. Unstarred QuestioDB 

Replies to Unstarred Question Nos. 442-450, 452, 454:-488, 4~ 
524 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of 
External Affairs regarding the Permission refused to Sikh pilgrims 
for going to Pakistan was orally answered and supplementary ques-
tions were answered thereon. 

4. Calljnr attention to matters of Urrent Public Importance 

(i) Shri P. K. Ghosh called the attention of the Minister of Indus-
try and Supply to the notices of retrenchment given to the civil 
engineers of the Construction Wing of the Heavy Engineering Cor-
poration,' Ranchi, with effect from the 1st November, 1965. 

The Minister. of Industry and Supply made a statement in regard 
thereto. 

(ii) Shri Madhu LUnaye called the attention of the Minister of 
External Affairs to the unilateral declaration of independence by 
the Rhodesian white minority Government and Government of 
India's reaction thereto. 

The Minister of Exernal Affairs made a statement in regard 
thereto. 

[P.T.O. 
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5. Paper laid on the Tahle 

A copy ,of the Rubber (Second Amendment) Rules, 1965, pub-
lished in Notification No. G.S.R. 1397 in Gazette of India dated the 
25th September, 1965, was laid on the Table under sub-section (3) 
of section 25 of the Rubber Act, 1947. 

6. Statement re: Governmeut BusiD8!is 

The Minister of Parliamentary Affairs made a statement regard-
ing Government Business for the week commencing the 15th Novem-
ber, 1965. 

7. Government Bill-under consideration 

The Taxation. Laws (Amendment and Miscellaneous ProviBiom) 
Bill, 1965. 

The motion for consideration of the Bill was moved by Shri Bali 
Ram Bhagat. 

The following members took part in the debate:,-
(1) Shri M. R. Masani 
(2) Shri Homi F. Daji 
(3) Shrimati Renuka Ray 
(4) Shri S. N. Chaturvedi 
(5) Shri Sinhasan Singh 
(6) Shri u. M. Trivedi (Speech un;fi'nuhed). 

The discussion was not concluded. 

8. Motion re: Sevellty-seeond Report of Committee 011 Ptl\fate Mem-
ber's Bill. and Resolutions 

Shri Hem Raj moved' the folloWing motion:-
"That this House agrees with the Seventy-second Report of 

the Committee on Private Members' Bills and Resolu-
tions p~nted to the House on the lOth NO\fember, 
1965." 

On an amendment moved by Shrt Madhu Lim.,e, that the time 
allotted for discussion of the resolution regarding India quitting the 
Commonwealth by Shri Bhapat Jha Mad, be increaHCl 'from. 11 
hours to 31 hours, the House divided, Ayes 29; Noes 70. The amend-
ment was accordingly negatived. 

The motion was adopted. 
[P.T.O. 
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9. MotiOIl 

Pandit D. N. Tiwary moved the followingmotion:-

"That the; debate on the resolution regardin·g India quitting 
the Commonwealth moved by Shri Bhagwat Jha Azad 
on the 24th September, 1965, be adjourned to the next 
day allotted far Private Members' Resrolutlons." 

A substitute motion moved by Shri Shree Narayan Das was 
adopted as follows:-

"That the debate on the resolution regarding India quitting 
the Commonwealth moved by Shri Bhapat .Tha Azad 
on the 24th September, 1965, be adjourned." 

10. Pr:tvMe ........ 5 ResoIation-Substitute Motion Adopted. 

Shri H. N. Mukerjee moved the following Resolution:-

ll1fhis House is of opinion that continued dependence on im-
ports of foodgrains under P.L. 480 agreements with the 
United States is derogatory to our honour and injurious 
to our economy." 

Six substitu~ motions were moved by Sarvashri Basanta Kumar 
Das, Surendranath Dwivedy, Shree Narayan Das, Maharani Gayatri 
Devi of Jaipur, Shri Tekur Subramanyam and Shri Shivajirao S. 
Deshmukh. 

Seven amendments were moved by Sarvashri P. R. Chakraverti, 
Yashpal Singh, Kamal Nath Tiwari, Mildhu Limaye, Deorao S. Patil, 
M. Malaichami and P. Venkatasubbaiah.. 

The following members took part in the debate:-
(1) Maharani Gayatri Devi of Jaipur 
(2) Shri Sheo Narain 
(3) Shri ~urendranath Dwivedy 
(4) Shrimati Tarkeshwari Sinha 

(5) Shri Madhu Limaye 
(6) Shrt Tekur Subramanyam 
(7) Shri C. Subramaniam 

Shri H. N. Mukerjee replied to the debate. 
On the substitute motion moved by Shri Shree Narayan Das the 

House divided, Ayes 10; Noes 62. The substitute motion was 
accordingly negatived. 
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The substitute motion moved by Shri Shivajirao S. Deshmukh 
was adopted as follows:-

, ,. , " 

"This House is of opinion that in order to implement as part 
) of the Fourth Plan an integrated development 

, 
i 

\ 

I programme of agriculture to make the country self-
. sufficient in foodgrains and with a view to progressively 

curtail and ultimately stop P.L. 480 imports, the Gov-
ernment of India should ensure a remunerative and 
economic price to the farmer; give highest priority in 
providing the farmer cheap credit and the material in-
puts such as fertilizers, pesticides, better seeds, water 
and agricultural machinery; and assign adequate re-
sources for giving a new orientation and emphasis to 
agricultural research to enable it to tackle the problems 
which inhibit agricultural productivity." 

The remaining substitute motions and amendments were barred. \ 

11. Report of Business Advisory Committee 

Shri Shivram Rango Rane presented the Forty-first Report of 
the Business AdviSOry Committee. 

(Lok Sabha adjourned till 11 A.M. on Monday. thf! 15th Novem-
ber, 1965.) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Mondaf/, November 15, 1965/Kurtt1cu 24, 1887 (Baku} 

No. 440 
1. Starred Questions 

Starred Questions Nos. 21~214 were orally answered. Beplies 
to remaining questions were laid on the ~able. 

2. Vn.tarred Questions 

Replies to Unstarred Questions Nos. 52&-586, 588 and mJO..-.e28 
were laid on the Table. 

3. CaBinI' Attention to Matters of Ur.nt Public Importae. 

(i) Shri S. M. Banerjee called the attention of the Minister of 
Transport to the layoff of large number of workmen in Rajabagan 
Dockya:rd, Calcutta and the Government's decision to close down 
certain establishments of the River Steam Navigation CompaDy. 

The Minister of Transport made a statement in regard thereto. 
(11) Shri Ram Sewak Yadav called the attention of the Minister 

of Defence to the Chinese attack on our posts in the Dong .Chui La 
area on Sikkim border on the 13th November, 1965. 

The Minister of Defence made a statement in regard thentto. 

4. Papers laid. en the Table 

The following papers were laid on the Table:-
(1) A copy of. Annual Report of the Board of DlrectQr8 of the 

Industrial Finance Corporation of India for the year 
ended the 30th June, 1965, along with the Statement 
showing the Assets and Liabilities and Proftts and LoIS 
Account of the Corporation, umler sub-section (3) of 
section 35 of the Industrial Finance Corporat.ioD Act, 
1948. 

[P.T.O. 
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(2) A copy each of the following Notifications under section 
24 of the Personal Injuries (Compensation Insurance) 
Act, 1963:-

(i) The Personal Injuries (Compensation Insurance) 
Scheme, 1965, published in Notification No. S.O. 3383 
in Gazette of India dated the 30th October, 1965. 

(ii) The Per/ional Injuries (Compensation Insurance) Rules, 
1965, published in Notification No. S.O. 3384 in Gazette 
of Iiidia dated the 30th October, 1965. 

(3) A copy of the Coal Mines (Second Amendment) Regula-
tions, 1965, published in Notification No. G.S.R. 1580 
in Gazette of India· dated the 30th October, 1965, under 
sub-section (7) of section 59 of the Mines Act, 1952. 

5. Statement Be: Supplementary Demands for Grants (Kerala) for 
1965.-68 

Shri Bali Ram Bhagat presented a Statement ::;howing Supple-
mentary Demands for Grants in respect of the State of Kerala, for 
1965-66. 

6. Report of Committee on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Seventy-third 
Repon of the Committee on Private Members' Bills and Resolutions. 

7. Motion Be: Forty-first Report of Business Advisory Committee 

Shri Shivram Rango Rane moved the following motion:-

"That this House agrees with the Forty-first Report of the 
Business Advisory Committee presented to the House 
on the 12th November, 1965." 

The motion was adopted. 

8. Governm.eIlt Bill-Introduced 

The Indian Official Secrets (Amendment) Bill, 1965. 

9. Motion 
Sardar Swaran Singh moved the following motion:-

"That the present international situation and the policy of 
the Government of India in relation thereto be taken 
into. consideration." 

Twenty-one substitute motions were moved by Sarvashri V. B. 
Gandhi, Madhu Limaye, Yashpal Singh, Prakash Vir Shastri, Ram 
SewakYadav, Tridib Kumar Chaudhuri, M. R. Masani, Surendranath 
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Dwivedy, L. 'M. Singhvi, Ramchandra Vithal Bade, P. Venkatasub-
baiah, Madhavrao Laxmanrao Jadhav, Tekur Subramal.lyam, H. C. 
Linga Reddy, P. Muthiah, Shrimati Renu Chakravartty, Sarvashri 
M. S. Aney, Bibhuti Mishra, U. M. Trivedi, Shrimati Tarkeshwari 
Sinha and Shri B. P. Maurya. 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shrimati Renu Chakravartty 
(3) Shrimati Renuka Ray 
(4) Shri G. N. Dixit 
(5) Shri Arun Chandra Guha 
(6) Shri U. M. Trivedi 
(7) Lt. CoL Maharajkumar Dr. Vijaya Ananda of Vizianagram 
(8) Shri Surendranath Dwivedy 
(9) Shri Harish Chandra Mathur 

(10) Shri Bakar Ali Mirza (Speech unfinished) 

The discussion was not concluded. 

10. Half-an-hour Discussion on Matters arising out of Answer to 
Question 

Shri Hem Barua raised a half-an-hour discussion on points aris-
ing out of the answer given on the 8th November, 1965 to Starred 
Question No. 91 regarding peace talks with Naga rebels. 

Shrimati Lakshmi N. Menon replied to the discussion. . 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th Novem-
ber, 1965). 
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BULLETIN-PART I, 

; :~,:it, (Brief Record of PrOceedings) 
~~.r':'.".~:.~ • .: : ' .... :':"._ : . .;~:..: .. ---:)t~.l . ".')' ~,,:'~" ~~.'.;:::.: .. " 
Tuesday, November 16, 1965/Kartika 25, 1887 (Sake) 

"'t. : .. ,.:': " :1. ... , .. '~' No,44i 
1. Sta,rred Questions, 

Starred QueanODS' Nos. 239-245 were orally answered. Replies 
to remaining questions were laid on 'the Table. 

2. Un.tarred Questions"-

Replies to Unstarred Questions Nos. 629-739, 741-760 and 762-
769 were laid on the 'Table~ ,: ", . 

3. CaI1inc attention to Matter of Urgent Public Importance 

Shri Ram Sewak Yadav called the attention of the Minister of 
Home Mairs to the firing by police on the labourers of a brick-kiln 
in Delhi on the 15th November, 1965, resulting in injuries to two 
labourers. 

The Minister of State for Home Mairs stated that he would 
make a statement on Wednesday, the 17th November, 1965. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Indian Aircraft (Fifth Amendment) Rules, 
1965, published in Notification No. G.s'R. 1426 in 
Gazette of India dated the 25th September, 1965, under 
aection 1M, of,- the Aircraft Act, 1934, tolletber with an 
explanatory note. 

(J):A copy each of the following Notifications under sub-
" section (3) of section 130 of the Kerala Panchayats 

Act 1960 read with clause (c) (iv) of the Proclamation • • 
[p.T.O. 
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daW!d the 24th March, 1965, issued. by the Vice.Presi-
dent, discharging the functions of the President, in rela-
tion to the State of Kerala:-

(1) Notification S.R,O.::I)lo~ 1/IIIPJ published in KeraJa 
Gazette dated the 29th June, 1965, making certain 
amendments to the1 Xerlla Panchayats (Plan and Esti-
mates) Rules, _. . 

(U) Notifl.ca~~.~ lfo. ~ .... ~~hed ill Keraa 
Gazette dated the 10th August, 1965, containing the 
Keraia Panchayats (Accounts) Rules, 1965. 

5. Motion 

DiJcussion on the following motiqn moved by Sardar Swaran 
Sin,b, namely:- ~,. . 

"That the present international situation and 'the pblicy of the 
l.'~~~~~eJ!l~·~f ~a ~;.rttl.ionAh"'(_,UlIen.:,Ulto 
considera~~" . 

aad the substitute motions thereto moved on .~he .~~.~ NQvember, 
1_, continued. . .. 

The following members took p~rt in the:~~.~:-
(1) Shri Bakar Ali Mirza .' 
(2) ~~ri4~~~~~t}lQPY 
(3) SMt Hare'krushna Mahatab 
(4) .Shri rI'ridiblKumar.Chaudburi 
~) ,Shri Diwan·fi:!band Sharma 
(6)l).r.Ram~ohar Lohia 
(7) Shri Ravindra Varma 
.(~) ~~ri fa ~zhiy~ 
(9) ~~ .~~~ 

(10) Shri J. B. Ki'jpalani 
(11) Shri K. Hanumanthaiya 
(12). Shri Prak~h y~ ~Q.,s~ri 
(13) Shrimatl Tarkeahwari Sinha 
(4) Shri Lal BahlldUr Shutn 

!e~ ~~~,m~ ~~!I ~t C9I)C!1J48!l\. 
~ §a~M·!4.1~ ~ 1l4.fIJ. 9'-1 W~y,.the 'llth Novem.-

ber, 1965). 
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• ~-PARTI 

(Brief Record ()f Proceedin",l 

1. lfur .. Qlwtt.s 
Btaned Questions Nos. _, ., 2'11 and 2'13-2'16 were orally 

all8Wel'etl. Replies to remaining questions were Ja~d on the Table. 

2. Un.tarred QaestioW 
Replies to Unstarred Question Nos. 770-773, '7'75-802 1M ,~ 

a3i W@re lI-i4 on,. th, TJl?Je. 
3. Callinl attention to matter of Urgent Public 1m ...... 

The Deputy Minister of Home Affairs made a statement on the 
ftring ey peUee on the labourers of a bPfeJE..ldln in Delhi on the 15th 
November, 1965 resulting in injuries to Ilabouren, towhfeh atten-
tiQJl of tile MiJlfster of HDllte Affain was eaUad by 8hri Bam Sew_ 
Yadav on the 16th November, 1965. 

4. Papers laid on the Table 
The following papers were laid on the 'fable:-

(1) Itt cqrpy ~ 4Jmijfl fte.~rt pf ~ Indifm lP.fli~te fI. 
TeeJm*~, Jle.lBi, fCl,f t}le ~o4 e~~ ~~~er, 
1f8.t 

(I) A Cf)JW of tn. J)a~ Qf la4ia {FLNt. 4m.lld .. n Bu., 
1161, JUWHrJae4 in :WF»ift~.,~~W1 No. G.~~~ If$M, in 
G~ ~ ~~~ da~ ijl" 27tP. O~tberl lafA, WJ.4~ 
section 41 of the Defence of Indi~ M l~ 

(3) A Cft/P'f elf N~~ti,n fi'Q. Q43- l~ ~ed in ,Q'- cd IJuUa ~~ t,.be $tp ~qwt!~Aer, 1965, under 
.~Qn '~)of ~ 3 c4 tPc ~al Commodi-
tiel Act, 1965. 

[p.T.O. 



5. Beport of Public Accounts Committee 
Shri R. R. Morarka presented the Forty-first Report of the Public 

Accounts Committee on the Appropriation Accounts (Civil), 1963-64, 
Audit Report (Civil), 1965 and' Audit Report (Commercial), 1965 
relating to the Ministries of Civil Aviation, Commerce, Community 
Development and Co-operation, Education and Food and Agriculture 
(Departments of Agricu~ture and Food). • 
6. Motion for Election to Committee 

Shri M. C. Chagla moved the following motion:-
"That in' pursuance of' clause i 4 (v) of 'the' Scheme' 'for the 

Administration and Management of the properties and 
funds of the IndiaQ. Institute of Science, Bangalore, read 
with regulation 2.1 of the Re'gulations of the Institute, 
the members of Lok Sabha do proeeed to 'elect, in such 
manner as the Speaker may direct, two ,m~mbers 'from 
among themselves .to. serve'.as, members, of' the Council 
of the Institute for the next term." 

The motion was adopted. 
, , 

7. Motion " I 
Discussion on the following motion moved by Sardar Swaran 

Singh, namely:-
"That the present international' situation and the policy' of 

the Government of India .. in relation the~to be' taken 
into ,consideration" . 

and the substitute Diotions thereto moved on the 15th November, 
1965, continued. 

Dr. M. S. Aney took part in the debate. 
Sardar Swaran Singh replied to -the cabate. 
The , ~ubstitut~ motions moved by Sarv:ashri U. M. Trivedi, 

Prakash Vir Shastri" Tridib Kumar Chaudhuri, M. R. ¥asani, L. M. 
Singhvi, Ramchandra Vithal Bade, Shrimati Ren1:1. Chakravartty, 
Sarvashri B. P. Maurya, M. S. Aney, Madhu Lim&ye, Yashpal Singh, 
~am Sewak Yadav and~ur~ndranath, Dwiv~dy, w~re. ~egatived. 

, On the substitute motion moved by Shl'i V.. B. "Gandhi, the 
House divide~, A,Yes ~~; Noes 31~ ,The, substitu,te 'motion was 
a,dopted, as follow~:-":', " ' , " 

·~s House, havipg con,sidered, the ,pres~nt, international 
situat~On ~nd the pollcy of the Government of India in 
relation thereto, approves of ~1l~P01ic;y' 9;, the Govern-
ment of India." " ' .', 

.,~ remaining substitute motions were barred. 
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8. Government Bill-Under Consideration 
The Taxcr.tion Laws (Amendment a.nd Mi,cellaneoua PT01MionI) 

Bill, 1965. 

Discussion on the motion for consideration of the Bill moved OD 
the 12th November, 1965, continued. 

The following members took part in the debate:-
(1) 8hri Ramchandra Vithal Bade 
(2) 8hri Prabhu Dayal Himatsingka 
(3) Shri S. M. Banerjee 
(4) Shri R. R. MDrarka 
(5) Shri Kashi Ram Gupta 
(6) Shrimati Sharda Mukerjee 
(7) Shri Ram Sewak Yadav 
(8) Shrimati Sahodra Bal Rai 
(9) Shri8heo Narain 

(10) Shri Bishan Chandra Seth 
(11) Pandit K. C. Sharma 
(12) Shri Ram Sahai Tiwary 
(13) Shri Era Sezhiyan 
(14) Shri Man 8inh P. Patel 
(15) Shri P. Muthiah 
(16) 8hri C. K. Bhattacharyya 
(17) Shri V. B. Gandhi 
(18) 8hri P. C. Borooah. 

Shri Bali Ram Bhagat replied to the debate. 

On the motion for consideration the House divided, Ayes 55; 
Noes 14. The motion for consideration was accordingly adopted. 

The discussion wa, not concluded. 

9. BaU-Ao,-BOUr Diseussion on Matters amine out of Answer to 
Question 

Sardar Kapur Singh raised a half-an-hour discussion on points 
arising out of the answer given on the 15th November, 1865 to 
Starred Question No. 236 regarding Forcible capture of Sikh girls 
and women by Pakistan Army Personnel. 

Shri Y. B. Chavan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th Novem-
ber, 1965). 

S. L. SHAKDHER, 
Secretary. 
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BULLETIN-PART I 

(Brief Record of Proceedings) 

Th'l,l.rB~1I. NQvf!mber 18, 1966/~artika 27,~ 1887 (Saka) 

]. starred Questions 

., Starreq, .Questions Nos. ~ ... and 302--:308, were orally ans-
wered. Replies to remaining questions were laid on the Table. 

~ .. : UD.~.d. "Questions 

Replies to Unstarred Questions Nos. 835-818, 880 and 882-898 
were laid on the Table. 

,a. Calling, Attention ., Katter of t1qeltt.~Jmportance 

Shri Y~hpal ~ingh cal~ the attention of ~~.Minister of Irriga-
tion and P9.WE!Tt~ the J::ep()rted d~~iC?~ by th~ Punjab Govern-
ment to cut by half the electricity supply to Delhi. 

,The Minister of Irrigation and Power made a statement in regard 
thereto. 

4. Paperslahl OIl the.,Table 

.,The fQJI.o',Ving, p~pe~j;wer~)aid o~ the, Table:-
(1) A copy of the Companies (Central Government's) General 

Rules and Forms ... (Second Amenc;bnent) l\u1es, 1965, 
pubiis~d in' Notification. No. G:s.a. l570 i~ Gazette of 

'. India d~ted the 30th Qctober h 1965, ~under sub-section 
(3) of section 642 of th~.ComJ>8nies Act, 1956. 

(2) A. ~opy of the, Navy (Enrolment) .ReBU~t~o~, 1965, pub-
lish"ed in Notification Np., S.R.O. 3~9 in Gazette of 
India dated the 30th October, 1965, under section 185 
of the Navy Act, 1967. 

[P.T.O. 
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(lijA copy of the Tax Credit Certificate (Excise Duty on 
Excess Clearance) Scheme, 1965, published in Notifica-
tion No. G.S.R. 1636 in Gazette of India dated the 5th 
November, 1965, under sub-section (4) of section 280ZE 
of the Income-tax Act, 1961. 

(4) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act, 1944:-

(1) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-third Amendment Rules, 
1965, published in Notification No. G.S.R. 1605 in 
Gazette of India dated the 6th November, 1965. 

(if) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-second Amendment Rules, 
1965, published in Notification ;No. G.S.R. 1606 in 
Gazette of India dated the 6th November, 1965. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-first Amendment Rules, 
1965, published in Notification No. G.S.R. 1608 in 
Gazette of India dated the 6th November, 1965. 

(tv) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-fourth Amendment Rules, 
1965, published in Notification No. G.S.R. 1609 in 
Gazette of India dated the 6th November, 1965. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-fifth Amendment Rules, 
1965, published in Notification No. G.S.R. 1607 in 
Gazette of India dated the 6th November, 1965. 

(5) A copy each of the foIIowing Notifications under CustO!llS 
Act, 1962:-

(i) The Manufacture in Customs Bonds (General) Fourth 
Amendment Rules, 1965, published in Notification 
No. G.S.R. 1610 in Gazette of India dated the 6th 
November, 1965. 

(ii) G.S.R. 1611 published in Gazette of India dated the 6th 
November, 1965. 

(iii) G.S.R. 1612 published in Gazette of India dated the 6th 
November, 1965. 
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(iv) G.S.R. 1613 published in Gazette of India dated the 6th 
November, 1965, 

(v) G;8.R. 1614 publi~ed in Gazette of India dated the 6th 
November, 1965. 

(6) A copy of Notification S.R.O. No. 305/65 published in 
Kerala Gazette dated the 3rd August, 1965, under sub-
section (2) of section 9 of the Kerala Stamp Act, 1959, 
read with clause (c) (tv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President, dis-
charging the functions of the President, in relation to 
the State of Kerala. 

5. Statement by Minister 

The Minister of Industry and Supply laid on the Table a state-
ment on decontrol of cement. 

6. Government Bill-Introduced 

The Delhi Administration Bill, 1965. 'v' 

7. Government Bill-Passed 

The Taxation Laws (Amendment unci Miscellaneous Provisions) 
Bill,l985 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2 to 7 and 9 were adopted. 

ClaUSE' 8 was adopted, as amended. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Bali Ram Bhagat. 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri H. N. Mukerjee 
(3) Shri Sheo Narain 
(4) Shri Prabhu Dayal Himatsingka 
(5) Shri Ramchandra Vithal Bade 
(6) Shri Nath Pai ' 
(7) Shri Kashi Ram Gupta 
(8) Shri S. M. Banerjee 
(9) Shri Narendrasingh Mahida 

(10) Shri Bali Ram Bhagat 
The motion was adopted and the Bill, as amended. was passed. 

[P.T.a. 
1761 



8. Supplementary Demands for G~ts (Ge-.4U'ail). for 116i-86 

DiscuS&ion on the Supplementary Demands for Grants in respecff 
of the Budget (General) for 1~66.~ornmenced and was concluded. ' 

Three cut motions were moved and. ·negatived. 

The foij,o.wing Deat~nr;is; were V.Qt~ in full:-

No. of Name or Demand 

I. Jl:XPENDITURE MET FROM REVENUE: 
16 Education 
87 Other Revenue Expenditure of the Mi~ of Finan,.ce 
39 Grants-in-aid to State and Union Territory Gov-

ernments 
47 Other Revenue Expenditure of the Ministry of Food 

and Agriculture .. 
83 other Revenue Expenditure of the .. Min~stry of 

Petroleum and Chemicals 
. ,: 110 ,Other .Rev~'1i~x~:itUJ'e Qf.,I..ok Babba 

II. EXPENDITURE MET FROII CAPITAL AND DISBURSE-
MENT OF .LOANS . .t\ND :ADVANCES: 
121 Capital Outlay on Currency and COinage 
130 Other Capital Outlay Of the }.finistry of Food and 

Agriculture 
133 Capital Outlay of the Ministry of Industry and Supply 

" 140 Capital ODtlay of the Ministry of Steel and Mines 

,9 ... Govemme.~ Bill-intr9d~ced 
The Appropriation (No.5) Bill, 1965. 

10. Govel1UDeD~ ·.B~v~der ecmsider(ltion 
The Appropriati011: (No. ~ :BilI, 1965 

Amount of 
Supplemen-

tary Demend 

Ra. 

1,000 
5,25,000 

1,~,OO,OOO 

1,8&,00,000 
1,1)0,000 

71,43,00,000 

.15,00,000 
2,80,83,000 

20,00,000 

The motion for consideration of the Bill .was IlJOved by. Shri Bali 
Ram Bhagat. 

Shri Hari Vishnu Kamath took part in the debate. ,Hi' speech 
wu not concluded. 

The discussion was not concluded. 
(Lok Sabha adjourned till 1l .. A.:M. pnfrjd~y •. th~.1~,lfovember, 

1865). 
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LOK SABRA 

B'ULLETlN-PART I 
[.Brief Becovd of Prooeedingsa 

Friday, November 19, 1985/Kartika 28, 1887 (Sab) 

No. "' 
1. Obituary Reference 

The Speaker and Shri Hem Barua made referenns to the p8l8ing 
away of Shri Khushwaqt Rai who was a member of the Second Lok 
Sabha. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2. Starred qu .. tions 

Starred Questions Nos. 328-336 were orally answered. Replies to 
remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. '889-102, 904---8IS, 9S7-978 
and 980-982 were laid on the Table. 

4. Calling Attention to Matter of UrpDt Public Importance 

Shri P. Venkatasubbaiah called the attention of the Minister of 
Home Aftain to the kidnapping of 7 persons by hostile Naps from 
a border market in Sibsagar district of Aasam. 

The Minister of State for Home Affairs stated that he would; make 
a statement on Monday, the 22nd November, 1965. 

5. Paper Laid on the Table 

A. copy of Annual Report of the Trade Marks Registry for the 
year ending the 31st March, 1965, was laid on the Table under section 
126 of the Trade and Merchandtse Marks Act, 1958. 

[P.T.O. 
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6. President's Assent to Bill 

Secretary laid on the Table the Press Council Bill, 1965, passed 
by the Houses of Parliament during the current Session and assented 
to by the President since a report was last made to the House on the 
3rd November, 1965. 

7. Report of Committee on Absence of Members 

Shri Man Sinh P. Patel presented the Fifteenth Report of the 
Committee on Absence of Me~bers from the Sittings of the House. 

8. Statement Be: Government Business 

The Minister of Parliamentary ·Aftairs made a statement regard-
ing Government Business for the week commencing the 22nd Nov-
ember, 1965. 

9. Government Bill-Passed 

The App1'opriation (No.5) Bill, 1965 

Discussion on the motion for consideration of the Bill moved on 
the 18th November, 1965, continued. 

The following members took part in the debate:-

(1) Shri Hari Vishnu Kamath. 

(2) Shri H. N. Mukerjee. 

(3) Shri N. G. Ranga. 

(4) Shri S. M. Banerjee. 

(5) Shri Diwan Chand Sharma. 

(6) Shri N. C. Chatterjee. 

Shri Bali Ram Bhagat replied to the debate. 

The motion for consideration was adopted and clause-hy-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted: 

Clallse 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Bali Ram 
Dhagat. 

The motion was adopted and the Bill was passed. 
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10. Resolutions 

Shri C. Subramaniam moved the following Resolutions:-

I. "Whereas section 17 of the Indian Coconut Committee Act, 
1944 (10 of 1944), empowers the Central Government to 
declare, with the previous approval of the House of the 
People and by notification in the Official Gazette, that 
with effect from such date as may be specified in the 
notification, the Indian Coconut Committee constituted 
under that Act shall be dissolved; 

And whereas the Central Government is of the opinion that a 
declaration to the above effe::t should be made as in the 
draft notification annexed hereto; 

And whereas this House after considering the said draft notifi-
cation and the views expressed in support thereof on 
behalf of the Central Government is of the opinion that 
the previou~ approval of this House to the declaration 
proposed in the draft notification should be accorded; 

Now, therefore, in pursuance of section 17 of the Indian Coco-
nut Committee Act, 1944 (10 of 1944), this House accord:;; 
its approval to the draft notification containing the afore-
said declaration. 

ANNEXURE 

Draft Notification 

In exercise of the powers conferred by section 17 of the Indian 
Coconut Committee Act, 1944 (10 of 1944), the Ctlntral 
Government, with the previous approval of the House of 
the People, hereby declares that with effect from lst 
April, 1966, the Indian Coconut Committee constituted 
under that Act shall be dissolved." 

II. "Whereas section 16 of the Indian Oilseeds Committee Act, 
1946 (9 of 1946), empowers the Central Government to 
declare, with the previous approval of the House of the 
People and by notification in the Official Gazette, that 
with effect from such date as may be specified in the no-
tification, the Indian Central Oilseeds Committee consti-
tuted under that Act shall be dissolved; 

And whereas the Central Government is of the opinion that a 
declaration to the above effect should be made as in the 
draft notification annexed hereto; 

[P.T.O. 
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d .n 
And whereas this House after considering the sai . draft noti- . 

6cation and the view. expressed in w.pport thereof on 
behalf of the Central Government is of the opinion that 
the previous approvai of this House to the declaration 
proposed in the draft notifl·cation should be accorded; 

Now, therefore, in pursuance of section 16 of the Indian Oil-
seeds Committee Act, 1946 (9 of 1946), taBouse accords 
its approval to the draft noti6cation containing the afore-
said declaration. 

ANNEXURE 

Draft No~ification 

In exercise of the powers conferred by section 16 of the Indian 
. Oilseeds Committee Act, 1946 (9 of 1946), the Central 

Government, with the previoUs approval of the House of 
the People, hereby declares that with effect from 1st 
April, 1965, the Indian Central Oilseeds Committee con-
stituted under that Act shall be dissolved." 

The following members took part in the combined debate on the 
two Resolutions:-

(1) Shri N. G. Ranga 
(2) Shri S. C. Samanta 
(3) Shri P. K. Vasudevan Nair 
(4) Shri A. Shanker Alva 
(5) Sardar Iqbal Singh 
(6.) Shri Ramchandra Vithal Bade 

The discussion was not concluded. 

11. Motion re: Seventy-dainl Bepert of Committee on Private Mem-
bers' Bills and Resolutions 

Shri Hem Raj moved the follewing motion:-

"That this HQuse agrees with the Seventy-third. Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 15th November, 1965." 

The motion was adopted. 

12. Ptivate Members' BflIs-lntrodueed 
(1) The Constitutioft (Amendment) Bill, 1965 (Omiarion of article 

35A) by Dr. Sarojini Mahishi. 
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(2) The Constitution (Amendment) Bill, 1965 (Amendment of 
First Schedule) by Shri Hari Vishnu Kamath. 

(3) The Constitution (Amendment) Bill, 1965 (Amendment of 
Preamble) by Shri Krishna Deo Tripathi. 

13. Private Member's Bill-Withdrawn 

The Income-tax (Amendment) Bill, 1965 (Amendment of section 
36) by n,·. L. M. Singhvi. 

The motion for consideration of the Bill was moved by Dr. L. M. 
Singhvi. 

The following members took part in the debate:-
(1) Shri N. Dandeker 

. (2) Shri Kashi Ram Gupta 
(3) Shri Sham Lal Saraf 
(4) Shri N. C. Chatterjee 
(5) Shri Bali Ram Bhagat 

Dr. L. M. Singhvi replied to the debate. 
The Bill was withdrawn by leave of the House. 

14. Private Member's Bill-Under Coosideration 

The Advocates (Amendment) Bill, 1965 (Amendment of sections 
24 and 55) by Shri V. C. Parashar. 

The motion for consideration of the Bill was moved by Shri V. C. 
Parashar. 

The following members took part in the debate:-
(1) Shri Ram Sewak Yadav 
(2) Shri A. T. Sarma 
(3) Shri Hem Raj 
(4) Shri H. V. Koujalgi 
(5) Shri R. M. Hajarnavis 

Shri V. C. Parashar replied to the debate. 

Voting on the motion was held over. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 22nd Nov£.mber, 
1965) . 
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LOK SABRA 

BULLETIN-PART I 
LBrief RecOrd of Proceedings] 

Monday, November 22, 1965/ AgrahayanQ 1, 1887 (S~ka) 

No. 445 

1. Staqoed Questions 

Starred Questions Nos. 357-363 were orally answered. Replies 
to remaining questiens were laid on the Table. . 

2. Unstarred Questions 

.Replies to Unst&rred Questions Nos. 983-1068 a,nd 1070-1090 
were laid on the Table. 
3. CaJUn, Attention to Matters of Urrent Public Importanee 

Shri P. Venkatasubbaiah called the attention of the Minister 01 
Home Affairs to .the attack by ,hostile Nagas on an army camp of 
Assam Rifles in a village in Ukhrul sub-division of Manipur resulting 
in serious injuries to 6 J awans. .. 

The Minlster of State for Home Mairs made a combined. atate-
ment oil the above subject and on' the kidnappuig of 7' perSoM by 
hostile Nagas from a border market in Sibsagar district of Assam, 
to which attention of the 'Minister of Home Affairs was called' by 
Shri P. Venkatasubbaiah on the 19th November, 1965.' ' . 
4. M ..... from, Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 17th November, 1965, Rajya 

Sabha agreed without any amendment to the De~i Land 
Reforms (Amendment) Bill, 1965, passed by Lok Sabha 
on the 14th September. 1965. .. . 

(ll) That at its sitting held on the 18th November, 1965, Rajya 
. Sabha agreed. without any amendment to' . the Delhi 
Motor Vehicles Taxation (Amendment) Bill,1965, passed 
by Lok Sabha on the 14th September, 1965. 
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(W) That at ita sitting held on the 18th November, 1965. Rajya 
Sabha passed a motion referring the Foreign Marriage 
Bill, 1963, to a Joint Committee of the Houses CODSistJDg 
of 45 members; 15 from Rajya Babha, rwnely~-

(1) Shrimati Violet Alva. 
(2) Shri Abdul Ghani. 
(3), Shrimati Annapuma Devi Thimmareddy. 
(4) Shri Faridul Haq Ansari. 
(5) ShrimatLBedavati Buragohatn. 
(6) Shri K. Damodaran. 
(7) Shri A. C. GUbert. 
(8)-Shri Joseph lVIathen. 
(9) Shri Om Mehta. 

(10) Shrimati Mohinder Kaur. 
(11) Shri Sunder Mani Patel. 
(12) Shri Narayan Patra . 

. \_ (13), ~,K. V. Raghunath a lleddy. 
" (14) Shri Babasaheb Savn.ku. . (15) Pandit S. S. N. Tankha . , '" ' 

'\ and 30 members from Lok Sabha and recommended that Lok 
. f 8abha do join in the said Joint Committee and eantmu-
; nieate to that House the names of' Members to be ap-
!.~ted by Lot Babha to the said Joint Committee. 
~ J .. Oft •• __ t Bill-iDtrodaeed 

,~, ),1'heCOmpanies(Secarid Amendment) Bill, 1965. 

6. Govenmum,t Bill-Paued 

, 'The Met"f c' ation. of Indi4 (Acquiai1li.tm of Undertaking) . ,'" Q'I"pM 
8ilt, 1$MI5.' " 

The motion for ~ation 91', the Bill wu moved by Shri N; 
Sanjiva Reddy. 

The following mertlbers took part i!1' the, debate:-
(1)' Sltrdar Kapur Singh 

,: (It I Slut Arun Chltndft Guha 
(8} Shri Homi P: Dap 
(4) ,Shn Hartsh ~dra Mathur 
(6) Shri Madhu Ltm.ye 

...• ;' (8) .Sltrl Peter Alv8fel 
:.~; ,,". (.,) Shri Hart Char81l Soy 

'(a) Shri S. K BaDar;tM 
(9) Shrl yu.ctbvir StDfh 
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(10) Shri ·P. C. Borooah 
(11) Shri Sham Lal Saraf 
(12) Shri M. P. Shinlm! 
(13) Shri Raclhe La!' Vyu 

Shri N. Sanjiva Reddy replied to the debate. 

The motion for consideration was 'adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 17 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri N. Sanjiva 
Reddy. 

The motion was adopted and the Bill was passed. 

7. Govemment Bill-Motion for Reference to Joint Committee-under 
consideration 

The Patent. Bill, 1965. 
The motion for reference of the Bill to a Joint Committee was 

moved by Shri T. N. Singh. 

The following members took part in the debate:-

(1) Shri N. Dandeker 
(2) Shri Shree Narayan Das (Speech unfiniBhed). 

The discussion was not concluded. 

8. Half-an-hour dilClUsion on Matters arislq out of . ADnver to 
QuestioD 

Dr. L. M. Singhvi raised a half-an-hour discussion on points arts-
ing out of the answers given on t~~ 8th Nove~ber, 1965 to Starred 
Questions Nos. 1M, 106 and 108 regarding anti-Indian propaganda by 
Pakistan. 

Sardar 'Swaran Singh replied to the discussion. 

(Lok Sabha adjourned till 11 A.M:. on Tuesday, the 23rd November, 
1965). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceecUnsB] 

Tuesday, November 23, 1965/AgrahGyana 2, 1887 (Saka) 

No. 446 

1. Obituary Reference 

The Speaker and Dr. Ram Manohar Lobia made references to the 
passing away of Shri Kirai Mushar who was a member of the First 
Lok Sabha. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 

Starred Questions Nos. 386-390 were orally answered. Replies 
to l'eIDaining Questions were laid on the Table. 

3. Uastarred Questions 

Replies to Unstarred Questions Nos. 1091-1102, 1104, 1105, 
1107-1164, and 116&-1169 were laid on the Table. 

4. Calling Attention to Matter of Url'8Ilt Public Importance 
Shri Madhu Limaye called the attention of the Minister of Ex-

ternal Affairs to the proposed establishment of military bases by 
U . K. in the Indian Ocean. 

The Deputy Minister of External Mairs made a statement in 
regard thereto. 

5. Message from Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 16th November, 1965, Rajya Sabha passl>d the Banaras 
Hindu University (Amendment) BUl, 1965. 

[P.T.O. 
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I 
6. ,0 passed by Hajya Sabha-Iaid on the Table 

VSecretary laid on the Table a copy of the Banaras Hindu Univer-
sity (Amendment) Bill, 1965. as passed by Rajya Sabha. 

7. ~on of PrivUege 

The Speaker withheld his cons~nt t.o the raising of a <4,uestion of 
privilege given notice of by Dr. Ram Manohar Lohia regarding an 
alleged incorrect statement of the Prime Minister in the House on 
the 10th November, ·1965. 

8. Papers laid on the Table 

The following papers were laid on the Tab1e:-
(1) A copy of Notification S.R.O. No. 286/65 published in 

Keraia Gazette dateq the 30th July, 1965, making certain 
amendments to the Keraia Survey and Boundaries Rules, 
1964, under sub-section (3) of section 22 of the Kerala 
SQfvey and B9Unq~es Act, 1961, read with cl~use (c) 

. Hv) of the Proclamation dated the 24th M~h, lQMf 
issued by the Vice-President, discharging the fUllCtions 
of the President. in relation to the State of KeralB.. .. 

(2) A copy each of the following Notifications unde~ .lIh-
section (7) of section 59 of the Mines Act, 1952:-

(i) The Metalliferous Mines (Amendment) Regulations, 
. 1~~5, p~Rli~~~ ~n NQtifi~tion No. q.~.~ 15~1, in 
Gazette of India d~t~ the 30th October, 1985. 

(ii) The Coal Mines (Third Amendment) Regulations, 1965. 
published in Notification No. G.S.R. 1802 in Gazette 
of Illdi~ dated the 6th November, 19t15. 

(iii) The C!)al Mines (Amendment) &gu1at!oDi, 1986, pub-
lished in Notification No. G.S.R: 1603 in Gazette of 
India dated the 6th November. 1965. 

(iv) The Metalliferous Mines (Second Amendment) ReIfula-
tions, 1965. published in Notification No. G.S.R. 164M in 
Gazette of India dated. the 6th Novem~, 1965. 

{3) A copy of the Dock WQr~et8 (A.d.~ory Couunittee) 
Amendment Rules, 1965, published in Notiftc:.1J9n No. 
S.O. 3525 in Gazette of India dated the 13th November, 
1965, under sub-section (3) of. section 8 of the Dock 

/0. Workers (R,egulatton of E~pl~yment) Act. 1~8. 
V (4) A copy of Governm~t ~lutioa No. WB-7(2)/85 dated 

the 16th November. 1985, ~up. SecOlld Wage Board 
for the Sugar Industry. 
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(5) A co~y ~~h of ~e following Notifications un~er ~b­
section (3) of section 43 of the Industrial Finance Cor-
poration Act, 1948:-

(i) Notification No. 9/65 published in Gazet~e of India dated 
the 23rd October, 1965, making certain further amend-
ments to the General Regulations of the'" Industrial 
Finance Corporation of India.· , 

(ii) The Industrial Finance Corporation (Issue aD4 Manage-
ment of Bonds) Amendment, ~gulati,w.,' 1~5. pub-
lished in Notificat!on No. 10/6,5 in G"e~~~ ~ India 
~~ th~ ~3rd October, 1965. . 

(6) A copy each of Hindi version of the Annual Reports of the 
Indian Central Arecanut Committee, for the yean -1861-
62 and 1962-63. 

(7) A copy each of the following Notifications \Ul~ ll1:1b-
section "(6) of section 3 of the Essential coinmodities 
Ad; 1950:-

(1) '!be Boller Mills Wheat Products (Price Control) Fifth 
Amendment Order, 1965, published in Notification No. 
G.S.R 1656 in Gazette of India dated the 12th Novem-
ber, 1965. 

(ii) The Delhi Roller Mills W~eat Pr.oducta (~tai1 Price 
Control) Amendment ~der, 196,5, pUblis.heci iJ;I. Noti-
fication No. G.S.R. 1657 in Gazette of IndJ.a dated the 
12th November, 1965, . . . . 

9. Report of Rules Committee 
Shri S. V. Krishnamoorthy Rao laid on the Table, under sub-rule 

(1) of rule 331 of the Rules of Procedure, the First RePort' of the 
Rules Committee. . 

10. Report of Committee on Public Und,\'rtakiDp 
Shri S. Hansda presented the Twelfth Report of the Committee 

on Public Undertakings on action taken by Government on the 
recommendations contained in the Twenty-eigbth Report of U1~ 
Estimates Committee on Indian Oil Company Limited (Now Indian 
Oil ,Corpor,tion Limiteci). ' ' 

11. Government Bill-motiOn for reference 10 Joint COllU1l4~ •• ~ 
under consideration 

. . "T~ Patents Bi'll, 1965 
Discussion on the motion for reference of the Bill to a Joint 

Committee ',Dl()ved by Shri T. N. Singh on the 22nd November, 1965, 
continued. 
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The following members took part in the debate:-
(1) Shri Shree Narayan Das 
(2) Shri N. C. Chatterjee 
(3) Shri Indrajit Gupta 
(4) Shri C. M. Kedaria 
(5) Shri Yudhvir Singh 
(6) Shri Priya Gupta 
(7) Shri Gauri Shanker Kakkar 
(8) Dr. M. S. Aney 
(9) Shri Diwan Chand Sharma 
(10) Dr. Ram Manohar Lohia (Speech u.7Ijini.hed). 

The discussion was not concluded. 

12. Motion 

Dr. L. M. Singhvi moved the following motion:-

"That this House takes note of the Annual Report of the Life 
Insurance Corporation of India for the year t'nded 31st 
March, 1964, along with the audited Accounts, laid on 
the Table of the House on the 18th February, 1965." 

The following members took part in the debat~:­
(1) Shri P. R. Chakraverti 
(2) Shri Kamal Nath Tiwari 
(3) Shri Prabhat Kar 
(4) Shrt Era Sezhiyan 
(5) Shri Sham Lal Saraf 
(6) Shri M. P. Shinkre 
(7) Shri U. M. Trivedi 
(8) Shri Nath Pai 
(9) Shri Madhu Limaye 

(10) Shri S. M. Banerjee 

The discussion was not concluded. 

13. statement by Minister 

The Minister of Education made a statement on the situation 
arising out of the strike by the students of the Banaras Hindu Uni-
versity. 

(Lot Sabha adjourned till 11 A.M. OD Wednesday, the 24th Nov-
ember, 1965). 
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WK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 24, 1965/ AgTahayana 3, 1887 (Saka) 

No. "7 
1. Starred Questions 

Starred Questions Nos. 416-423 and 426 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1170-1183, 1185-1189, 
1191-1218 and 1220-1249 were laid on the Table. 

3. Calling Attention to Matters of Urpat Public Importance 

(i) Shri Yashpal Singh called the attention of the Minister of 
Defence to the reported Chinese intrusions. 

The Minister of Defence made a statement in regard thereto. 

II< (ii) Shri Gulabrao Keshavrao Jedhe called the attention of the 
Minister of Petroleum and Chemicals to the non-availability of Crude 
Oil and High Speed Diesel Oil in Maharashtra and some other States. 

The Minister of Petroleum and Chemicals made a statement in 
regard thereto. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

A copy each of the following Notifications under sub-eection 
(2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Police Service (Recruitment) Amendmen.t 
Rules, 1965, published in Notification No. G.S.R. 1565 
in Gazette of India dated the 23rd October, 1965 . 

• Was takpn up at 4.30 P.M. 
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(it) The Indian Administrative Service (Recruitment) 
Amendment Rules, 1965, published in Notification No. 
G.S.R. 1556 in Gazette of India dated the 23rd October, 
1965. 

(iii) The Indian Administrative ServiCe (Probation) Amend-
ment Ru'es, 1965, published in Notification No. G.S.R. 
1560 in Gazette of India dated the 30th October, 1965. 

(iv) The Indian Police Service (Probation) Amendment 
Rul~ 1965, published in Notification No. G.S.R. 1561 
in Gaette of India datt!d the 30th Octcber, 1985. 

5. Leave of Absen.ee 
The following members were granted leave of absence from the 

sittings of the House for the periods mentioned against eaeh:-
(1) Shri Kolla Venkaiah 

(2). Shri A. K. Gopalan 

(3) Shri Ananda Nambiar 

(4) Shri V. T. Patil 

(5) Shri Biren Dutta 

(6) Shri R. Uinanath 

(7) Shri V. Govindasamy 
Naidu 

(8) Dr. 'Saradish Roy 

(9) Shri P. Ktlnh,an 

(10) Shri Vijaya Bhushan 
Singh Dec 

(11) Shri Kamalnayan 
Bajaj 

19th September to 24th Septem-
ber, 1965 (Twelfth Session) 
and 3rd November to 10th 
December, 1965 (Thirteenth 
Session). 

16th August to 24th September, 
1965 (Twelfth Session) and 
3rd to 21St November, 1985 
(Thirteenth Session). 

8th to 24th September, 1965 
(Twelfth Session). 

7th to 24th September, 1965 
(Twelfth Session), 

16th Au.gust to 24th September, 
1965 (Twelfth Sessioil). 

8th to 24th September, UJ65 
(Twelfth Session) and 3i'd 
November to 10th Deeem-
ber, 1965 (Thirteenth Session). 

3rd November to 10th Decem-
ber, 1965 (Thirteenth SeSsion). 

:lrd November td Imh Decem-
ber, 19455 (Thirteenth 8,ession). 

3rd November to 10th Decem-
ber, 1965 (Thirteenth Session). 

3rd to 25th November. 1965 
(Thirteenth Session). 

3rd November to 2nd December, 
1965 (Thirteenth Session). 
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6. Report of Committee on Private Members' Bills and Resolutloas 
Shri S. V. Krishnamoorthy Rao presented the Seventy-fourth 

Report of the Committee on Private Members' Bills and Resolutions. 
7. Government Bill-Introduced 

The All-India Services (Amendment) Bill, 1965. 

8. Government Bill-under consideration 
The Banaras Hindu University (Amendment) Bill. 1965, as pa.'lRed by 

Rajya Sabha. 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri M. C. Chagla. 
An amendment moved by Shri Hari Vishnu Kamath that further 

discussion on the motion be adjourned, was negatived. 
The following members took part in the debate:-

(1) ·Dr. L. M. Singhvi 
(2) Shri Krishnapal Singh 
(3) Dr. Govind Das 
(4) Shri H. N. Mukerjee 
(5) Shri Sidheshwar Prasad 
(6) Shri Vishwa Nath Pandey 
(7) Shri Brij Raj Singh 
(8) Shri Ansar Harvani 
(9) Shri G. N. Dixit 

(10) Shri Hem Barua 
(11) Lt. Col. Maharajkumar Dr. Vijaya Ananda of Vizianagram 
(12) Dr. C. B. Singh 
(13) Shri J. B. Kripalani 
(14) Shrimati Kamala Chaudhri 
(15) Shri Gauri Shanker Kakkar 
(16) Shri Diwan Chand Sharma 
(17) Shri Madhu Limaye 
(18) Shri P. R. Chakraverti (Speech unjinished). 

The discussion was not concluded. 

9. BaH-an-hour discussion on matters arising out of answer to qUMtion 
Shrl Prakash Vir Shastri raised a half-an-hour discussion on points 

arising out of the answer given on the 8th November, i965 to Starred 
Question No. 97 regarding Indian High Commissioner in Karachi. 

Shrimati--Lakshmi N. Menon replied to the discussion. 
(Lok Sabh; Adjourned till 11 A.M. on Thursday. the 25th Novem-

ber. 1965). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

\ 

Thursday, Nooem.ber 25, 1965/ A~Gf14 4, 1887 (S.) 

1. Starred Qaestioos 

Starred Questions Nos. 446-449, 451-457 and 471 were orally 
answered. Replies to remaining questions w ... Jaid on die TaWe. 
2. Vuataft'eCl Q1IMti .... 

Replies to Unstarred Questions Nos. 1250-12'70, 1272-1282, 
1284-1289, 1291-1301 and 1303-1311 were l~id on the Table. 

3. Short Notice Questions 

One Short Notice QueatioD adlkessed to the Minister of Irri-
gation and Power regarding Electricity cut in Kerala was orally ans-
wered and supplementary q~tons were answered th~reon. 

Reply to one Short Notice Question addressed to the Minister of 
Irrigation and ~r regarding Supply of Electricity for tubewella 
in PunJab was laid OIl the Table, .ael\f.-nbeua beiQg.ableat. 
4. -Callilil AUenCiOll to MaUw df tJrpat PaMic ImportaliCe 

Shri Hem Barua called the attention of the Minister of Defence 
to .the nu>Oried burning .down cl N~para viUaJe in ~ QIl the 
18th November, 1965 by a batch of PakistQ.i oatioualsbackld by 
some armed forces. 

The Minister of Defeftee made a statement in regard thereto. 

5. Papen Wd GIl the!'''' 
The following papers were laid on the Table:-

(1) A copy of tlle Wealth-tax (Second Amend4Q.en~) &lies, 
1965, published in Notification No. G.S.R. 1634 in Gazette 
of Iftdtadded the 4th .Novanber, 1185. UIIder .. aeetion 
(4) of section 46 of the Wealth-tax Act, 1957. 

[P.T.O. .. 
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(2) ,A copy: of the- Central'Excise (Ninth Amendment)' Rules, 
1965, published in Notification No. G.S.R. 1659 in GQette 
of India dated the 15th November, 1965, under section 38 
of the Central Excises and Salt Act, 1944. 

6. ,Panel of Chairmen 

The Speaker announced that he had· nominated the following 
members on the Panel of Chairmen:-

(1) Shrimati Renu Chakravartty 
(~):!lr. f?arojini. Mahishi 
(3) Shri T. H. Sonavane 
(4) H. H, Maharaja Pratap Keshari Deo 
(5) Shri Vidya Charan Shukla 
(6) Shri P. Venkatasubbaiah 

7. Statemeat by Minister .... f,_ 

The Minister of Finance laid on the Table a statement on his 
visit to the U.S.S.R. and Czechoslovakia. 

8. Government SiU-Debate Adjourned 

The Banaras Hindu. University (Amendment) BUl, 1965, as p4B.ed 
by Ra;ya Sabha 

Discussion on the motion for consideration of the Bill, as passed 
by Rajya Sabha, moved on the 24th Novem.ber, 1965, continued. 

Shri P. R. Chakraverti took part in the debate. ',.. '. 

On a motion moved by ShriHari Vishnu Kamath, that further 
debate on the Bill be adjourned, the House divided, Ayes 137iNoes 
51. The motion was accordingly adopted. 

J'==. Gov t Bili-Motion fGl' Reference to JoiDt 
opted .. lliIleDded 

The Patent. BiU, 1965. 

Committee-

Discussion on the motion for reference of the Bill .. to a JOint 
Committee moved by Shri T. N. Singh on the 22nd November, 1965, 
continued. " 

,. 
Shrl Joachim Alva took part in the debate. 

An amendment was moved by Shri T. N. Singh. 

Shri T. N. Singh replied to the debate. 



-·The amendment moved by Shri T; N. Singh '9188 adopted. 

The motion as amended, was accordingly adopted in the follow-
ing fonn:-

"That the Bill to amend and consolidate the. law relating tQ_ 
patents, be referred to a Joint Committee of the Houses 
consisting of 48 members, 32 from this House, namely:-

(1) Shri S. V. Krishnamoorthy Rao 
(2) Seth Achal Singh 
(3) Shri Peter Alvares 
(4) Shri Ramchandra Vithal Bade 
(5) Shri Panna Lal Barupal 
(6) Shri Dinen Bhattacharya 
(7) Shri Bibhuti Mishra 
(8) Shri P. C. Borooah. 
(9) Sardar Daljit Singh 

(10) Shri Basanta Kumar Das 
(11) Shri V. B. Gandhi 
(12) Shri H. K. V. Gowdh 
(13) Shri Kashi Ram Gupta 
(14) Shri Prabhu Dayal Himatsingka 
(15) Shri Madhavrao Laxmanrao Jadhav: 
(16) Shri Mathew Maniyangadan 
(17) Shri M. R. Masani 
(18) Shri Braj Behari Mehrotra 
(19) Shri Bibhudhendra Mishra 
(20) Shrimati Sharda Mukerjee 
(21) Shri P. S. Naskar 
(22) Shri Chhotubhai M. Patel 
(23) Shri Naval Prabhakar 
(24) Shri R. Ramanathan Chettiar 
(25) Shri Sham Lal Saraf 
(26) Shri A. T. Sanna 
(27) Dr. C. B. Singh 
(28) Dr. L. M. Singhvi 
(29) Shri P. Venkatasubbaiah 
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(10) . Stlri It. It. Warior 
(31) Shri Be1krishn.a W unik, and 
(32) Shri Ram Sewak Yadav 

abd..16from Rajya Sebha; 

'that m order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members of the 
Joint Committee; , 

that the Committee shall make a report to this House by the 
first day of the second week of the ne1Ct 8eSIion; 

that in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees shall apply with BUell variations 
and modifications as the Speaker m*7 ma1ae;' and 

that this House recommends to Rajya Sabhe that Rajya Sabha 
do join the said Joint CQIDIIlittee and ~te tD t1dI House 
the names of 16 members to be appoimled by Rajya Salaha to the 
Joint Committee." 

10. Supplementary ~for Grall" (~rala) _ I .... 

Discusaion on the Supplementary DeMands for Gnlnts in respect 
of the Budget (Kerala) for 1965-41 eom~d. 

Eleven cut motions were moved.. 

The 'discussion was not concluded. 

1l.Motioas 

(i) Discussion on the follo1riDg motion m0Ye4 Dy 8hri Yashpal 
Singh on the 3rd October, 19M, oontinued:-

"That this House takes nooe of the Report of the Backward 
Classes Commision (Vols. I-IIl) tecetller with the 
memorandum explainin'g the action taken thereon, laid 
on the Table of the House on the3rd Septem'ber, 1956." 

The following members took part in the debnte:-

(1) Shri Hukam Chand Kachwai 
(2) Dr. Mabadeva Prasad 
(3) Shri D. J. Naik 
(4) Shri Sarjoo Pandey 
(6) Shrimati Sangam LaDDi Bai 
(-6) Shri B. P. Maurya 
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(7) Shri Sheo Naram 
(8) Shri D. BasWDatari 
(9) Shri P. Muthiah 

(10) Shri Yamuna Prasad Manda! 
(11) Shri R. M. Hajamavis 

Shri Yashpal Singh replied to the debate. 

The motion was adopted. 

(ii) DiscUSSion on the following motion moved by Dr. L. M. 
Singhvi on the 23rd November, 1965, continued:-

"That this House takes note of the Annual Report of the 
Life Insurance Corporation of India for the year ended 
3lat March, 1964, along with the audited Accounts, laid 
on the Table of the House on the 18th February, 1966." 

Shri Bali Ram Bhagat took part in the debate. His speech was 
not concluded. 

The discussion wu not concluded. 

(Lok Sabha adjourned tm 11 A.M. on Friday. the 26th November, 
1966). 

1_ 
GMGIPND-LS 1-1_ (D) ~-1l. ... 

S. L. SHAKDHER, 
Seeretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Re;;.Jrd of Proceed.ings] 

Friday .. November 26. ] 965/ AgrahayaM 5, 188'7 (Stika) 

No. 44' 

1. Starred Questions 

Starred Questions Nos. 4'7~78, 480, 481, 483 and 484 were 
orally answered. Replies to remaining· questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to Urutarred Questions Nos. 1312-1343, 1345-1351. 
]353-1382 and 1384-1390 were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

Shri Hukam Chand Kachwai called the attention of the Minister 
of Railways to the reported collision between a goods train and a 
Railway engine at Sagauli station of the North Eastern Railway all 

the 14th November, 1965, resulting in the death of two firemen. 

The Minister of Stabe for Railways made a statement in regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications issued under 
rvle 1~5 of the Defalce of India Rules, 1962:-

(i) The Scarce Industrial Materials (Control) Order, 1965, 
published in Notification No. 5.0. 2912 in Gazette of 
India dated the 14th September, 1965. 
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(ii) The Sc8l1'ce Industrial Materials (Control) Second 
Amendment Order, 1965, published in Notification 
No. S.O. 2920 in Gazette of India dated the 18th Sep-
tember, 1965. 

(iii) The Scarce Industrial Materials (Control) Amendment 
Order, 1965, published in Notification No. S.O. 2921 in 
Gazette of India dated the 18th Septlember, 1965. 

(iv) The Scarce Industrial Materials (Control) (Third 
Amendment) Order, 1965, published in Notification 
No. S.O. 3328 in Gazette of India dated the 18th Octo-
ber, 1965. 

(~) A· coT!'! of Notifteatien No. S.O; 2911 publidled In Gazette 
of India dated. the 14th September, 1965, under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955, rescinding the Non-Ferrous Metal Control 
Order, 1958, publh:hed in Notification No. S.O. 446 
dated the 2nd Aprl, 1958. 

4' A copy of Goverl'lment Resolution No. 21 (8) /65/V dated 
~ ,-, . the 8th November, 1965, publishing Gowrnment's deci-

sions on certain recommendations contained in the 
Report of the Study Team on the Directorate General 
of Technical Development (Part r). 

(4) A oopy each of the following papers under sub-section 
(2) of section 16 of the Tariff Commission Act, 1951:-

(I) (i) Report (1965) of the Tariff Commission on the con-
tinuance of protection to the Automobile Sparking 
Plug Industry. 

(il) Government Resolution No. 8(1)-Tar/65 dated the 18th 
November, 1965. 

(iii) Statement explaining the reasons why a copy each of 
the documents at (i) and (U) above could not be laid 
on the Table within the period prescribed in the said 
sub-section. 

(1-1) (1) Report (1965) of the Tariff Commission on the con-
tinuance of protection to the POwer and Distribution 
Tranaformer Industry. 

(ii) Government ReSOlution No. 5(2)-Tar/85 dated the 19th 
November, 1965. 

(iii) Statement explaining the reasons why a copy each of 
the documents at (1) and (ii) above eould not be laid 
on the Table within the period prescribed in the said 
sub-section. 
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(III) (i) Report (1965) of the Tariff Commtuion on the con-
tinuance of protectiQn to the Electric Motor Industry. 

(ii) Government Resolution No. 5(l)-Tar/65 dated the 18th 
November, 1965. 

(iii) Statement explaining the reasons why a copy each of 
the d~uments at (i) and (ii) above could not be laid 
on the Table within the period prescribed in the said 
sub-section. 

(IV)' (i) Report (1965) of the Tari·ff Commission on the con-
tinuance of protection to the Non-Ferrous Metal 
Industry. 

(ii) Government Resolution No. 9(l)-Tar/65 dated the 19th 
November, 1965. . 

(iii) Statement explaining the realona why a copy each of 
the documents at (i) and (ii) above could not be laid 
on the Table within the period prescribed in the s8lid 
sub-section. 

(V) (i) Report (1965) of the Tariff Commission on the continu-
anCe of protection to the Sheet Glass and Figured 
Glass Industry and grant of protection to Wired Flat 
Glass Industry. 

(ii) Government Resolution No. 6(l)-Tar/65 dated the 18th 
November, 1965. 

5. Message from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 24th November, 1965, Rajya 

Sabha agreed without any amendment to the Indian 
Wodes of Defence (Amendment) Bill, 1965, passed by 
Lok Sabha on the 21st September, 1965. 

(ii) That at its sitting held on the 24th November, 1965, Rajya 
Sabha ,agreed without any amenchnent to the Railways 
(Employment of Members of the Armed Forces) Bill, 
1965, passed by Lok Sabha on the 11 th November, 1965. 

6. President's Assent to Bill 
Secretary laid on the Table the Industrial Disputes (Amend-

ment) Bill, 1965, passed by the Houses of Parliament during the 
current Session and assented to by the President since a report was 
last made to the House on the 19th November, 19116, 

[P.T.O. 
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7. Statement Be: Government Business 
The Minister of Parliamentary Affairs made a statement regard-

ing Government Business for the week commencing the 29th Nov-
ember, 1965. 

8. Government Bills-Introduced 

(1) The Union Duties of Excise (Distribution) Amendment Bill, 
1965. 

(2) The Additional Duties of Excise (Goods of Special Import-
ance) Amendment Bill, 1965. 

(3) The Estate Duty (Distribution) Amendment Bill, 1965. 

9. Supplementary Demands for Grants (Kerala) for 1965-66 

Discussion on the Supplementary Demands for Grants in respect 
,of the Budget (Kerala) for 1965-66 concluded. 

The cut motions moved on the 25th November, 1965, were nega-
tived. 

The following Demands were voted in full:-

No. a£ Name of Demand 
Demand 

Amount of 
Supplementary 

Dema~ld 

XIII 
XXV 

I. EXPENDITURE MET FROM REVENUE: 
Police 
Anbnal Huabandary .. 

Rs. 

100 

X XVII Industries 1,00,000 

II. E-tXPENDITURE MET FROM CAPITAL AND 
DISBURSMENT OF LOANS AND ADVANCES 

XLVII Capital Odtlq un Public Works 1,30,200 
------------- ... ,_.- .. "- -- ..... ---_ .. - ,,---,,- .. _._." ., ---

10: Government Bil1-under consideration 

The Delhi Secondary Education Bm, 1964 

The motion for consideration of the Bill was moved by Shri 
M. C. Chagla. 

Two amendments for reference of the Bill to a Select Committee, 
were moved by Sarvashri Frank Anthony and A.E.T. Barrow. 

An amendment for reference of the Bill to a Joint Committee. 
was moved by Shri Naval Prabhakar. 
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The following members took part in the debate:-
(1) Sh~ Frank Anthony 
(2) Shri K. K. Warior 
(3) Shri Naval Prabhakar (Speech unfinished). 

The discussion was not concluded . ....... 
11. Statement by Minister 

The Minister of External Affairs made a statement on the seizure 
of the Office of the Indian Airline Corporation at Dacca by the 
Pakistan authorities. 

12. Motion Be: SeveDty-f"OUrtb Report of Committee on Privatei 
Members~ Bills and Resolutions 

Shri Hem Raj moved the following motion:-
"Th~t this House agrees with the Seventy-fourth Report of 

the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 24th November, 
1~" 

The motion was adopted. 

13. Motions under Rule 388 

(i) ~andit D. N. Tiwary moved the following motion:-
"That rule 30 of the Rules of Procedure and Conduct of 

Business in Lok Sabha be suspended in its application 
to the Resolution regarding India quitting the Common-
wealth moved by Shri Bhagwat Jha Azad on the 24th 
September, 1965, further debate on which was adjourn-
ed on the 12th November, 1965". 

(ii) Shri M. L. Dwivedi moved the following motion:-
"That rule 30(2) of the Rules of Procedure and Conduct of 

. Business in Lok Sabha be suspended in its application 
to the Resolution regarding India quitting the Common-
wealth moved by Shri Bhagwat Jha Azad on the 24th 
SePtember, 1965, further debate on which was adjourn-
ed on the 12th November, 1965." 

14. Private Member's ResOlution-Adopted as Amended 
Sh~i Raghunath Singh moved the follOWing Resolution:-

"This House is of opinion that immediate steps be taken to 
develop and modernise Indian Navy in order to make 
it effective." 
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One substitute motion was moved by Shri Shree Narayan Oas. 

The following members took part in the debate:-
(1) Shri Shree Narayan Oas 
(2) H. H. Maharaja Pratap Keshari Deo 
(3) Shrimati Sharda Mukerjee 
(4) Shri Indrajit Gupta 
(5) Shri Ravindra Varma 
t6) Sbri Ramchandl'8 Vithal Bade 
(7) Sh?i Vishwa Natb Pandey 
(8) Dr. D. S. Raju 

Shri Ra'ghunath Singh replied to the debate. 

The substitute motion moved by Shri Shree Narayan Das was 
withdrawn by leave of the House. 

The lilesolllUon was adopted in the following amended. form:-
\ \ ';,Tbis House is of opinion that steps be taken to develop and 

• ,.! , modernise Indian Navy in order to ~ it effective." 

15. Private Member's Resolution-Under Consideration 

Shri P. K. Vasudevan Nair moved the following Resolution:-
"This HDU6e is of opinion that in view of the present emer-

geDq, the oil industry should be placed in the public 
sector." 

His speech was not concluded. 

(1..Gk Sabha adjourned tillU A.M. on Monday, the 2tthNovember, 
1965). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) . ' 

Monday. NovembeT 29, 1965/ AgrahaYCnG 8, 1887 (8akG) 

No. 450 

1. Starred Question. 

Starred Questions Nos. 506-508, 510-612 and 532 were orally 
'answered. Replies to remainJng questions were laid on the Table. 

2. U natarred Questions 

Replies to Unstarred Question Nos. 1.1-151'1 were laid on the 
Table. 

3. Short Notice Qa8ItIon 

One Short Notice Question addressed to the Minister of DefJ!nce 
regarding the Joint Indonesian-Pakistani Naval Exercises was orally 
answered and supplemantary 'lliestions were answered thereon. 

4. Cal.liaa' Attention to Matter of Uraea.t Public Importance 

Shri Yasbpal Singh called the attention of the Minister of 
Defence to the reported intrusion of armed Pakiatanis into Garo 
Hills, Assam on the 24th November, 1960 aDd openin, of ftre on 
an Indian village defence party resulting in injuries to twelve 
pel"llODS. 

The Minister of Defence made a statement in regard there. 
5. Qu_tion of Privne.e 

Shri Vidya Charan Shukla rai8ed a queKtOil of privilep regard-
ing allegation of malajide made against the Speaker by Shri Madhu 
Umaye, M.P. in an affidavit filed before the Circuit Benc:h of 
Punjab High Court. 

The matter wu referred to the Committee of Privilecea. 
[p.T.O. 
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6. Messa,es from Rajya Sabba 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 25th November, 1965. Rajya 

Sabha agreed without any amendment to the Carda-
mom Bill, 1965, passed by Lok Sabha 011 the 17th 
September, 1965. 

(ii) That Rajya Sabha had no reconu'nendations to make to 
Lok Sabha in regard to the ApFOP~ation (No. '5)' Bill, 
1965, passed by Lok Sabha on the 19th November, 
1965. 

7. Report of Railway Convention Committee 
Shri S. V. Krishnamoorthy Rao presented the Report of the 

Railway Convention Committee, 1965. 

8. Government Bill~lntrodueed 
(1) The K~rala Appropriation (No.5) Bill, 1965. . 

(2) The Electricity (Supply) Amendment Bill, 1965 .. 

9. ~vernment Bili-I\mendment for. Be(eJ'enee ;to Joint Coa:unittee J·Adopted. 
The Delhi Secondary Education Bill, '1964 .. 

D~ssion on the motion for consideration of the Bill and 
amendrltents thereto moved on the 26th November, 1965,. continued. 

An amendment to the amendment for reference of the Bill to a 
Joint Committee was moved by Shri Naval Prabhakar. 

The following members took part in the debate:-

(1) Shri NaVal, Prabhakar 
(2) Shrimati. Sangam Laxmi Bai· 
(3) Shri K. L. Balmiki 
(4) Swami Rameshwaranand 

, (5) '8hri S. N. Ch8tui'Vedi 
(6) Shri Man Sinh P. Patel 
(7) ~ri.Kash4 ~,G~pta ' 

.. (8)Sbri. A; Sh;mJCe~ .. Alva 
(9) Dr. 'Saroj'ini Mahishi 

(10) Shri Sheo Narain 
(Il) ·Shri 'Mohan' Swamp' 
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(12) Shri Shree Narayan Das 
(13) Dr. M. S. Aney 

Shri M. C. Chagla replied to .the debate . 

. The amendment moved by Shri Naval Prabhakar on the 29th 
November, 1965, was adopted. 

The amendment moved by Shri Naval Prabhakar on the 26th 
November, 1965" was adopU!d in the 'following amended fomi:-

!'That the Bill to provide for better organisation and deve-
lopment of secondary education in . the Union territory 
of Delhi, be referred to a Joint Committee of the 

. Houses .consisting , of 45 members, 30 from this House, 
namely·:-

(1) Shrimati Renuka Devi Barkataki 
(2)· Shrf A. E. ·T. Barrow 
(3) Shri Parashottamdas Haribhai Bheel 

0(4) Chodhury Brahm Perkash 
'(5) Shri S. N. Chaturvedi 
(6) . Shri Vijayasinhrao Ramrao Datle 
(7) .Shri Sudhansu Bhushan Das 
(8). Shri Goka.ran Prasad 
(9) Shri Shiv Charan Gupta 

(10) Shri Hem Barua 
(ll)Shri Krishnan Manoharan 
(12) Shri Rama Chandl'a Mallick 
(13) 8hri Yamuna Prasad MandaI 
(U) Shri Mali Mariyappa 
(15) Shri P.Muthiah 
(16) Shri, ·P. K. Vasudlevan . Nair 
(.17) ShriS. Osman Ali Khan 
(18) 8Mi Rananjaya Singh 
(19) Shri. Shivrain Rango Rane 

. (20) Shri'Raian Lal 
o· • (21) Shrixnati Ja,vaben Shah. 

(22) Shri Diwan Chand Sharma 
"(23) Shri T. H. $ona~ane 
,..... .' 
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(24) Dr. (Mrs.) T. S. Soundaram Ramaeba&ukaa 

(25) Shri G. G. Swell 

(26) Shri Krishna Deo Tripathi 

(27) Shri Tula Ram 
(~) Shrimati Vijaya Raje 

'(29) Shri Vishram Pruad; aDd. 

(30) Shri Naval Prabhakar 

and is from Rajya Sabha; 

that in order to constitute a aittmg 01. the JoiDt Committee the 
quorum shall be one-third of. the total number of members of the 
Joint Committee; 

that the Committee shall make a report to this Houae by the 1st 
day of the next session; 

that in other respects the Rules of Procedure of tm. Houle relat-
Ing ~o Parliamentary Committees shall apply with such variations 
and modifications as the Speaker may make; and 

that this House recommends to Rajya Sabha that RaJya Sabha 
do join the said Joint Committee and communicate to thiJ House 
the names of 15 members to be appointed by'Rai18 Sabha to the 
J oint Committee." . 

The amendments moved by Sarvashri Frank Anthony and A E. 
T. Barrow) were barred. 

10. Resolutions 

DiscuSsion on the following Resolutions moved b:r 8brl C. 
Subramaniam on the 19th November, 1965, con.tinued:-

(i) "Whereas aectJon 17 of the Indian Coconut Committee Act, 
·1944 (10 of 1944), elDpowera t.be Central Government 
to declare, with the previoua approv~. of the House of 
the people and by notification in the Ofllcial Gazette, 
that With effect from such date as may be specUled in 
the notification, the Indian Coeonut Committee 
constituted under that .Acl aball be ~lved; 

And whereas the Central Government is of theopinioD, that 
a declaration to the above effeet shoald be made ... in 

... the draft notiftcation ~~ h...,; 
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And whereas this HoUse after C~nsidering the said draft noti-
fication and the views expressed in support thereof on 
behalf of the Central Government is of the opinion that 
the previous approval ofthls HouSe to the declaration 
proposed in the draft notification should be accordedj 

Now, therefore, in pursuance of· section 17 of the Indian 
Coconut Committee Act, 1944. (10 of 1944), this HoUle 
accords its approval to the draft notification containing 
the aforesaid declaration. 

ANNEXURE 

Draft Notification 

In exercise of the powers conferred by section 17 of the 
Indian Coconut Committee Act, 1944 (10 of 1944), the 
Central Government, with the previous approval of 
the House of the People, hereby declares that with 
effect from 1st April, 1966, the Indian Coconut Com-
mittee constituted under that Act shall be dissolved." 

. (ii) "Whereas section 16 of the Indian Oilseeds Committee Act. 
1946 . (9 of 1946), empowers the Central Government to 
declare, with the· previous approval of the House of 
the People and by notification in the Official Gazette, 
that with effect from such date as may be speclfted in 
the notification, the Indian Central Oilseeds Committee 
constituted under that Act shall be dissolved; 

And whereas the Central Government is of the opinion that 
a declaration to the above effect should be made as in 

the draft notification annexed heretoj 

And whereas this House after considering the said draft noti-
fication and the views expressed in support thereof on 
behalf of the Central Government is of the opinion that 
the previous approval of. this House to the declaration 
proposed in. the draft notiftcation should be accorded; 

Now, therefore, in pursuance of section 16 of the Indian Oil-
seeds Committee Act. 1946 (9 of 1946), this House accords 
its approval to the draft notiftcation ~taining the 
aforesaid declaration. 

[P.T.C. 
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ANNEXURE 

'Dn4t N otijieatiml 

In exercise of the powers conferred by section 16 of the 
Indian Oilseeds Committee Act, 1946 (9 of 1946), the 
Central Government, with the prevIous approval of the 
House of·the People, hereby declares that ~~ etlect 
from 1st April, 1966, the Indian Central Oilseeds Com-
mittee constituted undel' that Act shall be dissolved." 

The following members took ptrPt in -the combined debate on the 
two Resolutions:-

(1) Shri.K. K. Warior 

(2) Shri Man Sinh P. Patel 

(3) Shri Mathew Maniyangadan (SpMch ~~d). 

The discussioll was not conel11ded. 

11 .. BaII .... ·Bour . DiseOMion OIl Haft.. atUia, eat of. Auwer to 
Q"""" 

Shrimati Tarkeshwari Sinha raised a half-an-hour discussion on 
PQillts arising out ·of the answer given on the 15th November, 1965 
ttl ~ Question No. 211 regar.Oing walk-out by the Indian 
Charp d' Atlalres in Peking dum, China's anmvenar)' celebrations. 

Sardar Swaran Singh replied to the discussion. 

(Loll Sablla adjgu.medt till 11 A.M. on TIIesday, the 30th November, 
1985). 
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No. 451 

1. Starred Questions 

Starred Questions Nos. 536-543 were ordly answered. -RepHea to 
remainingqu~rADllS were l~id on th.e T .. ble. ' . ' 

2. 't:lastafted .estten. 
,;Replies tp ·l1zwtarred .~UAms' Nos. 151&-·Ua9 w:ere ia4d. CNl .tb.' 'rQle. . " , ." 

3. CaUiD, AttendOD to Matter Of UrplltPubllc··tlD. ....... · 

Shri H. C. Linga Reddy called the atteRUtP!of :tbe;Miai"rl oil 
Defence to the reported Chinese intrusion into North-Sikkinl on 
the"24th Nov.mber, 1985 ·and· ifltt), NEFfA -en ; the ,17th· N6v~r, 
1965. . 

The Minister of Defence made a stat...n in, reean:l:~. 

4. Papua laiIL .... tile 'lab. 
~.iWlow~lP~per.swel'e laid on the T4ble::-

(1) A copy each of the following Notifications' under"fi~ 
.Uo,n .(6) ofaection.26 Qf the Payment ,of W~~ct~ 
1936:-

(i) The ~~y.l;llCtlJt Ilf .W ..... ,(-R4Ulways) s.:cond Am~~nt 
Rules. 1965, published in Notification No.S.R.O. 3513 
in 'Gazette of' Iudftl Ut~ ,the;.;lSOr Nevembel',"lltltt 

(ii) 'rhe Payment of Wages (Mines) Amendment' Ruln; 
l'865 publish~ in Notifteatioft . Mo. ~$.R!G., .1514 ' in 
Gazette of India dated the 13th Novelabe~{: 1 ... · 

W!r.·O. 



(2) The Annual Accounts of the Vishakhapatnam Port TrUlL 
for the year 1968-64 and the Audit Report thereon 
under sub-section (2) of section 103 of the Major Port 
Trusts Act, 1963~~·. ~".:.' ~~ ... i 

(3) A copy of Annual Report of the Kerala State Wareheusing 
Corporation fer.: the year 49644 along with the Annual 
Accoun~:,~."Aucijt .. ~J1:' .~~ under sub-section 
(11) of section 31 of the Warehousing Corporations Act, 
1962, read with clause-(cY(iv) of the Proclamation .dated 

.. .:;..., .. ~~·theld~4t~ .1W'~o. .. l@65, J.u~. -by: :~~:' Y;ic:~~ident, 
discharging the functions of the President, in relation 
to the State of Kerala::'" .... 

. ~; .•.. ; .;." 
(4) A copy of Report of the Sugar Enquiry Commission, -1965. 

I.' ·.·~'Io·::.· ~::,["~~·i.1 ;': .• : 

. .;. ' ...... . .;.' .. ,' ;.:.. . .. ~'. ... ,. : ... , . 
The Speaker ruled thal' :ilie"motfons'htoved 6fi~thti '26Ut: Nb\t~~­

ber, 1965 by Sarvashri D. N. Tiwary and M. It·. ~~~¥.~.~ql:'~Wf~~ 
sion of Rule 30 and 30(2) respectively,. in respect of the Resolution 
ri!garding':Inttfa.'\· quitting . the': 'COll'imonwealth .. ' "mOVed' . by:.' 'Shri 
Bhagwat Jha Azad on the 24th September. 1965, were out! of 6ni~r: 
as they ~~q}':~I.tEt~te.,~;a:,m,~~n be1.pre:th~"H.?~;, . ,. 

~ •. ."1. " 

--.... s~~t:~·~X(:·:l~hat.t,,~ha~~· ·~~.·a .~titiOQ ~pe~ ~~~':7,* 
petitioners regarding railway connection for Balurghat. . I.~'.: 

, . 

The Kerala Appropriation (NO.6). Bill,'196o< . ~~,; .... 
. . 

The motion for co~deration: of the Bill'wasmoved by:sntiT. T. 
Ka:;is.hnam,achari, ;,;:-,.;-
~ .. mbtion 'fOr 'coriiideratiofl" wasa40pted arid elause-by-clause 

consideration was taken up.' .i:D:; 

.·l.::akusesl ilhd"9'and:the~sChedW~'wete ad~tea. 
~ ::i., ~ .. :;!~ .. ' 1\ . ,:. i" ',:,'~':\ :~ l''!-,;:"', ~~,~:~/ ... ~':!.~ ,; •. ,::.;1;": 

Clallse 'It,lM.Ep.~m&l'o~~.~n~:t~,~a:)l'~e were also 
adQp~ed . 

. ;.i.i' ;":;11 _ ~''-''f':' ~~/Lt~ ... ,~:\ ;-r'~1 , ..... ~. ,. r !''l. , ...... ( I 

'.: Th&.:Dlo1dan :that.tlle ~Jl.lr~ PIIIs~.~ W:~. ~J'eqJ~x Shri T. T. 
Krishnalnacharl. ::',' ... ', , ,',! 'I " ~, •. , .. :,.:.".,;' 

_ The motion was adopted and the Bill wu passed. 
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;;' ..... ::.~.~/~ ... ,. f ,.: :: .:; . -.• : ":. ''',.j'' 

~,!. ~~~~~~P.tecl .. ,',. 
',. - . 

; J _ L. 

Discussion on the"folloWing ResolutiOns :, nlOtied·.·' by Shri C. 
S~b!;~~o~ ~th,e19tJ:1, :N0v~~. -looP, ~ti:Q,¥~;1. .' : .... 

.. , ··>:(i)·"Whereas Section 17 of ·thelndian Coeonut Committee 
'. :':',. ":"'Aet; \9414 ·(rO:'·of 1944-),empbwers the:·Central Govern-
',:; ,,'. m.ent to·deelate,.with·the.:,prelo'ious ap~val of the 

'.'~'.:' '. 'HOiiae of the-PeOPle' 'and; by ',ftot!ftcatiGli in the Official 
.. ;.~'.. ' .. a..tte.~t, ,w~ ,e1l~ fro~ s.uc.b~ ~ u. JIUly be 
. ..:..... .~ .... :JPOd1led..iIl ~e '~c~U~nw'; tll, .. ~~ j«;oc:onut Com-

.'.: 'l":~:,.mittee cOll$titu~ W)~r: tAat ,~~ ~.1. ,b.e..;diuolved; 
And whereas the Central Governmerrt' fli· 61 the 'opinion that 

a declaration to the.apqve effect should be made as 
in the' draft notili~atii:;.H' ahn~xed hereto; 

And whereas this-HoUSe: after 'COftSidering tht! said ,draft 
...... .~ . ~ation ~d' the .viewsexp~essed in support thereof 
k .... :,', :~. . .... ~n ;~~~(~; ~~ Ce~~ qov.einmeJ?~ iJ, of the opinion 
,:. !,,~,,; '." ,t~t . ~ previqus approval, of this,Ji,?~, to· the declara-
" .. - .,: ticpp. ;.prgPGser;i inj ~e draft ': nQ~catiQn should be 
•.•.• _ :,~ l.. ..... ~e<l;.,. , . " ~ " ~ .. ,",.' ,\' ,",:. . :' 

Now. theretore.'in 'Purswm~ ofoaec!blOft i':'bf'the Indian 
".' ,',:.:;' : . .q09C?l1~t ~~ .~~l9f*,:(~O.~~, ~~),,:~ ,House 

accords its approv81 to the draft not~~:~n.~~ 
the aforesaid declaration . 

, >, 

. . '~... : '.: ..... J. \ . ~;~ '.~; .. ~~. ,,'. 
! , 

DT4ft Noti~. . ~. . , .' . . . ' .. ,. ,.:) , , ~ . 

In exercise of the powers conferred. ,by seeuGn! 11 i of the 
Indian Coconut Committee Act,l944 (10 of 1944), the 
Central' Gov~rnment, with the previous approval of the 

.. House' of' the People, hereby .tleclaresthat·wtth : deet 
from 1st ~priL 1966, the Iridian; Coeonut Committee 

" .~onstitut~ und~r that Act,sl1a~l b~di~qlv~~~' ' .. 
'. ;. ' "'. ' . '.. . '. .. ~.' .. .. 

'.(H~ '~Whereas ~tion., 16 oftha. J.ndianQilseeds: ColDDlittee Act. 
1946 (9 of 1946), empowers the Central ~ent to 
declare, ,with the previ9us ~pp~~v,a~ of ~e Ho~, of the 
People' and by notification In the' 'OffiCial GaZette; 'that 
with effect front meb,: dateu,1'D.8y be 'Speclled'in the 
notification, the Indiim Ceo.tr~ '.'Oils~: i.' :Commfttee 
constituted under that ActsQall be dissolved; '. ' . '. 

" . .. . 
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And whereas the Central Government is of the Oi>ini?D that 
a declaration to the above eifect'-ICI:i(",da -be'-mme 'as' in 
·the·dr~':not.ifi~ ~ beretoi 

And. wh'ereas'this 'House atter ~ansidenng the 'Said. drift·'noti-· 
~ 1Uld.~. ,yiews 'gpresaed·.iJ:l ~ thereof on 

, . .M.lralf . .of tM-CeI1tcal Goremment ia,..of tbe>,.opinion that 
the:P.ftY~ ~pr.oval ~(this HQuse:to .• ih.. declaration 
pro~JIl: ,Uae ~ notific;,l.tio~ $houl~.~ ~corded; 

'Now, therefOre, in i>W-SUaDee of sectA_ It·ot:the Indian Oil-
~ Vlt!tfwt6,~9'" t4N6.,,'''-'use accords 

,its :.approVal to the dmt 'notifloation' coritainmg the afore-
.Hid .declaraUan_ .' ~. .' . 

.. ANNEXURE 

..prq.# ,NQtilicGtion. , 
Inexereise 'of 'the powers conferred by section ",'-of the Indian 

, '. 'Oilseeds"CorDDUttee A-et,UNI (t of 19t6), ·the Central 
'Gavemment, 'with the previous approvall)f-the House of 
tI1e~PaJi;te,'herehy decllll"eStbat with elfect from lst 
April, 1966, the Indian Central Oilseed. Committee cons-
,;ti~ted ~~hat ~t,~",be.diaolv.ecL" 

';:·Sbri MatheW~aniyangadan tookpirt·tftthe combined debate OIl 
tkiiWo :taaOlutlmis .. " .: 

Shri C. Subramaniam re?lied to the debate. 

The Resolutions were adopted .. 

9. Govel'lUDeDt Blll-Motioo"lor reference to JoiDt Commit~1IDcler 
een*Iwllllfftl; 

The Delhi 'Admin.isemtJion :Bill, 1965 

,.'mae .mwon .for ,remrence of.the Bill to :a Joint.ClIMInittee was 
lI'CWeq; by-5hrl. GI.&barilaI ,Nanda. 

An amendment 'for circulation of the 'BUI 'for the purpose of eli-
d,at,'-eptntan· • .tbereonqby,tbe'lllh,:Bebruaryj .1866 was~ia,y Shri 
S.II.~ 

) ,The .toU?wq, m,mb.erS took part, in the .debate:..-; 

.'(l)·:.am; JP.K . • :V .. udeUll'.~ir 
(2)'·~"U. 'M. ·Trtvedi 
(3) slui 'Dtwan Chand Sharma 
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(4) Shri Madhu Limaye 
(5) Shri S. C. Balakrishnan (Speech unfinished). 

The discussion was not concluded. 

10. Motion 

Shri Yashpal Singh moved the following motion:-

"That this House takes note of the First Annual Report of the 
Central Vigilance Commis~ion, laid on the Table of the 
House on the 30th August, 1965." 

The following members took part in the debate:-
(1) Shri Vidya Charan Shukla 
(2) Sardar Kapur Singh· 
(3) Shrimati Tarkeshwari Sinha 
(4) Shri Hari Vishnu Kamath 
!5) Shri Homi F. Daji 
(6) Shri Kamal Nath Tiwari 
(7) Shri Ramchand:t:"a Vithal Bade (Speech unfinished). 

The disc~ssion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the· 1st Decem-

ber, 1965), 
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BULLETIN-PART I 
Brief Becord ,of Proceedings) 

Wednesday, December 1, 1965/Agr.a-htJt'qa 10, 1887 (SCJka~ 

No.az 
1. Starred· Q .... tiaRs 

Starred questions Nos. 565, 566, 568-571, 573, 574 and 591 were 
orally-answered. Starred queStion No. 567 was :pestponed·fQr ans .. 
wer by the Prime Minister on 6th December, 1965. Replies to re-
maining questions were laid on the 'Table . 

. 2. Unstarred Questions 

Replies to Unstarred questions Nos. 1590-1604, 1606-1658, 
1661-1666 ·and '1668-1:686 were 'laid on the Table. 

3. Short Notice Question 

One Short Notice question addressed to the Minister of .F-ood 
and Agriculture regarcijng Starvation Deatl?s in Mysore State was 
orally answered,and 'supplementary questions were answered 
there-'ln. 

4. 'Suspension -of 'Member 
Shri Satya Narayan Sinha moved that'Shri Mani Ram 'Bagri be 

5uspenqed from I the service of the House for· three days. 

On ·the·motion the House divided. Ayes 154; Noes 4. The motion 
was accordingly adopted. 

5. CatliI1l Attention to Matter of Urgent Public ImportaDce 

Shri 'Yashpal Singh called the attention of the Minister of Rail-
ways to the collision between Sainthia-Andal Light Train and a 
goods train at Panchara on the 28th :November, 1965 resulting in 
injuries to 29 persons. 

The Minister of State for Railways made a statement in regard 
thereto. 

[P.T.O. 
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6. Papers laid on the Table 

The followiRg statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings given 
by Ministers during the various sessions shown against each were 
laid on the Table:-

(i) Supplementary Statement No. Twelfth Session, 1965 (Third Lok 
II. Sabha). 

(ii) Supplementary Statement No. Eleventh Session, 1965 (Third Lok 
VI. Sahha). 

(iii) Supplementary Statement No. Ninth SeSSion', 1964. (Third Lok 
XII. Sabha). 

(iv) Supplementary Stateglent No. Fifth Session, 1963 (Third Lok 
XV. Sahha). 

(v) Supplementary Statement No. Second Session. 1962 (Third Lok 
XXI. Sabha) . 

(vi) Supplementary Statement No. Fourteenth SeSsion, 1981 (Second 
XV. Lok Sa'bha). 

7. Report of Committee on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Seventy-fifth 
Report of the Committee on Private Members' Bill!' and Resolutions. 

8. Motions 

(i) Shri C. Subramaniam moved the following motion:-
uThat the Food situation in the country be taken into consi-

deration." 
Eleven substitute motions were moved by Sarvashri Yubpal 

Singh, H. C. Linga Reddy, M. Malaichami, S. C. Balakrilhnan, B. H. 
Maharaja Karni Singhji of Bikaner, Sarvashri Puruahottamdu R. 
Patel, Indrajit Gupta, N. Sreekantan Nair, H. H. Maharaja Pratap 
Keshari Deo, Shri Ramchandra Vithal Bade and Shri Madhu Limay •. 

(ii) Shri Kishen Pattnayak moved the following motion:-
uThat the situation arising out of drought and resultaat 

failure of crop in several States be taken into consider-
ation." 

One substitute motion was moved by Shri Krishnapal SinJh. 
The following members took part in the combined debate on the 

two motions:-
(1) Shri C. Subramaniam 
(2) H.H. Maharaja Pratap Keshari Deo 
(3) Shrimilti Jayaben Shah 

1801 ........... -
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(4) Sbr"ati Y~ala O_lurluJdl 
(5) Sl'l1i L.hri Siap 
(6) Sl'lri V. S. Gahmari 
(7) Shri Shree Narayan Das 
(8) Shri Indrajit Gupta 
(9) Shri Inder J. Malhotra 

(10) Shri Radhe Lal Vyas 
(11) Shrimati Yashoda Reddy 
(12) Shri N. Sreekantan Nair 
(13) Shri Gajraj Singh Rao 
(14) Shri M. Malaichami 
(15) Shrimati Jyotsna Chanda (Speech unfi:n.i8hed). 

The discussion was not concluded. 

9. Half-an-Hour discussion oo'matters arisiJla out of .answer to 
question 

Dr. Ram Manohar Lohia raised a half-an-hour discussion on 
points arising out of the answer given on the 16th November, 198.; 
to Unstarred Question No. 752 regarding Border Roads. 

8hri Raj Bahadur replied to the discussion. 

(Lok SIb ... Idjou~.d till 11 A.II. on Thursday, the 2nd Deeembel', 
1_). 
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LOK SABRA 

BULLETIN-PART I 

[Brief ReC'ord of Proeeedings] 

Th",.,d4f/, December 2, 1965/ AgraMf/ClM 11, 1887 (Sczka) 

No. 453 

1. ObItuary referenee 

The Speaker, Sarvashri Satya Narayan Sinha, Nath Pai, Kapur 
Singh. L. M. Singhvi, Hukam Chand KaC'hwai and Jagdev Singh 
Siddhanti made referen':e3 to the passing away of Lt. Col. Maharaj-
kuuuu' Dr. Vijaya Ananda of Vizianagram who was a Bitting Mem-
ber of Lok Sabha. 

TIlereaiter members stood in silence for a short while as a mark 
of respect. 

2. Starred Qge.tiou 

. Starred questions Nos. 596-598 and 600-604 were orally answered. 
Replies to remaining questions were laid on the Table. 

3. U __ n4 Q ... tio~ 

Replies to Unstarred questions Nos. 1687-1693, 1695-1716, 1718-
1743 and 1745-1755 were laid on the Table. 

4. CalUR, Atten.tion to Matter of Ul'Jent Public Importanee 

Shri S. M.Banerjee called the attention ahhe l\Jinister of Defence 
to the reported news that 2,000 Naga rebels are OIl their way to East 
Pakistan through Manipur. 

The Miniater of Defence made a statement in regard thereto. 

5. Papers laid on the TUle 
The following papers we"te laid on the Tllble:-

. (1) A copy each of the followinB Ndtiftcations under section 
159 of the Customs Act, 1962:-

(i) The Denatured Spirit (Ascertainin~ and .Determining) 
Amendment Rules, 1965, published,ln NoWleation 
No. G.S.R. 1545 in Gazette of India dated the 23rd 
~ober. 1965. 

[P.T.a. 
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(ii) G.B.R. 1648 published in Gazette of India dated the 13th 
November, 1965. 

(iii) G.B.R. 1689 published in Gazette of India dated the 20th 
November, 1965. 

(iv) G.B.R. 1690 published in Gazette of India dated the 20th 
November, 1965. 

(v) G.B.R. 1691 published in Gazette of India dated the 20th 
November, 1965. 

(vi) G.B.R. 1692 published in Gazette of India dated the 20th 
November, 1965. 

(vii) G.S.R. 1693 published in Gazette of India dated the 20th 
November, 1965. 

(viii) G.S.R. 1694 published in Gazette of India dated the 20th 
November, 1965. 

(ix) G.S.R. 1695 published in Gazette of India dated the 20th 
November, 1965. . 

(2) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944:- - , 

(i) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-sixth Amendment Rules, 
1965, published in Notification No. G.S.R. 1682 in 
Gazette of India dated the 20th November, 1965. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-seventh Amendment Rules, 
1965. published in Notification No. G.S.R. 1683 in 
Gazette of India dated the ·2Oth November, 1965. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General). Seventy-eighth. Amendment Rules, 
1965, published in Notification No. G.S.R. 1684 in 
Gazette of India dated the 20th November. 1965. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) Seventy-ninth Amendment Rules, 
1965, published in Notification No. G.S.R. 1685 in 
Gazette of India dated the 20th November, 1965. 

(v) The Custom, and Central Excise Duties Export Draw-
back (General) Eightieth Amendment Rules, 1965, 
published in Notification No. G.B.R. 1686 in Gazette of 
India dated the 20th November, 1965. 
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(vi) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-first Amendment Rules, 1965, 
published in Notification No. G.S.R. 1687 in Gazette of 
India dated the 20th November, 1965. 

(vii) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-second Amendment Rules, 1965, 
published in Notification No. G.S.R. 1688 in Gazette 
of India dated the 20th November, 1965. 

6. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Taxation Laws (Amend-
ment and Miscellaneous Provisions) Bill, 1965, passed 
byLok Sabha on the 18th November, 1965. 

(ii) That at its sitting held on the 30th November, 1965, Rajya 
Sabha concurred in the recommendation of Lok Sabha 
to join in the Joint Committee of the Houses on the 
Judges (Inquiry) Bill, 1964 and nominated the follow-
ing members to serve on the said Joint Committee:-

7. Motions 

(1) Shrimati C. Ammanna Raja 
(2) Shri Jai Sukh Lal Hathi 
(3) Shri Akbar Ali Khan 
(4) Shri R. S. Khandekar 
(5) Shri Debabrata Mookerjee 
(6) Shri G. S. Pathak 
(7) Prof. M. Ruthnaswamy 
(8) Shri P. N. Sapru 
(9) Shri D. L. Sen Gupta 

(10) Shri K .. K. Shah 

Discussion on the following motions moved by Shri C. Subra-
maniam and Shri Kishen Pattnayak respectively, namely:-

(0 "That the Food situation in the country be taken into 
consideration." . 

(ii) "That the situation arising out of drought and resultant 
failure of crop in several States be taken into considera-
tion." 

and the substitute motions thereto moved on the 1st December. 1965, 
continued. 

[P.T.O. 
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The following members took part in the combined debate on the 
two. m~iollS::""" ' 

, . 
, . (1) Shrimati JyotsnaCllanda, 

(2) Shrimati Shashank Manjari 
(3) Shri Braj Behari Mehrotra 
(4)Shri H. K. V. Gowdh 
'(5) Shri Peter' A-lvares' 
(6) Shri Arun Chandra Gliba 
(7) Shri 'rnnen 'Bhattacharya' 
(8) Shri Kanhu Charan Jena 
(9) Shri Sarjoo Pandey 

·'(1.0) Shri· Mathew Maniyangacian 
(11) Shri Jashvant Mehta 
(12) Dr. Ram Manohar Lohia 
(13)Sardar Amar Singh Saigal 
(14) Shri K. HBJ1wnanthaiya 
(15) Shri Tan Singh 
(16) Shri K. D. Malaviya 
(17) Shri Lahtan Choudhry 
(18) Shi'i Suraj LaI Venna 
(1.9) Shri Tulahidas Jadhav 
(20) Sbrimati T. Lakshmi Kanthamma 
(21) Swami Rarnanand Shastri 
(22) Shri Jagdev Singh Siddhanti 
(23) Shri A. P. Sharma 
(24) Shri Rarnshekhar Prasad Singh 
(26) Shri Cherian J .. Kappen 
(26) Shri Hukam Chand Kach-wai 
(27) Shri K. L. More (Speech. unjiniBhed). 

The discussioh was not concluded. 

8. *RaU-An-Hour-Discussion on matte" uisin, ~lIt of answer to 
question 

Shri P. K. Vasudevan Nair raised a half-an-hour-discussion on 
poklts arising out of the answer given OIl the 24th November, 1965, 
to Unstarreci Question No. 1242 regarding Kerala cultivators. 

'Shri Jai Sukb Lal -Hathi replied to the .discuBsiim. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd December, 
1915).. ' 

·Was taken up at 5 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

-·Friday, December 3, 1965/ Agrahayana 12, 1887 (Saka) 

No. 454 

1. Starred Questioas 

Starred Questions Nos. 624-628, 631~35 and 638 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1756-1809 and 1811-
1819 were laid on the Table. 

3. CaIIiD& Attention to Matters of Urlfent Pultlie Importaaoe 

(i) Shri Madhu Limaye called the attention of the Minister of 
Railways to the reported firing by Naga hostiles on 27 UP passenger 
train of North East Frontier Railway on the 29th November, 1965, 
resulting in the death of three persons and injuries to eight others. 

The Minister of State for Railways made a statement in regard 
thereto . 

• (ii) Shri Hukam Chand Kachwai called the attention of the Min-
ister of Defence to the reported concentration of Pakistan army with 
heavy artillery and tanks in the Banner Sector of Rajasthan. 

The Minister of Defence made a statement in regard thereto . 

.. (iii) Shri Homi F. Daji called the attention of the Minister of 
Transport to the reported acceptance by India of British Plan to end 
cargo problem between India and Pakistan. 

The Minister of Transport laid on the Table a statement in re-
gard thereto. ----_._ .... -_._---_. -_._----- .. ------

.Was taken up at 2.30 P.M. 
"Was taken up at 2.50 P.M:. 

(P.T.C. 
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4. President's Auent to BUI 

Secretary laid on the Table the Appropriation (No.5) Bill, 1966 
passed by the Houses of Par1lamel1t c1urtng the current Session and 
assented to by the President aiDee .. report was last made to the 
House on the 26th November, 1~5. 

5. Presentation of ... t.t_ 
Shri Homi F. Daji presented a petition signed by Shri Purushat-

tam Namj<MIhi and others relating to .the Advocates Act, 1961. 
. ." . . 

6. Papers laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of Annuai Report of Bokaro Steel Limited, 
New Delhi, for the period ending the 31stMareh, 1965, 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General. thereon, 1,Ulcler 
sub-section (1) of section 619A of the Companies Act, 
1956. 

(ii) Review by the Government on the working of the 
above Company. 

(2) A copy of Report on the activities of the Central Silk 
Beard for the year 1964-:65. 

(3) (ij A copy qf Annual ~o.rt of the Ceme~t Corporation 
of India Limited, New Delhi, for the year ending 311t 
Meeh, 1965, along v.r.ith . tbe Audited AccoUAts and the 
comments ol. the Compt~oller and. Auditor GeMral 
thereon, under sub-section (1) of section 819A of the 
O&rnpanies A-et, 1_ . 

. (U) Review by the Government on the working of the 
abiwe Corporation. 

: 7: 'StatemeDt· Be: Government Business 
The Minister of Parliamentary Affairs made a statement regard-

ing ~mmtmt business for the week commendngthe 6th Decem-
ber., 1965. 

··,t j~ ·BlIJB......Ia:trocbtcei 
(1) The Criminal Law Amendment (Amendment)Bm, 1985. 
(%) The Tndian Tariff (Amendment) Bill, 1965. 

9. Medon 
Shri S. M. Banerjee moved the following motion:-

"That this House takes note of the statement of the Minister 
of Industry on decontrol of cement, laid on the Table of 
the House on the 'lith November, 1965." 
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The following members took part in the dabate:-
(1) Shri A. P. Sharma 
(2) Shri M. R. Masani 
(3) Shri Harish Chandra Mathur 
(4) Shri Ramchandra Vi thaI Bade 
(5) Shri P. C. Borooah 
(6) Dr. L. M. Singhvi . 
(7) Shrimati Savitri Nigam 

The discussion was not conclud.ed. 

10. Motion Re: Seventy.fifth Report of Committee on Private Mem-
bers' Bills and Resolutions 

Shri Hem Raj moved the following motion::.-. 

"That this House agrees with the Seventy-fifth Report of the 
Comrmttee on Private Member" Bllls and ~ona 
presented to the House on the 1st December, ~5." 

On an amendment moved by Shri Prakash Vir Shastri ~ .Bo~ 
divided, Ayes 15; Noes 73. The· amendment was accordingly nega-
tived. 

• The motion was adopted. 

11. Prlwte Member's BiD-lntrodueed 

The Indian Armed Forces Personnel (Compulsory Insurance) 
Bill, 1965 by Shri M. L. Dwivedi. 

12. Private Member's Bill-Neptived 

The Advocates (Amendment) Bm, 1965 (Amendment oj sectiom . ..' 

24 Md16") by Shri· V. C. 'Pm-uhCir. 

The motion for consideration of the Bill moved by Shri V. C. 
'Parashar on the 19th November, 196&, was negatived. .. 

13. Pl .... te MelDher'. IHU-Witbdrawa 
The Constitu.tion (Amendment) Bill, 1965 (Amendm.ent) of Fir,t 

Schedule) by SMi Han Vishnu. Kammth. . 
. The .motion· for COO8ideration of the Bnl 'Was moved' by 8M! Han 

Vishnu Kamath. ' 
The {plJowin, members took part in the debate:-

ia) H. H. Maharaja Pratap Keshari Deo 
(2) Shri Niranjan Lall 

[P.T.O. 
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(3) Shri H. N. Multerj_ 
(4) Shrimati Indira Gandhi 
(5) Shri C. K. Bhattacharyya 
(6) Shri Ramchandra Vithal Bade 
(7) Shrimati Savitri Nigam 
(8) Shri N. C. Chatterjee 
(9) Pandit Jwala Prasad Jyotishi 

(10) Shri Madhu Limaye 
(11) Shri K. Hanumantbaiya 
(12) Dr. ~. S. Aney 
(13) Shri Raghunath Singh 
(14) Shri Hem Raj 
(15) Shri J ai Sukh Lal Hathi 

Shri Hari Vishnu Kamath replied to the debate . • 
The Bill was withdrawn by leave of the House. 

'14. Private M.mber's. Bill-Under eoDsideration 

The All-India Services (Amendment) Bill, 1965 (Insertion. of n~1V 
section 3A) by Shri C. K. BhaUocharyya. 

The motion for consideration of the Bill was moved by Shri C. K. 
Bhattacharyya. His speech was not concluded. 

15. Report of Business Advisory Committee 

Shri Shivram Rango Rane presented the Forty-second Report of 
the Business Advisory Committee, 

16. Balf-an-Hour Discussion on Matters arising out of Answer to 
·Questlon 

Shri Madhu Limaye raised a half-an-how- discussion on points 
arising out of the answer given on the 12th November. 1965 to Star-
red Question No. 184 regarding Repayment of Loan by TISCO and 
.nsCO. 

Shri N. Sanjiva Reddy replied. to the discussion. 
(Lok Sabha adjow-ned til111 A.M. on Monday. the 8th December, 

1985). 
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LOKSABHA 

BULLETIN-PART I 
... :"'., 

Monday, December 6, 1965/AgrahaytIM II, 1'" (So kG, , ,',,, 

No. US 
1, IUane4 Qaestioas ' 

Starred Questions No.. 8MA--8M, ~ and 659 were oraliy .. 
Wel'ed. Replies to remaintDgquestions were laid on the 'table. 

2. Unstarred Question. ' • 
Replies to Unstarred Q\lest~ons Nos, ,1820. ~~1830, 183~1839, 

1 Ml-J.864, 1866-1813 and, '19.).$-1917Awere laid on the 'Table. 

3. Cal~· ~'~tiOD to _ter of Urrent Public Importanee 

Sbri Indrajit Gu.pta ealled. the attention ot the Minister <Jf De-
feDee to the lar,e scale intrusion by Chinese troops acroas tile Thag 
La Ridge: 

TIle Minister of Defence made a atatement in n!C&rd theNto. 

,. Papen laid on the Table 

,''!'be folloWing papers were laid on the Table:-

(I) A copy of Annual Report, of the IndiaJ'l Rare Earth. 
Limited, Bombay, for the year 1964-65, along with the 
Audited Accounts and the cGmments oj! the G:QmpuaUer 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companiea Act, 1956. 

(2) A copy of Comments of the Government on the pending 
Items of 'the' Recommendations of the Railway Acci-
dents Committee, 1962 (Parts I and 11). 

[P.'.O. 
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.•. . ,1 ~'--
(3) A copy of Main Conclusions of the Twenty-third Ses-

sion of the Indian Labour" Conference "held at 
New Delhi on the 30th and 31st October, 1965. ' 

A copy of Report of the Indian Government Delegation 
to the Forty-ninth Session of the International Labour 
Co~ference held at ~neva in June, 1965. 

5. Fbaancial Committees (1115-65 )-A Review-laid 00 the Table 

Secretary laid on the Table a copy of "Financial Comlfiittees 
(1964-65)~A Re\1iew." " 

6. lWessare from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sit-
ting held on the 1st December, 1965, Rajya Sabha: agreed without 
any amench.nent to the Coal Mines, ProVident F~d and Bonus 
Schemes (Amendment) Bill. 1965. passed by Lok Sabha on the 
16th September. 1965, ' 

7. I!f,tatenJeot under direction' lis 

H.B. Maharaja Pratap Keshari Deo made a statement regarding 
8I18Wer given by the Minister of Home Affms on the 3rd Novem-
ber, 1965, to a supplemEmtary on Started' Question: No. ;2 regarding 
Special Audit Report on Orissa Government transactions. 

The Minister of Home Affairs made"a statement in reply thereto. 

8. Motion re: Forty-second Report of Bu .... Advisory Committee 

Shri Shivram Rango Hane moved the following niotion:-

"That this House agrees with the Forty-second "Report" of the 
Business Advflory Committee presented to the House 
on the 3rd Deceirlber, 1'965." 

The motion was adopted, 

9. Government Billl--Introduc:ed 

(1) The Diaplaced Persons (.C9mpensation and' Rehabilitation) 
Amendment Bill, 1_. " , 

(2) The Delhi High Court Bill, ~965. 
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10. Motiou 

Discussion o,n the following motions moved by Shri C. Subra-
maniam and Shri Kishen Pattnayak respectively." namely:-

(i) "That the Food situation in the country be taken into 
consideration." 

,. 

(ii) "That ,the situation arising out of drought and. resultant 
failure of crop ,W .several States' be take.n into conside-
ration" , 

." . . ..•. ·.A ...... :: , 
and the substitute motions thereto moved 'on the 1st December, 1965, 
continued. . '": 

The following ,members took part mh· «M1lbined debate' on the 
two motions:-

(1) Shri K. L. More 
(2) Shri S. C. Bal~kr.ishnan 
(3) Dr. L. M. Singhvi 
(4) Shrimati Renuka Ray 
(5) Shri P. C. Borooah 
(6) Shri R. Muth~ Gounder 
(7) Shri H. C. Linga Reddy 
(8) Shrimati. Jam~n. :Devi :' ~.~ ··~.,:i.', 

, (9) Shri J. )3 .. Kripalani 
(iO) Shri Digambar Singh Chaudhri 

. (11) :Shri Amar N~th Vidyalankar 
'(12) . .shri C. H. Mohammad Koye 
(13) "Shri Rajeshwar Patel 
(14) Shrimati Sh$kuntala Devi . , . 
(15) Shrimati Minimata Agamdas Guru 
(16) Shri Sivamurthi Swami 
(17) Shri Jaswantraj Mehta 
(18) Shrililati Sharda Mukerjee 
(19) Shri Himmatsinhji 
(20) Dr. G. S. Melkote 
(21) Shrimati Sahodra Bai Rai 
(22) Seth Achal Singh 
(23) Shri Krishna Chandra Pant 
(24) Dr. M. S. Aney 

. .. 1813" 
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(25) Shri Kamal Nath Tiwari 
(26) Shri Deono S •. PaUl 
(27) Shri S. B.Patit . 
~28) Shri BalgcJ'lind Verma 
(29) Shri YubpaJ Singh 
(30) Shri Onkarlal ~",a 
(31) Shri Madhavrao Laxmanrao Ja.dhav 
(32) Shrimati ~gam Laxmi Bai 
(33) Shri Priya Gupta 
(34) $u:i Jil.ku··.-lrli·¥i ... :'lf ... · : ':'.' ... .,. 

(35) Shri Vishram Praaad 

The discussion was not concluded. 

11. .Balf-an-hour .lse .... iOll Oft matters arW.ac oat of aDlwer to 
QueatiOil 

Shri Prakash Vir Shastri raised a h:alf-an-hour disc.uslliprt on 
points arising out of the answer given on the' UJth November, 1965 
to Starred Question No. 212 regardiq HiDdu. debarred from coming 
to India. . 

Sardar Swaran Stnth replied to tile ......... 

(Lok Sabha adjoumec:1 till 11 A.M. on 'l\aeeday, the 7th Decem-
ber, 1965). 

·Was taken up at 1;.05 P.K. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

T~tdau, December 7, 1965/Agrahayana 16, 1887 (Saka) 

No. f56 

1. Starred Questions 

Starr:ed Questions Nos. 684-691 were orally anawered. RepUe. 
to remaining questions were laid on the Table. 

2. UIIJ.~,~",tiou 
RepUes:to U~ed Questions Nos. 1918-2005,2007,2009-2018, 

2Ol8-A, 2016-B, 2016-C and 2016-0 were Iaiet on the. Table. 

3, ,P .... :I.itt on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification S.R.O. No. 296/65 published in 

Kerala Gazette dated the 27th July, 1965, making certain 
amendment to the Kerala Motor Vehicles- {Taxation of 
Passengers and Goods) Rules, 1963, un~", sub-section 
(4) of section 20 of the Kerala Motor Vehicles (Taxation 
of Passengers and Goods) Act, 1963', read with clause 
(c) (iv) of the PrDclamation dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions 
of the President, in relation to the State of Kerala., 

(2) A copy each of the following Notifications unGMr' 8U~section 
(3) of section 133 of the Motor Vehicles Act, 1939,. reac1· 
with clause (c) (iv) of the Proclamation dated the ~, 
l\(arch, 1965, issued by the Vice-President, dis$a&'gmg" 
the functions of the President, in relation to the State-!, 
of Kerala, making certain amendments to the KeraIa 
Motor Vehicles Rules, 1961:-

(i) G.O. (MS) No. 246/PW publ,ished in Kerala - GQette 
dated the 21st September, 1965. 

[P.T.O. 
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',-
(ti) S.R.O. No. 375/65 published in Kera1a Gazette dated the 

12th October, 1965. 

(3) A copy of Annual Report of the Shipping Corporation of 
India Limited, Bombay, for the year 1964-65, along with 
the Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon, under sub-section (1) 
of section 619A of the Companies Act, 1956. 

(4) A copy of Notification S.R.O. No. 352/65 published in Kera1a 
Gazette dated the 14th September, 1965, under sub-
section (3) of section 130 of the Kerala Panchayats Act, 
1960, read with clause (c) (iv) of the Proclamation dated 
the 24th March, 1965, issued by the Vice-President. dis-
charging the functions of the Pre,ident, in relation to the 
State of Kerala. 

(5) A copy each of the following Rules under sub-section (3) 
of section 44 of the Food Corporations Act, 1964::-

(i) The Food Corporations (Second Amendment) Rules. 
1965, published in Notification No. G.S.R. 1439, in 
Gazette of India dated the 2nd October, 1965. 

(ii) The Food Corporations (Third Amendment) Rules, 1965, 
published in Notification No. G.S.R. lI)28-in Gazette of 
India dated the 16th October, 1965. . 

(6) A copy of Annual Report of the Central WarehOWling Cor-
poration for the year 1964-65, along with the Annual 
Accounts and the Audit Report thereon under sub-section 
(11) of section 31 of the Warehousing Corporation Act, 

, 1962. 

~ A copy of Twenty-eighth Report of the Law Commission 
on the Indian Oaths Act. 1873. 

4. Report of Estimates Committee 

Shri Arun Chandra Guha presented the Eighty-seventh Report of 
the Estimates Committee on action taken by Government on the re-
commendations contained in the Forty-third Report of *e Estimates 
Committee on the Ministry of Railways-North East Frontier Rail-
way. 

5. Govemmeot Bill-Introduced 
The Punjab Cooperative (Extensi'on to Delhi) Bill, 1865. 
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6. MotiODS 

Discussion on the following motions moved: by Shri C. Subra-
maniam and Shri Kishen Pattnayak respectively, namely:-

(i) "That the Food situation in the country be taken into con-
sideration" 

(ii) "That the situation arising out of drought and resultant 
failure of crop in several States be taken into consi-
deration" 

and the substitute motions thereto moved on the 1st December, 1965, 
continued. 

Shri Kishen Pattnayak spoke by way of reply on the motion 
moved by him. 

Shri C. Subramaniam replied to the combined debate on the two 
motions. 

On the substitute motion moved by H. H. Maharaja Pratap 
Keshari Deo to Motion at (i), the House divided, Ayes 22; Noes 133. 
The substitute motion was accordingly negatived. 

On the substitute motion moved by Shri Indrajit Gupta to Motion 
at (i), the House divided, Ayes 16; Noes 135. The substitute motion 
was accordingly negatived, 

On the substitute motion moved by Shri Madhu Limaye to 
Motion at (i), the House divided, Ayes 15; Noes 129. The substitute 
motion was acco:r:dingly negatived. 

The remaining substitute motions to Motion at (1) were 
negatived. 

The substitute motion to Motion at (ii) 
.-' 

7. Gov~ment Bill-Motion for Reference 
, J\,IIopted. 

was also negatived. 

to Joint Committee-

v' The Delhi Administration Bill, 1965 
Discussion on the motion for reference of ·the Bill to a Joint 

Committee moved by Shri Gulzarilal Nanda on the 30th November, 
1965 and the amendment for circulation of the Bill for the purpose 
of eliciting opinion thereon moved by Shri S. M. Banerjee, COJl-

tinued. 
The following members took part in the debate:-

(1) Shri S. C. Balakrishnan 
(2) Chodhury Brahm Perkash 
(3) Shri M. L. Dwivedi 

[p.T.O. 
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(4) Shri Kashi Ram Gupta 
(5) Shri Ramshekhar Prasad Singh 
(6),Sh.r1 P~kash Vir Shastri 
(7)- Sbri G. N. Dixit 

Shri Gulzarilal Nanda replied to the deba~e. The. amendment 
moved by Shri S. M. B~erjee wa~ neg~~jy~d .. 

'r.he ~o~ion" w¥ ~do'p\E;cl. B.~ fc»J.ows;-
"That the Bill to provide 'for the adminisuation of the Union 

ter.:ri~0rY of DeJp~ a¢, for. matte~ ~QIUleQted. tbellewitb, 
be refetted to a Joint Committee of the Houses conatat.-
ing of 33 members, 22, from t~.H~J ~,.:-

(1) Shri s. V. Krisbnamoorthy Rao 
(2) Sh~iRamchan~~a, Vithal,Bed~ 
(3) Chodhury Brahm Perkash 
(4). ~t;natf. ~nij,~av.artty 
·(5) .S~.Shi;Vajh:4q S.DQhmukh 
(6) Shri Shiv Charan Gupta 
(7). ~ati .Subhadra Joshi 
(8). 8hri Hari Vishnu Kamath 
(9) Sardar Kapur 8ing~ 

(10) S~ ~hr Cha~~ K~nIu,l., 
(11) 8hri T. Manaen 
(1,~~ St,Lri Dhl'l~w .. l' Meenllt,: 
(13) 8hri Jashvant Mehta 
U.}", ShriBa~"f, A]j ~~za 
(l~) ~ar4af.G~~.8~ '4\1s~~ 
(16) Shri Naval Prabhakar 
(17) Shri A~, V" RagQa:v.~ 
(l$)r,S~;a,)V. ~~: 
(~). Dr, Sarqjw Mabishi. 
(20) .. Sbri Sham N8~h 
(21) Shrimati Ramdulari Sinha, and 
(22) Shri Gu~~ilal)~'an~a. 

and 11 from Rajya 8abba; 
that in order to constitute a sittiJ?S,of.,~~ .. J.ofp.t qo~~ the 

quorum shall be one-third of tbe total .numbe?: o~ ZAerJlbm's of the 
Joint Committee; 
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that the Committee shall make a report to this House by the ftxst 
day of th next session; 

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees shall apply with such varia-
tions and modifications as the Speaker may make; and 

that Ibis House recommends to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and communicate to this House the 
names of 11 members to be appointed by Rajya Sabha to the Joint 
Committee." 

8. Government Bills-Under CODIideration 

(1) The Union Duties of Excise (Distribution) Amendment Bill, 
1965. 

(ii) The Additional Duties of Excise (Goods of Special Im-
portance) Amendment Bill, 1965. 

(iii) The Estate Duty (Distribution) Amendment Bill, 1965. 
The motions for conSideration of the above three Bills were 

moved by Shri Rameshwar Sahu. 
The following members took part in the combined debate:-

(1) Dr. C. B. Singh 
(2) Shri V. B. Gandhi 
(3) Shri Prabhat Kar 
(4) Shri Diwan Chand Sharma (Speech unjlfl.ished). 

The discussion was Dot concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednellday, the 8th Decem-
ber. 1965). 
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LOKSABRA 

BULLETIN-PART I 
[Brief Record of ~] 

Wednesday, December 8, 1965/Agrahayana 17, 1887 (Saka) 

No. 457 
1. Starred Questions 

Starred Questions Nos. 714, 716-719, 721, 723 and 723 were 
orally answered. Replies to remaining quesstions were laid on the 
Table. 

2. Unstarred Questions 

'Replies to Unstarred Questions Nos. 2017-2074, 2076-2082. 
2084, 2085, 2087-2123, 2125, 212'1-2132 and 2132A were laid on the 
Table. 
3. Short Notice Questions -- Two Short Notice Questions addressed to the M1n1sters of Steel 
and Mines and Education regarding Dastur and Co. and Acts of 
Universities in Andhra Pradesh respectively were answered and 
supplementary questions were answered thereon. 

4. Caliina' Attention to Matter of Urgent PubUc Importance 

Shri Nath Pai called the attention of the Minister of Health to 
the threatened strike of 800 C.H.S. Doctors in Delhi. 

The Minister of Health stated that she would make a statement 
at a later date. 

5. Papers laid on the Table 
The fo'llowing papers were laid on the Table:-

(1) A copy of Report of the Monopolies Inquiry Commission. 
1965 (Volumes I and II). 

,(2) A statement on closur~ of cotton tatile mills. 
(p.T.a. 
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(3) A copy of the Union Public Service Commission (Exemp-
tion from Consultation) (Third Amendment) Regula-
tions, 1965, published in Notification No. G.S.R. 1672 
in Gazette of India dated the 20th November, 1965, 
under clause (5) of article 320 of the Constitution, 
together with an explanatory note. 

(4) A copy of Notiflcation No. G.S.it. 1673 .published in 
Gazette of India dated the 20th November, 1965, making 
an amendment to Schedule TIl to the Indian Adminis-
tra~lve Service (Pay) Rules, 1954, under sub-section 
(2) > of section 3 of the All India Services Act, . t!$1. 

6. Statement by Minister 

The Deputy Minister of Home Affairs made a statement correct-
ing the answer given on the 3rd November, 1965, to certain Slipp1e-
mentaries on Starred Question. No. 1 regarding Border Security 
Force. 

7. Report of Committee on Private Members' Bills aud Resolutions 

Shri S. V. Krishnamoorthy Rao presenteCf the SeVerlty-rixth 
Re'DOl't 'of the Conunittee on Private Members~ Bills nd ResoluttOJllll. 

8. Statement by Minister 

The Minister of Railways made a statement on action ta1,cenon 
r.ertain points made by members during the discUssions on Railway 
Budget for 1985~86. 

9. Govel'Dlneat BiUlil-Passed 
(i) The Unri.GIn D1ities 01 EXCise (DiBtributio'l'l.') Amemiment 

Bill, 1965. 

(U) The AdditionaZ Dutie8. of. E:rcise (Goods of Special ImpOT-
tancej Amendment Bill, i965. 

(iii) The E~tate Duty (Distribution) Amentimen.t Bill, 1965. 

Discussion on the motions for consideration of the ahove three 
Bills moved on the 7th December. 1965, continued. 

The following members took part in the combined debatp.:-
(1) Shri Diwan thand Sharma 

. (2)ShH Yudhvlr Singh 
(3) Shri K. D. Malaviya 
(4) S!m Xiishi Ritm Gupta 

. (5) Shri P~~r Alvares 
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(t) ~!i M\ar Nath Vldyalankar 
C.'l) Shri Badhe Lal Vyu 
(8) Dr. M. S. Aney 
(9) Shri MaGhu Limaye' 

nO) Pandit D. N. Tiwary. 

Shri T. T. Krishnamachari replied to the debate. 

The motion for consideration of the Union Duties of Excise 
(Distribution) Amendment Bill, 1965 was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 to 5 were adopted. 

Clause 1. the ltnacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri T. T. 
Ktishnamachar:l. 

The motion was adopted and the Bill was passed. 

The motion for consideration of the Additional Duties of Excise 
(Goods of Special Importance) Amendment Bill, 1965 was adopted 
and clause-by-clause consideration was taken up . 

. Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri T. T. 
Krishnamachari. 

The motion was adopted and the Bill was passed. 

The motion for consideration of the Estate Duty (Distribution) 
Amendment Bill, 1965 was adopted and clause-by-clause consfdera-
tion . was tak8Jl up. 

Clauses 2 and 3 were adopted. 
Clause 1. the Enacting Formula and the Lon~ Title were also 

adopted.' . 
The motion that the Bill be passed was moved by Shri' T. 'T. 

KrlIhl}.aIJl8Chari. 
The motion was adopted and the Bill was passed. 

[P.T.O. 



(iv) The Goa, Daman and Diu (Ab,orbed Employeea') BtU, 1965. 
The motion for consideration of the Bill was moved' by Shri jat 

Sukh La! Hath!. 

The following members took part intheuebate:-
(1) Shri M. P. Shinkre 
(2) Shri Peter Alvares 
(3) Shri K. K. Warior 
(4) Shri Tulshidas J adhav 
(5) Shri Onkarlal Berwa 

Shri Jai Sukh Lal Hathi replied to the debate. 

The' motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Fo~ula and the Long Title were also 
adopted. . 

The motion that the Bill be passed was moved by Shri Jaf Sukh 
Lal Hathi. ~ 

The motion was adopted, and the Bill was passed. 

(v) The Indian Tariff (Amendment) Jill, 1965 
'nle motion for consideration of the Bill was moved by 

Shri Manubhai Shah. 
The following members took part in the debate:-

(1) Shri V. B. Gandhi 
(2) Shri Sinhasan Singh 
(3) Shri Onkarlal Berwa 
(4) Shri Tulshidas Jadhav 

Shri Manubhai Shah replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. ' , . 

The motion that toe Bill be passed was moved b;' Shri MarLUbhaf 
Shah. ' .. " 

The motion was adopted and the Bill was passed. 
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iO. ResoiuUOIl 
8hri 8. K. Patii moved the following Resoiution:-

"That this House approves the recommendations contained in 
the Report of the Committee appointed to review the 
rate of dividend which Is at present payable by the 
Railway Undertaking to General Revenues as well as 
other ancillary matters in connection with the Railway 
Finance vis-a-vis the General Finance which was pre-
sented to Parliament on 29th November, 1965." 

Shri Peter Alvares took part in the debate. His speech was not 
concluded. 

The discussion was not concluded. 

l1. Balf-a-hour Discussion on Matters arising out of Answer to 
Question 

Swami Rameshwaranand raised a half-an-hour discussion on points 
arising out of the answer given on the 25th November, 1965 to Short 
Notice Question No.4 regarding supply of electricity for tube-wells 
i~ Punjab. : 

Dr. K. L. Rao repli~d to the discussion. 

(Lok Sabha adjourned tili 11 A.M. on Thursday, the 9th December, 
1965). 
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LOK SABRA 

BULLETIN-PART I 
[Blief R~' of Pro~l 

Thursday. December 9, 1965/ Agrahayan:a 18, 1887 (Saka) 

No. _ 
1. Sfnred Questions 

Starred' Q\lestiol'l'S Nos. ?44t--746, 749, 751...:..763 and' 755 were orally 
answered. Replies to ~emaining questions were'laid on the Table. 

2. 'O'nst8rrecl Questions 
Repltes to Unstarred' Questions' Nos. 2133-221'8, 2218-A, 2218-B, 

Z118-C, 2218-D and a statement py the Minister of Health correcting 
the reply to Unstarred Question No. 2288 on the 16th September, 
1965 were laid on the Table. ' 

3. Shol4t Notiq QaeStiom 

'tWo Short Notice Questions addressed to the Ministers of Irriga-
tion and Power and Community Development and Cooperation 
regarding'Tutlcorin Thermlil Power Station and Aboltftnn of'the post 
or :8loek- Development omcer in Madhya Pradesh respectively were 
orally answered and supplementary questions were answered 
the~on. 

4. ~ 1a1d' on tbe TBble 
The following papers were laid on the Table~-

(1) A copy each of the following Notifications under sub-
section (3) of section 7 of the Kerala GO,",rnment Land 
Assignment Act, 1960, read with clause (c) (iv) of the 
Proclamation dated the 24th March, 1965, issued by the 
Vice-President discharging the functions of the Presi-
dent, in relation to the State of Kerala:-

(I) The Kerala Land Alsigmnent Rules, 1964, published in 
Notification S.RlO: NO'. 71/64' in Kehlla' Gazette dated 
the 25th March, 1964. 

[P.T.O. 
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(U) The Rules for the implementation of the Centrally 
sponsored scheme of settlement of landless agricul-
tural labourers on Government Poramboke lands, 
published in Notification No. 50513/ A3/62/RD in 
Kerala Gazette dated the 22nd October, 1963. 

(iii) The Rules for the assignment of Government lands for 
the purpose of Settlement of landless agricultural 
labourers under the Centrally sponsored scheme of the 
settlement of such labourers. published in Notification 
S.R.O. No. 715/1963 in Kerala Gazette dated the 22nd 
October, 1963. ' 

(iv) Notification No. 79182/ A3/63/RD dated the 9th January, 
1964, making certain amendments to the rules for the 
assignment of Government lands for the purpose of 
settlement of landless agricultural labourers under the 
Centrally sponsored scheme of the settlement of such 
labourers. 

(v) S.R.O. No. 30/65 published in Kerala Gazette dated the 
26th January, 1965, making certain amendment to the 
Rules for the assignment of Government 1ands. 

(vi) S.R.O. No. 117/65 published in Kerala Gazette dated the 
23rd March, 1965. 

(vii) The Rules for the Assignment of Government Land in 
Development Areas for industrial purposes, published 
in Notification S.R.O. No. 97/64 in Kerala Gazette 
dated the 14th April, 1964. 

(viii) S.R.O. No. 231/65 published in Kerala Gazette dated 
the 1st June, 1965, making certain amendment to the 
Kerala Land Assignment Rules, 1964. 

(ix) S.R.O. No. 303/65 published in Kerala Gazette dated 
the 3rd August, 1965, making certain amendments to 
the special rules for the lease of Government lands 
for tobacco cultivation. 

(2) A copy of Notification S.R.O. No. 219/04 published in 
Kerala Gazette dated the 21st July, 1964, making certain 
amendments to the Kerala Land Acquisition Rules, 1963, 
under sub-section (2) of section 61 of the Kerala Land 
Acquisition Act, 1961, read with clause (c) (iv) of the 
PrOclamation dated the 24th March, 1965, issued by the 
Vice-President discharging the functions of the President, 
in relation to the State of Kerala. '" 
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(3) A copy of the Forest Settlement Rules, 1965, published in 
Notification S.R.O. No. 186/65 in Kerala Gazette dated 
the 11th May, 1965, under section 77 of the Kerala 
Forest A:t, 1961, read with clause (c) (iv) of the Procla-
mation dated the 24th March, 1965, issued by the Vice-
President discharging the functions of the President, in 
relation to the State of Kerala. 

(4) (i) A copy of Annual Report of the Cochin Refineries 
Limited, Ernakulam, for the year 1964-65, along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(5) The following statements showing action taken by the 
Government on various assurances, promises and under-
takings given by Ministers during the various sessions 
of Third Lok Sabha:-

0) Statement No. I. 
(ii) Supplementary State-

ment No. In 
(iii) Supplementary State-

ment No. VII 
(iv) Supplementary State-

ment No. X 
(v) Supplementary State-

ment No. XVII 
(vi) Supplementary State-

ment No. XX 
(vii) Supplementary State-

ment No. xxm 

Thirteenth Seaaion, 1965. 
Twelfth Seaion, 198&. 

Eleventh Seuion, 1985. 

Tenth Session, 1964. 

Seventh Session, 19M. 

Fourth Session, 1964. 

First Senion, 1982. 
. -~ .. - .. , 

(6) (i) A copy of Annual Report of the Ashoka Hotels Limit-
ed, New Delhi, for the year 1964-65, along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. I t 

(7) (i) A copy of Annual Report of the Janpath Hotels 
Limited, New Delhi, for the year 1964-65, along with the 
Audited Accounts and the comments of the Comptroller 

[p.T.O. 
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and J\,u4:ito,r G~~r~ thereon. unaersu,b-t!ectioD. (1) of 
s~tion f)1~J\. of the Compap.je$ Act, 1956. 

(ii) Revi.ew by the Govemrnent on the wor~ of the 
above Company. . 

(8) A copy each of the following Notifications making certain 
amendments to the Kerala Motor Vehicles Rules, 1961, 
~d~r sub-$ectlO,n (3) .01 section 133 of the )4:oto, Vehicles 
Act, 1,93~, ~e~,rJ wjAl clause (c) (lv) at the Procl~ation 
d~tf!.d th~ Ut,h l\brcb, 1965, issued by the V,~e-President 
disch~rgin.g the tunc~~ons of tn, Pre~dent, ill relation to 
the ~t;lte of KerQ,}fl,:-

(i) &.R.O. No. aG.4/65 publiiheci in Kerala Gazette dated the 
2nd November, 1965. 

(ii) S.R.O. No. 402/66publislled in Kerala Gazette dated the 
9tp November, 1965. 

(9) A copy of Annual Report of the Central Roed Transport 
Corporation Vmited, New Delhi, for the year 1964-65. 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor Ge~li!ral thereon, under 
sub-section (1) of section 619A of the Companies Aet, 
1956. I 

(10) (i) A copy of Annual Report of the Indian Drugs and 
Pharmaceuticals Limited, New Delhi, for the year 1964-
6&. along with the Audited Acco~Jlts ~nd the Comments 
of the Comptroller and Auditor ~enerar thereon, under 
sub-seetion (1) of section 619A Qf th,e, Companies Act, 
1956. 

(ii) Review by the Government on the working of the 
~pov~ Co.mp~y. 

(11) A copy each of the following Notification13 under section 
159 of the Customs Act, 1962:- ' 

(i) G.S.R. 169f published in Gazette of India elated the 20th 
November, 1965. 

(ii) G.S.R. 1750 pll:blished in Gazette of Ind.ia dated the 27th 
Nove~ber, 1965 . 

. {iii) G.s,R. 1751 PURlished ill G~et,te of Illdia d.ated the 27th 
November, 1965. 
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(iv~ G..S.a. 1752 publWled in GQette of India _ted the 27th 
Ncwembe~, 1865. 

(v) G.$.R. 1753 publishl!d in Gazette of India dated the 27th 
November, 1965. 

(vi) G;S.R. 17~4 published in Gazette of India dated the 27th 
November, 1965. 

,(vii) G.s.a. 1780plIlblished in Gazette of mdiadated the 30th 
November, 1965. 

<viii) G.B.a. 1794 published in Gazette of India dated the 3rd 
December, 1965. 

(12) A copy ea:!h of the following Rules under section 159 of 
the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act. 1944:-

(1) The CU3toms anci CutraJ &tc.ise Duties Export Draw-
back (General) Eighty-third Amendment Rules, 1965, 
published in Notification No. G.S.R. 1740 in GaEette of 
India dated the 21th November~ 1965. 

(ii) The CustoIJ),S and Central kcise Duties Export Draw-
back (General) Eighty-fourth Amendment Rules, 1965, 
published Us Notification No. G.S.R. 1741 in Gazette of 
India dated the 27th November. 1965. 

(iii) The CustQm8 and Central Excise Duties Export Draw-
back (General) Eighty-fifth Amendment Rules, 1965, 
published in Notification No. G.S.R. 1742 in Gazette of 
India dated the 27th November, 1~. 

(iv) Th' Clutoma and Central Excise Duties Export Draw-
back (General) Eighty-sixth Amendment Rules, 1965, 
publishM in Notification No. G.S.R. 1743 in Gazette of 
India dated tfte 27th November, 1965. 

(v) The Customs and Central Excise Duties Export Draw-
ba~k (General) Eighty-seventh Amendment Rules, 
1965, published in Notiftcation No. G.S.R. 1744 in 
Gazette of India dated the 27th November, 1965. 

(vi) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-eighth Amendment Rules, 
1965. p\lblished in Notification No. G.S.R. 1745 in 
Gaz~tt~ of India dated the 27th November, 1965. 
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(vii) The Customs and Central Excise Duties Export Draw-
back (General) Eighty-ninth Amendment Rules, 
1965, published in Notification No. G.S.R. 1746 in 
Gazette of India dated the 27th November, 1965. 

(viii) The Customs and Central Excise Duties Export Draw-
back (General) Ninetieth Amendment Rules, 
1965, published in Notification No. G.S.R. 1747 in 
Gazette of India dated the 27th November, 1965. 

(ix) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-first Amendment Rules, 
1965, published in Notification No. G.S.R. 1748 in 
Gazette of India dated the 27th November, 1965. 

(x) The Customs and Central Excise Duties Export Draw-
back (General) Ninety-second Amendment Rules, 
1965, published in Notification No. G.S.R. 1749 in 
Gazette of India dated the 27th November, 1965. 

(13) A copy of the Kerala Sales Tax (Levy and Validation) 
Act, 1965 (President's Act No. 4 of 1965) under sub-
section (2) of section 3 of the Kerala State Legislature 
(Delegation of Powers) Act, 1965. 

5. ·Minutes of Committee on Absence of Members-laid ~ the Table. 

The Minutes of the Fifteenth sitting of the Committee on Absence 
of Members from the sittings of the House held during the current 
Session, were laid on the Table. 

6. Messages from Bajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Kerala Appropriation (No.5) Bill, 
1965, passed by Lok Sabha on the 30th November, 1965. 

(ii) That at its sitting held on the 7th December, 1965, Rajya 
Sabha agreed without any amendment to the Metal 
Corporation of India (Acquisition of Undertaking) Bill, 
1965, passed by Lok Sabha on the 22nd November, 1965. 

7. Statement by Minister 

The Minister of Labour and Employment made a statement regard-
ing appllcability of the Payment of Bonus Act, 1965 to Public Sector 
Undertakings. 
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8. Resolution-Adopted 

Discussion on the following-Resolution moved by Shri S. K. PatU 
on the 8th December, 1965, continued:-

-,.~ 

"That this House approves the recommendations contained in 
the Report of the Committee appointed. to review the 
rate of dividend which is at present payable by the Rail-
way Undertaking to General Revenues as well as other 
ancillary matters in connection with the Railway Finance 
vis-a-vis the General Finance which was presented to 
Parliament on 29th November, 1965." 

The following memgers took part in the debate:-
(1) Shri Peter Alvares 
(2) Shri V. B. Gandhi 
(3) Dr. U. Misra 
(4) Shri S. C. Samanta 
(5) Shri M. P. Shinkre 
(6) Sardar Amar Singh Saigal 
(7) Shri C. K. Bhattacharyya 
(8) Shri Yashpal Singh 
(9) Shri Diwan Chand Sharma 

(10) Shri Sarjoo Pandey 
(ll) Pandit D. N. Tiwary 
(12) Shri Sinhasan Singh 
(13) Shri c. M. Chawdhary 

Shri S. K. Patil replied to the debate. 

The Resolution was adopted. 

9. "'Calling Attention to Matter of Urpnt Public Importance 
The Minister of Health made a statement on the threatened strike 

of 800 C.H.S. doctors in Delhi, to which her attention was called by 
Shri Nath Pai on the 8th December, 1965. 

10. Government Bill-under consideration 
The Delhi High Court Bill, 1965. 

The motion for consideration of the Bill was moved by Shri J ai 
Sulch La! Hathi. ------_._--

.Was taken up at 4.05 P.M. 

[P.T.O. 
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An amendment for reference of the Bil'l to' a Seleet eOMd'Uttee, 
was moved. by Shri Hal'i Vishnu Kamath. 

The following members took part In the debate':-
(,1 ~ . Shri Han Vishnu ltama'th 
(2) SIui N. C. Chatterjee 
(3) Sardar Kapur Siqh 
(.4) Sb.ri lIam Sew. Yadav 
~ SAn 'Prabhu Dayal li'fmats1ngka 
(6) Shri U. M. Trivedi 
(7) Shrl K. L. B'alttitki 
(8) Shri M. P. Shinkre 
(9) Dr. L. M. Singhvi 

(10) Shri Diwan Chand Sharma 
(11) Shri Sarjoo Pandey 
(12) Dr. M. S. Aney 

Shri J ai Sukh La1 Hathi commenced his speech in reply to the 
debate. His speech was not CGftehded: 

The discussion was not concluded. 

(Lok Sabha adjourned tin 11 A.M. OIl Friday, the 10th December, 
1965). 

S-.L.~R, 

~tary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, ,December 10, 1965/Agrahayana 19. 1887 (Saka) 

No •• , 

1. Starred Questions 

Starred Questions Nos. 773-777, 779-781 and 785 were orally ans-
wered. Replies to remaining questions were laid on the Table. 

Z. Unatarred Questi0D8 

Replies to Unstarred Questions Nos. 2219-2226. 2228-2268, 2270-
)300 and 2303-A were laid on the Table. 

3. Short Notiee Questions 

Two Short Notice Questions addressed to the Ministers of Com-
merce and. Finance regarding Price-. of Woollen Cloth and Advance 
Insurance Co., Bombay respectively were orally answered and supple-
mentary questions were answered thereon. 

At 5 P.M. six Short Notice Questions addressed to the Ministers 
of Defence, Commerce, External Mairs, Finance and Steel and Mines 
regarding Conscription to the Armed Forces, Import of· Rice from 
British Guiana, Propaganda on Pak. Radio, BMT Commodity Com-
pany, New York, Retrenchment of Civil Engineers of Neyveli Lignite 
Corporation Ltd. and Asian Development Bank were orally answered 
and supplementary questions were answered thereon. 

4. Calling attention to matter of urpnt public: importance 

Shri S. M. Banerjee called the attention of the Minister of Finance 
to the failure of the Government to increase the Dearness Allowance 
of the Central Government employees even after the twelve month-
ly average consum~ price index had gone up by more than 10 
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points as per figures published in the Press note issued by P.I.B. on 
the 6th November, 1965. 

The Minister of Finance made a statement ,in regard thereto. 

5. Papers laid on the Table . 

The following papers were l'aid on the Table::-

. v11> A copy· 'of Memorandum and Articles of Association of 
the 'Bharat Aluminium Company Private Limited. 

(2) A copy each of the following Notifications making certain 
amendments to the Kerala State Agricultural Loan 
Rules, under sub-section (2) of section 10 of the Kerala 
Agriculturists Loans Act, 1961, read. with clause (c) 
(iv). of the Procl!1mation dated tpe 24th March, 1965, 
issued by the Vice-PreSident, discharging the func-

. tiollJ of. the President, in relation to the State of 
Kerala:- . 

(i) S.R.O. No. 63/64 published in Kerala' Gazette dated 
the 17th. March, 1964. . 

(ii) S.R.O. No. 209/64 published in Kerala ·Gazette dated 
the 7th July, 1964. 

(iii) S.R.O. No. 210/64 published in Kerala Gazette dated 
the 7th July, 1964. 

(iv) S.R.O. No. 226/64 published in Kerala Gazette dated 
the 28th July, 1964. 

(v) S.R.O. No. 297/64 published in Kerala Gazette dated 
the 29th September, 1964.' 

(vi) S.R.O. NO'. 398/64 published in KeralaGazette dated 
the 15th December, 1964. 

(vii) S.R.O. No. 120/65 publ;shed in Kerala 'Gazette dated 
the 30th March, 1965. . 

(viii) S.R.O. No. 194/65 published in Kerala Gazette dated 
the 11th May, 1965. 

, . (ix) RR.O~ No. 227/~ published in. Kerals Gazette dated 
. t:be l~t June, 1965. . 

J'(3) A copy 'of Notification No. G.O;'MS: 422/Agri.f65 publish-
ed in Kerala Gazette dated the 10th August, 1965, 
making certain amendments to the Special Loan Rules 
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· for develop~ent of Rubber Plantation, 1961, under sub-
section (2) 'of section 10 of the· Kenda Agriculturists 
Loans Act, 1961, read with clause (c) (i~) Of the Pro-
claination dated the 24th March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State Qf Kerala. 

(4) (i) A copy of Annual Report of the State Trading Cor-
poration of India Limited, New Delhi, for the year 1964-
65, alon'g· with the Audited Accounts and ~he comments 
of the· Comptroller and Auditor General thereon. under 
sub-section (1) of section 619A of the Companies Act, 

1956. ' , 
" , 

(ii) Review by the Government pn th~ working of the 
above. Corporation. 

(5) A copy of Annual RepOrt on the activities of the Coir 
Board and the working of the Coir Industry Act, 1953, 
for the year 1964-65; under section 19 of the sard Act. 

(6) A copy each of the following papers under sub-section 
(2) of section 37 read with sub-section (4) of section 15 
of the Air Corporations Act, 1953:-

(i) 'Annual Report of the Air-India along with the Annual 
Accounts for the year 1964-65 and Audit Report 
thereon. 

'(ii) Annual Report of the Indian Airlines Corporation 
along with the Annual Accounts for the year 1964-65 
and Audit Report thereon. 

(7) (i) A copy of Annual Report of the National Industrial 
Development Corporation Limited, New Delhi, for the 
year 1964-65, along with the Audited :Accounts and the 
.comments. of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Cort;l~anies Act, 195(t 

(ii) Review by the Government on the . working of the 
above Corporation. 

(8) A copy of Notification S.R.O. No. 343/65 published in 
Kerala Gazette dated the 14th September, 1965, making 
certain' amendments to the Rules issued by the Gov-
ernment of Kerala under sub-section (5) of section 65 
of the Madras Co-operative Societies Act, 1932. 
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(9) A copy of Seventh Report of the Commissioner of 
Linguistic Minorities for the period from 1st January 
to 31st December, 1964, under article 350B(2) of the 
Constitution. 

(10) A copy of Order No. 11 of the Delimitation Commission 
determining the parliamentary and 888eJD.bly consti-
tuencies in the State of Mysore, published in NotUica-
tion No. S.O. 3709 in Gazette of India dated ,the 27th 
November, 1965, under sub-section (3) of section 10 of 

~' the Delimitation Commissi~n Act, 1962. 
(11) A copy of Report of the Working' Group on the Khadi 

and Village Industries along with its Appendices and 
the Comments of the Khadi and Village Industries 
Commission thereon. 

" 

L'" "(2) A copy of Report on the General Election to the Kerala 
Legislative Assembly, 1965. 

(13) A List of Indian Nationals who have deposited their 
jewellery with the Indian Embassy at Rangoon. 

(14) The Statement showing the reply to the recommendation 
noted in Chapter V of the Sixty-third Report of the 
Estimates Committee which was not furnished by Gov-
ernment in time for inclusion in the Report. 

6. Minute. of Parliamentary Committees-laid on the Table 

(i) The Minutes of the Sittings (72nd to 76th) of the Committee 
on Private Members' Bills and Resolutions held during the current 
session, were laid on the Table. 

(ii) The Minutes of the sitting of the Rules Committee held on 
the 11th November, 1965, were laid on the Table. 

(iii) The Minutes of the Sittings (14th to 17th) of the Committee 
on Government Assurances held during the current Session, were 
laid on the Table. 

7. Message from BaD'a Sabha 

Secretary reported a message froD}. Rajya Sabha tha~ at its sitting 
held on the 6t~ December, 1965, Rajya Sabha palled the Jawaharlal 
Nehru University Bill, 1965. 

8. Hili pM!ed .". Rajya Sabha-Wd' on the Table 
I . I . 

i~cn!tary laid· on the' Table a copy of the . J awaharlal Nehru 
'"64liver~ty Bill, 1965, as passed by Rajya Sabha. 
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9. Presicleat'l AueDt to Bill 

Secretary laid on the Table the Taxation Laws (Amendment 
and Miscellaneous Provisions) Bill, 1965 passed by the Houses6f 
Parliament during the current Session and aSsented to by the Pre-
sident since a report was last made to the House on the 3rd Decem-
ber, 1965. 

10. Report of Estimates Committee 

Shri Arun Chandra Guha .presented the Eighty-eighth Report of 
the Estimates Committee on action taken by Governn'lent on the 
'recommendations contained in the Thirty-third Report of the Esti-
mates Committee on the erstwhile Ministry of Mines and Fuel.,..... 
Coal Controller's Organisation, Coal Movement, Coal Board, Coal 
Washeries, Coal Council of India, etc. 

11. Report of Pub6c Accounts Committee 

Shri R. R. Morarka presented the Forty-second Report of, the 
Public Accounts Committee on the Appropriation Accounts ·(Civil), 
1963-64; Audit Report (Civil), 1965 and Audit Report (Commercial), 
1965 ~lating to the Ministeries of External Affairs, Health, Home 
Mairs, Information and Broadcasting and Labour and Employ-
Ifl,ent. 

12. Report of Committee on Puhlie UndertUi .... 

Shri Panampilli Govinda Menon presented the Thirteenth Report 
of the Committee on Public Undertakings on the Management and 
Administration of Public Undertakings (~g of Ptojects)'. 

13. Government Bill-Introduced. 

The Unit Trust of India (Amendment) Bill, 1966. 

14. Motion 
Discussion on the following motion moved by Shri ~,K. Banerjee 

on the 3rd December, 1965, continued-

"That this House flakes note of the statement of MinfBter of 
Industry on decontrol of cement;' laid on the 'Table of the 
House on the 18th November, 1965." '. 

Shri T. N. Singh took part in the debate. 

Shri S. M. Banerjee replied to the deDate. 

The motion was adopted. 
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15. Discussion under Rule 193 

Shri Madhu Limaye raised a discussion on 'the· closure and likely 
closure of textile mills and large-scale retrenchment and lay-off in 

. engineering, metal ami other industries throughout the country. 

The following members took part in the debate:-
(1) Shri T. H. Sonavaile 
(2) Shri Indrajit Gupta (Speech unfinished). 

The discussion was not concluded. 

16. Statement by Minister 

The Minister of Food and Agriculture made a Statement regard-
ing the supply of wheat and fertilisers by the Government of United 
States of America under PL-4aO Agreement.'· .. 

17. Motion re: Seventy-sixth Report of Committ.e on Private Mem-
bers' Bills aDd Resolutions 

·.Shrl Hem Raj moved the following motion:-
"That this House agrees with the Seventy-sixth Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 8th Dece~ber, 1965." 

. The motion was adopted. 

18. Private Members' Resolution-Neratived 

Discussion on the following Resolution moved by Shri P. K. Vasu-
devan Nair on the 26th November, 1965, continued:-

'.'This House is of opinion that in view of· the pr~nt emer-
. gency, the oil industry should be placed in the public sec-
tor." 

Two substitute 'motions were moved by Sarvashri Shree Narayan 
Das and Madhu Limaye. 

The following members took part in the debate:-
(1) Shri Madhuumaye . 
(2) Shri Shree Narayan Das 
(3) Shri N. Dandeker 
(4)Shrt Ram Sahai Tiwary 
(5) Shri Ramchanc4"a Vithal Bade 
(6) 8bri Raghunath Singh 
(7) Shrimati Jayaben Shah 
(8) Dr. Ram Manohar Lobia ------_._.- ----- -.-- -- - ---,-'''''_ .. _-

A. Made at 2-15 P.M. 
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(9) Shri Madhavrao Laxmanrao Jadhav 
(10) Shri Amar Nath Vidyalankar 
(11) Shri Humayun Kabir 

On the substitute motion moved by Shri Madhu Limaye, the HoUSe 
ruvided, Ayes 17; Noes 103. The substitute motion was accordingly 
negatived. 

The substitute motion moved by Shri Shree Narayan Das was 
withdrawn by leave of the House. 

On the &.'Solution the House ,divided, Ayes 16; Noes 96.. The 
Resolution w~ accordingly negatived. 

19. Private Members' Reaolution--Under consideration 

Shri Sidheshwar Prasad moved the following Resolution:-
.... '. 

"This House is of opinion that with a: view to make India na-
tionally and emotionally integrated, necessary steps be 
taken to eradicate all disintegrating forces, namely commu-
nalism, castei<;m, regionalism, narrow linguism etc. from 
every walk of our life." 

Five substitute motions were moved by Sarvashri P. R. Chakra-
• verti, Yuhpal Singh, S. C. Balakrishnan, Madhu Limaye and P. Mu-

thiah. 

One amendment was moved by Shri C. H. Mohammad Koya. 

The discussion was not concluded. 

20. .Statement by Prime MilLister 

The Prime Minister made a statement on his proposed meeting 
with President Ayub Khan at Tashkent; situation on the borders; and 
his proposed visits to Burma and the U.S.A. . 

21. Statement by Minister 

The Minister of Home Affairs made a statement regarding ?OIt-
ponement of General Elections in Orissa. 

(Lok Sabha adjourned sine die at 5-27 P.M.) 

-Made at " P.M. 
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